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LOK SABHA
Monday, August 81, 1958/Bhadra 9,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

IMR. SPEAKER in the Chasr}

ORAL ANSWERS TO QUESTIONS

Sshitys Akundem! Literary Conferences
*g42. Shri Radha Raman: Wil the

Minister of Scientic Research and Cui-

taral Aflairg be pleased to state:

(a) whether Sahitya Akadem: has
decided or has under consideration
any scheme to hold literary confer-
ences in different parts of the country,

(b) if <o, the objectives of such a
proposal; and

(c) what is the precise nature of
plan and programme drawn up?

The Depuaty Minister of Selentific
Afiairs (Dr
M. M. Das): (a) The Sahitya Akadem:
has accepted in principle the idea of
holding literary conferences in differ-
ent parts of the country.

(b) To develop genera) all-India
consciousness.

(c) No definite scheme
evolved so far.

[ ]

Shri Radha Raman: The hon. Minis-
ter has just said that the idea has
been accepted. When will the first
oconference be held, what will be the
principle on which litterateurs or
literary men of different languages in
the countty will be invited and on
what terms?
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Dr. M. M. Das: [ think the question
15 premature as no detsiled scheme
has been drawn up by the Sahitya
Akademi yet

Shri Radha Raman: Will this con-
ference be confined to literary men
of one language only or will it include
literary men of different languages in
the country?

Dr, M. M. Das: I thulk the answer
that I have already given apphes to
this question also.

Wt wo e fyR@ ¥ @z WA
g g fe ag @O gaE@ agS WA
Aarr ® wg @ ! fe few @ m
TEN A g owk g ¥ aw a4y
st g T Ao

Dr M. M Das: At the last meeting
of the Executive Board of the Sahitya
Akadem: which was held last Janu-
ary, & suggeston was made by the
Munister of Scientific Researh and
Cultural Affairs for arranging tours of
small parties of writers representing
different age groups to different parts
of India 1n order to encourage the
development of a general all-India
consciousness The Executive Board
approved this suggestion and authoris-
ed the Secretary to prepare a plan in
those terms after inviting the sugges-
tions of the members of the Executive
Board. It was also suggested that
while prepering the above plan, the
Secretary might also consider organis-
ing literary conferences in different
parts of the country. The Sahityma
Akademi has accepted in principle the
idea of holding literary conferences in
different parts of the country, but no
detailed plan has yet been drawn up.
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Shri P. C. Borooah: May I know
whether the spoken languages—other
than the regional languages—will find
a place in the literary conferences?

Dr. M. M. Das: The hon. Member
is aware that the Sahitya Akademi is
an autonomous organisation and when
they have not yet formulated any
detailed scheme, it is not possible for
us to give the details which he wants,

ot vyare fag  x@ ama wr Wy
g fe et Y & 2 et wrfgem &
T Ev § W sepa Wi fgr it
WTATAY & ST YT TWA §, ¥ R WHT
& " W wE TR)r 97 feqm
x ?

Dr. M. M. Das: There 1s no doubt
that Banaras is a great seat of learn-
ing s0 far as eur country 13 concerned,
but the detailed scheme 13 yet to
come.

Shri Radha Raman: May I know
whether Government are contemplat-
ing some other steps than the holding
of literary conferences to invite the
litterateurs of the country and enlist
their ce-operation in the production of
literature appropriate to the present
times?

Dr. M. M. Das: So far as my infor-
mation goes, the Sahitya Akademi
Beve not before them any such pro-
posals.

Neyvell Fertiliser Plant

+
Shri 8 C. Samanta:
Shri Subodh Hansda:
Shri Pangarkar:
Shri Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
1857 on the 21st April, 1959 and state-

(a) whether the tenders received
in response to the global enquiry
fssued by the Neyveli Lignite Corpo-
retion for a fertiliser plant have been
serutinised and final decision taken:

AUGUST 31, 1086
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(b:y”of”' whether orders for the
supp! machinery and equipment
have been placed; and

(¢) what is the estimated cost of
machinery and equipment?

The Minister of Bteel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). The Neyveli Lignite Corporation
are examining the tenders and it will
take some weeks befors a final
decision on these tenders is taken.

(c) Does not arise.

Shri 8. C. Samanta: May I know
how many tenders were received, and
whether it would be possible to take
up the lowest tender for acceptance?

Sardar Swarap Singh: Severai
tenders were received—I do not know
the exact number. I am sure the
tender which is t cally acceptable
and where the delivery period s
appropriate would be recommended
for acceptance by the Corporlt!on.

Shri 8. C. Samanta: Investigations
were also carried on  about water treat-
ment, corrosion and storage of urea
May I know how far they have pro-
ceeded?

Sardar Swaran Singh: It is still in
the process of investigation.

oft wo wre Y & 7g WP
wgar f 5w osrwr & fd
frmez et et ¥ adwr v wqr
wrefiT & Y fermrez 3w e sy
v § ? ufz uf, oY wgy & ey fadm ?

werre vk foy AT w7 e
a et ¥ g A @

o wo wro fpddt : ¥ Hywy &
<FgT TYT 91 |

wone wd fag Tl g3 Wl
¥ A7 Tw PR F agy war wwi

o gl A9 F qu ueg frer W
ez sz § WY Twfad 3 ff w1
forrez 38R SRAMH £RT )
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Shri Tangamani: In reply to the
previous gquestion, it was stated that
the provisional estimate of the cost
wottld be about Rs, 21 crores ang the
project was to be completed by 1961.
May 1 know how much of the equip-
ment and machinery will be delivered
or will be taken delivery of this year,
namely, 1959-60, if the target is to be
fulfilled?

Sardar Swaran Singh: 1 think the
estimate of cost would be about Rs. 25
crores—I could not give a firm figure
regarding it. It is likely to go into
production by the end of 1962. I do
not think that any equipment would
move physically in the course of the
current year.

Shri Ramanathan Chettiar: May I
Jnmow whether 1n view of the delay in
baving this examined, what steps the
Corporation and Government will take
10 expedite examination of the tenders
that have been received so far, in
order to place orders and start the
work?

Sardar Swaraa Singh: Several
technical aspects of a complicated
chemica! plant were involved. That
entailed a good deal of detailed exami-
nation. But I am assured that the
Corporation are in the final stages of
fhat scrutiny and it should not now
take long before orders are formally
placed.

Shri A. C. Gaha: May I know if
this Rs. 25 crore-unit will be a sepa-
rate company or will be a subsidiary
of the Lignite Corporation?

Sardar Swaran Singh: It is nelther
subsidiary nor separate, but the
Lirnite Corporation themselves are
doing 1t.

Shrt A. C. Guba: Under the same
management?

Sardar Swaran Singh: Of course,
the same Corporation.

Shri N. E. Muniswamv: What are
e payment terms included in the
#ender and who are the persons going
© participate in this?

BHADRA 9, 1881 (SAKA)
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Sardar Swaran Singh: There are
several deferred term Provisions that
are contained in the various tenders.
Only when the final tender 18 accepted
will it be possible to indicate the firm
picture of these deferred term pay-
ments.

Shri Hem Barua: In reply to an
earber question on the 21st April, 4}
«months ago, the hon. Mimster was
pleased to say that the tenders were
being examined. May I know how
long 1t will take to examine these
tenders?

Sardar Swarap Singh: The examu-
nation takes pretty long because a Iot
of clanfications are required from the
various tenderers to bring them to a
comparable picture. Each one claims,
for instance, that a particular part of
his plant is larger and, therefore, the
efficiency would be better. So, a
common denominator has to be devised
which means further clarifications
from the various tenderers so that
the quotations are comparable.
Therefore, it takes time. Now, I think,
it won't take any long time.

Shri N. R. Muniswamy: Sir, the
Mr, Speaker: How long am I to
allgw supplementaries on a single
question® (Interruption). A number
of Members who have not much

interest have put questions.

Shri N. R. Muniswamy: What is the
outcome of the tests that are being
econducted in the project laboratory
in regard to problems of water treat-
ment, corrosion and also the storage
of urea?

Sardar Swaran Singh: They are all
encourafing.

Shri Nagi Reddy: What are the
types of fertiliers to be produced and
what is the capacity of the plant?

Sardar Swaran Singh: Ureg is the
only fertilizer that is going to be
produced.

Shri Hem Barua: Nothing else”
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Sardar Swaraa Singh: I think the
aitrogen fertilizer is the main thing
hat iz being produced there.

Shri Nagl Reddy: What 18 the capa-
?

Sardar Swaran Singh: I am afraid
I have not got the figure at the tip of
my fingers.

Shifting of Vllluurtrou Jamuna
Banks

+
Shri D, C Sharma:
*86¢. { Shri Vajpayee:
Shri Dasaratha Deb:

Will the Minister of Home Affairs
be pleased to refer to the reply given
%o Starred Question No. 928 on the
Sth March 1959 and state:

(a) the further progress made
towards the rehabilitation of the
people of the villages which have been
shifted from the banks of the Jamuna
to higher level areas; and

(b) the amount spent so far on this
atecount?

The Minister of S.ite in the Minis.
&7 of Home Affsirs (Shri Datar): (a)
After preparation of layout plans of
all the new sites and demarcation of
pPlots 2~ i Liocks, allotment of plets
Was made to the villagers concermed
All the allottees have accepted the
aflotment of plots except those belong-
ing to one village who Questioned the
suitability of the new site Further
expert advice obtaned has, however,
confirmed the switability of thus site
In regard to Development work in
Dhaka-Dhirpur village (m the urban
area), the levelling operations end
laying of storm water drainage have
been completed. Roads are under
eonstruction. Over 800 forms of
agreement for lease and perpetual
Tease relating to the plots allofted to
fhe villagers have been registered
The villagers who applied for loans
for construction of houses have been
granted loans subject to the condition
that thev furnish leave deeds and
sureties for the repavment of loans
First instalment of the sanctioned

AUGUST 31, 199
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joans has been released to 15 appli-
cants.

(b) Rs. 3.45 lakhs approximately,

Sbri D, C, Sharma: May 1 know
how many applications for loans are
still pending with the Ministry and
how long will the Ministry take to
expedite them®

Shri Datar: 800 forms have been
sent and one-third of the forms have
been received back with details, and
others are in the process of being
submitted

Shri D. C Sharma: How many years
will it take to implement this scheme
mn toto?

Shrl Datar: It ought not to take
much time because sites have been
given and Government are prepared
to give loans for the construction of
houses It js for the people concern-
ed to take active steps now

Shri D. C Sharma: May 1 know of
the Mimstry has similar plans for
other villages lying on the banks of
the Jamuns which are subject to fioods
every now and then, almost every
year?

Shri Datar: This question relates te
12 villages which had been inundated
and there was considerable damage.
Therefore. the information I have
given relates to these 12 villages

International Students Homse, Delhi

+
{ Shrt 8. C. Samanta:
_Shri Subodh Hansda:

Will the Minister of Bcientific Re-
search and Cultursl Affalrs be pleased
to state:

(a) whether the construction of the
International Students House, Delht
has since started; and

(b) if so, the progress made upte-
date?

The Deputy Minister of Scienttie
Besearch and Oultaral Affairs (Dr
M. M. Das): (a) No, Sir
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(b) Does not arise.

Shri S. C. Samanta: May I know the
reason why construction is delayed
and also whether a plan of the build-
ing has been prepared, ffhe capacity-—
of accommodation—and cost?

Dr. M. M, Das: The reasons are—
firstly, the Government imposed a ban
upon the construction of buildings in
year 1957-58. This ban has been re-
moved only a few months back.

The second reason is that there were
some defects in the constitution of the
Society. Now, a new revised consti-
tution has been suggested and steps
are being taken to take the matter up
with the Registrar of Societies.

The plan has been prepared by the
C.P.W.D. and approved by the Delhi
International Housing Society. The
present accommodation of the building
is for 55 persons.

Shri S. C. Samanta: May I know
whether, in the meantime, any alter-
nate arrangement for the accommoda-
tion of these foreign students has been
made in Delhi or in any other place?

Dr. M. M. Das: Yes, Sir; the Indian
Council for Cultural Relations have
rented 2 houses in Delhi, one in
Calcutta and another in Madras to
provide hostel accommodation to
foreign students.

Dr. Ram Subhag Singh: Who were
the sponsors of this? So far as I
know the sponsors were very closely
connected with the Ministry. If so,
why has this plan been so much
delayed?

Dr. M. M. Das: I have said the
Government of India imposed a ban
upon the construction of buildings due
to financial stringency. And the
second reason was that there was
some defect in the constitution of the
society. The present Society which
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has been recommended will consist
of the following:

The Vice-Chancellor of the Delhi
University; ex-officio Chairman,

four representatives of the Govern-
ment of India;

one representative of the University
Grants Commission;

one represenz;tive each of the
Faculties of the Delhi Universi-
ty, subject to a maximum of
three;

one representative of UNESCO;

four persons nominated by the Gov-
ernment of India;

two persons nominated By the Gov-
ernment of India in their per-
sonal capacity; and

one representative of the Indian
Council of Cultural Relations.

Shri Heda: In view of the fact that
the various institutions which these
international students join have got
their own hostels, may I know why a
separate building segregating the
international students in one place is
thought of?

Dr. M. M. Das: The hon. Member
is*not quite correct. Hotel accommo-
dation for students in Delhi is not
satisfactory and there i3 always a
demand for more accommodation.
Moreover, these hostels are necessary
for providing accommodation to the
foreign students as well asg Indian
students and also for cultural contact
among the students of various coun-
tries including India. These hostels
will- accommodate not only foreign
student§ but also Indian students.

Shri P, C. Borooah: Under whose
management will these international
houses be run?

Dr. M. M. Das: A society has been
registered—the International Students
Housing Society of Delhi—for that.
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Wemey, in Army Medioal Oerps
-+

Shri B. C. H
*8808. { Shri Sndodh Hansda:
Shri 8. ©C. Samanta:
Will the Minister of Defemce be
pleased to state:
(a) whether women in medical ser-

vices are eligible for Permanent Com-
missions 1n the Army Medical Corpy;

(b) if 30, since when their eligiblity
18 recogmised; and

(c) the number of such officers at
present in the Indian Army Medical
Corps?

The Depity Minister of Defonce
(Sardar Majithia): (a) Yes, Sir.

(b) From the 1ist November, 1368

{¢) The number of women officers
holding Permanent Regular Commus-
sions 1n the Army Medical Corps u
four at present.

Shri 8. C Bamania: May I know
whether any relaxation is shown in
the case of these women medical
officers?

The Minister of Defence (8Bhri
Krishns Menon): Not at all, Sir
They are equal 1n the eyes of the law
They get all the privileges and titey
take all the responsibhilives. But they
would not be expected to carry lethal
arms with them as other members of

the service.

Mr. Speaker: There won't be any
discrimination between them and the
others There is only this difference
that they will not carry lethal arms
with them.

Shyl Krishna Memen: Except for
self-protection

Shri Achar: May 1 know whether
they are hable to be sent on active

service during any military action®
Shri Krishns Measu: Yes, Sir

Shei P. C Bereeah: May ! know if
there will be any vaservation for

Hhem?
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Shri Krishng Mensa: No, Sir; but
we shall be able to take a5 many
Women as apply and are qualified.

Utilisation of Serap Xrem
+
Shri 8 C. Samanta:
*967. { Bhri Barman:
{nu Subodh Haneds:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) what steps Government are
taking to encourage the utilisation of
SCrap won in our country,

(b) whether any stesl is produced
froma this; and

(c) if s0, the total quantity of steel
produced at present?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) and
(b) The Hon'ble Members presum.
sbly have in mund steel scrap which
can be melted For the utilisation
of such scrap, there are already some
electric furnaces in the country. It is
proposed to permit 25 more electric
furnaces in various regions to utilise
scrap available locally

(e) About 81,500 tons of steel were
produced in electric furnaces during
the year 1958 In the first quarter of
1959 about 26,500 tons were produced.

Shri 8. C. Samants: May ! know
whether the export of scrap is carried

on at present?

Sardar Swaran Singh: Yes, S
Scrap which cannot be used by the
electric furnaces inside the country

is exported

Shri S. C. Samanta: May | know

o whether the abundant quantity of
scraps that are lying with the rail-

ways are guing to be utilised by this

Mirustry or by the Railway Ministry?

Sardar Swaran Sisgh: Ths scrap
which 15 declarved by the Railweys has
been used and is proposed to be used
both by the Railways as well as by
the ather electric furnaces and ve-

rollers
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Shri M. B Thakore: May I know
the total production of scrap iron from
1880 to 1989 and its value?

Sardar Swaran Singh: It the hon
Member tables a separate question, 1
shall be able to collect these figures.

Shri Nagl Reddy: May I know whe-
ther the Government has tried to find
out the total available quantity of
scrap from the different departments
of the Government?

Sardar Swaran Simgh: The total
scrap arisings have been estimated,
the figures from various sources must
have been taken into consideration
but 1 cannot give the department or
sector-wise arisings

Shri Nagi Reddy: What is the total
quantity of scrap iron?

Sardar Swaran Singh: It 15 estimat-
ed that by the end of the Second
Plan period the total arisings of
scrap would be about six lakh tons
a year.

8hrt Sinhasan Simgh: May 1 know
whether the export of scrap won to
Japan has been banned now?

Sardar Swaran Singh: It 13 being
exported to Japan and to other coun-
tnes.

Shri Raghunath Singh: May 1 know
whether the export of scrsp iron 1s in-
creasing or decreasing at present’

Sardar Swaran Singh: The total
quantity of scrap that was exported
recently was somewhat lower than
the total exports about three years
ago,

Shri Viswanaths Reddy: How does
the price of steel ingots manufactured
in the small furnaces compare with
thoee produced in the big factories’ ®

Sardar Swaran Singh: Obviously, the
comt of productnn in there gmaller
ones 18 somewhat higher but the in-
tention 1s that in the interest of re-
gional development these small-scale
alectric furnaces should dbe permitted
10 be inmalled so that some of the
loes] requiremente may be met Se-
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condly, certain special categories of
steel are aiso proposed to be manu-
factured in some of these electric fur-
naces.

Shrl Tangamani: The hon. Minister
has told us that 256 more electric fur-
naces are going to be set up. May I
know whether there will be regional
considerations and whether all thess
furnaces will be set up in areas like
Andhra, Kerala, Tamil Nad, etc. where
there are no steel plants, minor or
major?

Sardar Swaran Singh: As the hon.
Members are aware, these are all being
set up i the pnvate sector. If suffi.
cient interest 13 shown in those areas
and if there are sufficieat arising of
steel scraps, these factors will be taken
into consideration.

Shri Tangamani: How much of the
six lakh tons of scrap iron is being
utihised now?

Sardar Swaran Singh: To refresh
the memory of the hon. Member, I
have said that by the end of the Se-
cond Plan peniod the estimate is that
about six lakh tons of scrap would
be available. Scrap 1s scrap after all
and 1t 15 very difficul to give any
firm figure but it will certainly be
very much lower at the moment be-
cause in another eighteen months, the
dvailabihity of steel in the country
will be much larger and larger utili-
sation will mean larger scrap arisings
So far as the internal utilisation is
concerned, it is expected that some-
where 1n the neighbourhood of three
lakh tons would be required inside
the country 1if this scheme of the
establishment of electric furnaces goes
through

Shri 8§ C Samanta: May I know
whether any conditions have been put
to Japan while we export scrap to
that country®

Sardar Swaran Singh: The obvious
condition appears to be that they pay
us the price

Shri 8. C. Samanta: Over and above,
15 there any condition that they sup-
plv us some steel”
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Sardar Swaran Singh: That is not
necessary and we do not want to tie
this up with any such condition be-
cause it is an obvious sale and 80 far
as the stee]l market is concerned,
Japan does not hold g monopoly. We
have got the whole world from which
we can purchase steel and we would
like to obtain steel from a country
where the terms are competitive.

Purchase of Ammunition
+
Shri Ram Krishan Gupta:
Shri Vidya Charan Shukila:
*988. / Shri M, K. Erishna:
Shri Supakar:
Shrimati Mafida Ahmed:

Wil the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1047 on the 10th
March, 1959 and state:

(a) whether the Commuttee appoint
ed to enquire further into the pur-
chase of ammunition from a European
firm 1n 1952 has submitted its report,

{b) 1if so, the findings thereof; and
(c) the action taken thercon?

The Deputy Minister of Defence
(Sardar Mafithia): (a) No, Sir

(b) and (¢) Do not arise

Shri Ram Krishan Gupta: In anse
wer to a previous question, the hon
Deputy Minister has stated that the
Committee has been asked to submit
the report by April, 1959 May I know
the reasons for so much delay”?

Sardar Majithia. The health of the
Chairman.

Pr. Ram Snbhag Singh: This Com-
mittee was appointed long ago and
this relates to a deal which was pffect-
ed 1n 1852 and this is not a single
instance of a deal of a similar nature
of the Defence Ministry May | know
why this inordinate delay s being
made by the Ministry?

Shri Majithia: As 1 have said, tlus
Ministry has got no control over the
health of certain members and there-
fore, we cannot ask them to work

AUGUST 381, 1959

Oral Answers 5338

Dr. Ram Subhag Singh: May § konw
whether the Mirustry will see t0
that some healthy peaple are appoint-
ed on such committees and the Minis-
try also enters mnto some healthy
deals?

Mr. Speaker: If owing to reasons ef
health of a particular member the
committee could not proceed with its
work, hon. Members want to kuow
why another member could not be
fixed up to act or proceed with that
work (Interruptions.)

Sardar Majithia: It was our Deputy
Law Minister who was appointed
Chairman of this Committee Unfior-
tunately, he has not been keeping good
health

An Hon. Member: He was in the
House (Interruptions )

Mr Speaker: The hon Minster
must anticipate questions from this
side If any member or even a Minis-
ter should fall il}, they say it i1s neces-
«ary that some other person should
take up the work (Interruptions )

Dr. Ram Subhag Singh: They are
not taking the House into confidence.

The Minister of Defence (Shri
Krishna Menon): The reason for not
appointing a committee or someone
else 15 that the second part of its work
1s in continuation of its esrlier work.
There has been no delay The Deputy
Law Minister has come back and he
1s doing his best to expedite the
work (Interruptions )

An Hon Member: We do not hear
him

Mr. Speaker: He has come back and
he will take up the work.

Shri Ranga: Is there any time-limit?
. (Interruptions )
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Shri Supakar: In the meantime, has
anything been done to the ammuni-
tion itself?

Mr. Speaker: What does 1t mean?

Shri Supakar: These were purchased
n 1882 I want to know whether they
are lying without any use They cost
about Rs 90 lakhs

Shri Krishns Menon: I am not pre-
pared to subscribe to all these Al
these matters are under enquiry It
should not be right for me to say that
it 1s 80 or it 1g not so at this stage

Dr. Ram Subhag Siangh: Sir, you
should protect the interest of the
nation because the attitude of the
Defence Ministry has already been
noticed i1n connection with what 18
happening on our borders If the
Defence Ministry goes on entering
into such deals, there will be no end
to our troubles

Shri Krishna Memon: This matter
perusted for many years We have
been trying to put it right These am-
mumtions were bought in 1952 or
50 (Interruptions )

An Hon. Member
<single instance

Shn Krishna Menon: These ammu
niions were bought in 1852 or <o n
the earliei stages of production

This 1s not a

There 1s some guestion
ruption )

Mr. Speaker: Order, order If hon
Members, all of them, talk silently,
how can they hear?

(Inter

Shri Krighna Menon. There is some
question whether the specifications
that were given by the technical peo-
ple were adequate, another question
whether those specifications have been
tulfilled, and a third question whe-
ther the quantum of ammumtion sup
plied 13 totally usable or unusable
and 30 on All this 1s before the
Commmttee for enquiry We have had
a previcus Committee on which our
own technicians including the highest
level scientific advisers have differed
Thevefore, naturally it 15 a matter
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under enquiry How can 1 say any-
thing now?

Shri Mahanty: May we know since
when this enquiry has been pending
and how long it 18 going to take to
come to a conclusion”?

Mr Speaker: It has already been
stated that 1t has been pending since
1852 .

® Shri Mahanty. Why has 1t taken
this enormously long time? (Inter-
ruption).

Mr Speaker: For how long has the
enquiry been pending?

Shri Krishna Menon: The last Com-
mittee was appomnted somewhere
about six months ago 1 don't think
1t 3s too long The Deputy Minuster
had a serious iliness We were most
anxious to expedite the matter

Shri Hem Barua: May 1 know whe-
ther the Swiss firm, Oerlikons, that 1s
nvolved 1n this ammumtion scandal
running to the tune of Rs 90 lakhs,
1s working m any capacity under the
Defence Ministry at present?

Mr Speaker. The hon Member
wants to know whether the services of
thic (ompany are being requisitioned
nr are being used even now for this
purpose Whv should hon Members
us¢ the word “scandal””?

Shri Hem Barua. This 15 a scandal,
Sir because lakhs of i1upees are 1n-
volved

Shri Krishna Menon. Sir, the Minis-
trv holds no brief for these peaple,
but they are highly reputable very
big manufacturers 1 beheve, I am
subject to correction they are the
peop’e who designed the Ambernath
Factory . We have had no trouble
anvwhere else, so far as I know, but
certamiv wn the placings of any other
1equirement this will be taken iato
consideratien unless they make good
whatever loss we suffer or we have
suffered in this

Shri Hem Barua: In view of the
ammunition deal with that particular
firma that 1s being employed bv the
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Defence Minustry in soma other caps-
city, may I know whether thiz Minis-
try 1s taking it up with that firm
or going to cancel the contract and
all that with them?

8hri Krishna Menon: If I know the
results of the enquiry, why should
there be an enquiry at all? I have to
4wait and see what they say This 13
.» hghly technical matter .

Shri Hem Barua: May I know why
a second enquiry committee was ap-
pointed and why Government did not
take any action on the report of the
first committee?

Shri Krishna Menon: The first com-
mittee could not produce a unanimous
report. Having in view the concern
of the Government, on the one hand,
and the concern of the House and,
what 18 more, when there 1s & doubt
of thus kind, it should be clesred and
we appointed a second commuttee The
majority view of the first committee
-was not satisfactory

Shri Hem Baroa: May I  know
whether the terms of reference of the
second committee are different from
the terms of reference that were given
to the first committee?

Shri Krishna Menon: This 1s going
far away from the field The secend
commuttee has got wider terms of
.enquiry but 1 have not got them here

iron Ore in Kiribura

+
Shri Panigrahi.
*960. { Shri Sabodh Hameda:
\ Sbri 8 C. Samanta:

Will the Minuster of Steel, Mines and
Pael be pleased to state- -

(a) whether the National Mineral
Development Corporation has been
uble to assess the gquantity and beha-
wviour of the jron ore depoeits in
Kiriburu mines in Orissa,

(b) whether the Consultanis have
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(c) if so, the total amount of money
which the National Mineral Devalop-
ment Corporation have spent so far
on this Project?

The Minister of Stesl, Mines and
Fuel (Sardar Swaran Siagh): (a) and
(b) Yes, Sir -

(c) Rs 4:3 lakhs upto 31.7.1989,

Shri Panigrabi: May 1 know the
total estimated quantity of iron ore
reserve in these Kiriburu mines?

Sardar Swaran Singh: So far the
total reserves that have been estimat-
ed in the northern block are of the
order of 158 million tons with an
average Fe content of 62 per cemt.

Shri Panigrahi: May 1 know whe-
ther the experiment for calculating
the total reserve in the entire ares
i« being continued’

Sardar Swaran Singh: Prospecting

1s still continming

Shri Panigrahi: The Indian Bureau
of Mines are working there The
Japanese Consultants are also given
the task of working these mines. May
1 know what are the specific func-
tions of the Indian Bureau of Mines
and the Japanese Consultants there’

Sardar Swaran Singh: So far as the
indian Bureau of Mines are concern-
ed, they have undertaken what may
be described as prospecting and prov-
ing of iron ore, viz, the total quanti-
ties and the like So far as the Conmul-
tants are concerned, their main duty
1s to give the designs of the mining
and all that Ultimately, about the
question as to what has to be done
physically upon those drawings ete, it
will be the responsibility of the Con-
sultants

Shri Panigrahi: May 1 know whe-
ther 1t is a fact that the Government
of India have secured the serviees of
mining under the Colombo
Plan to prepare the detailed estimates
of the total reserves and also the
machinery which will be required for
working out these mines; i 50, may
1 know what will be the work of the
Japanese Consultants?
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Sardar Swaran Singh: ! am not
aware of the Colombo Plan Adviser,
but even if an Adviser of that type
were there he would give a broad
advice and the actual consultancy
work is much more detailed. No Ad-
viser howsoever eminent he may be
can iAdertake the Consultant's res-
ponaidbility which is of a much more
detailed character.

Shri 8, C. Samanta: May I know
the depth of the drilling in those
mines?

Sardar Swaran 8ingh: It vanes from
place to place,

Recruitment of Freah Staff

*976. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state

(a) whether Government have
issued any directive to ban or restnct
the recruitment of fresh staff;

(b) if so, the reasons therefor, and
(c) the nature of the directive®

The Minister of State in the Minis-
try of Home Afiairs (Shri Datar): (a)
to (c). A statement 13 placed on the
‘Table of the House.

STATEMENT

There are general instructions that
the Ministries should devote urgent
and continuous attention to the main-
tenance of efficiency and econcmy in
the administration and avoud, as far
ag possible, the creation of new posts
or the filling of existing vacancies
There are also specific orders under
which fresh recruitment to certan
categories of posts in Class III and
Class IV has been restricted or ban-
ned. These orders are summarised
below

Recruitment to Class 1] posts

Under the orders in force =snce
January 1988, fresh recruitment (o
Class II1 posts of Lower Division
Clerks, Upper Division Clerks, Steno-
typists, Stenographers and Statistical
Assistants, Stenographers and Statistic
Assistants in the Ministries ant At-
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tached Offices is not permitted save
in exceptional circumstances. How-
ever, surplus staff belonging to these
categories in any Ministry or Attached
Office may be transferred to other
Mimstries or Attached Offices where
there 1s a deficcency. There is no bas
on the recruitment of Class III staf?
in the subordinate offices.

Recruitment, to Class IV Posts

In January, 1958, an absolute ban
va p.aced on fresh recruitment from
the open market to posts of Peons or
Chaprasis m the Minsiries and At-
tached Offices. Vacancies in the exist-
ing sanctioned strength were however,
pernmitted to be filled by the transfer
of surplus staff from one Ministry to
another The ban on fresh’recruitment
did not apply to other categories of
Class IV staff such as Record Sorters,
Daftries, Sweepers, Jamadars, Malis,
Bhustis, etc. The ban on fresh recruit-
ment was 2lso not made applicable to
offices classed as ‘subordinate’.

Shri Harish Chandra Mathur: May 1
know what was the average intake of
those categones which have been
restricted, and what is the estimated
economy effected since these instruc-
tions were 1ssued” .

Shri Datar: I have not got those
detailed figures We have issued rules
that as far as possible except with the
previous concurrence of the Home
Ministry no new posts should be creat-
ed and only in exceptional cases will
relaxations be allowed

Shri Ramanathan Chettlar: Is 1t &
fact that the Home Minustry has fssued
directions to all the Ministries of the
Government of India that 10 per cent
cut in regard to staff has to be effect-

ed"
Shri .Dntu: That appears to be a

recent matter, apart from that a
general question has been asked here

Shri Harish Chandra Mathur: 1 res-
pecttully beg to submut, Sir, that I
have not asked for any details T at
Jeast expect that an answer is made
to the question which T put I asked,
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what is the average annusl intake
of esch category which bas been
restricted 1 never asked whether
they will save Rs 200. Rs 300 or
Rs. 500. 1 do not want all those de-
taile. I want to know what is the
effect of all these orders, and what 1s
the economy that has been effected

Shri Datar: These orders are being
1ssued from 1956 onwards. It 1s too
early to say how many posts have
been entirely newly created or how
many have been abolished

ot wen ww : ¥ ot AR &
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Shri Datar: This 15 not correct at all
So far as Class IV servants are con-
cerned, the order< are that those who
are already there should be retained
but no addition should be made to
that and 1f, for example, they are not
required in onc Ministry or Depart-
ment they are transferred to others

Shri Rangz: Is it a fact that within
the last three vears Government have
appointed as many as 60,000 new peo-
ple in all the Central service» and °t
has been estimated by one of the
committees whose report was publish-
ed, 1 think, in the papers that the
additional cost incurred by Govern-
ment is more than the additional
revenue they derive from he new
taxes imposed?

Shri Datar: I am not aware of the
particular recommendations, but may
1 tell the hon Members that alwave an
attempt 18 being made in e everv
Ministry—we have got bodies deahng
with this question——i0 economise, on
the one hand, and creating new posts
only when they are necessary

Shri Ranga: Have Government noted
the recommendstion by that Commut-
tee that no further recruitment to the
central services should be made
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Quring the pandency of the Second
\n\"lr?luﬂ

Sbri Datar: Sometimes, new appoint.
Ments will have to be made. In view
A7 the expanding activaties of the
Qovemmcx'n. new appointments will

ve to be made In order thas there
:hould be no arbitrary increase cer-
un rules have been made. It has
;\en said that those rules should be
Yilowed and no new appointments
Made, but where there are special
Clircumstances the rules will be relax-

Shri Harish Chandra Mathur: The
hon Minister’s reply refers to action
ken in 1068 May I know whether
dur}»} s _vesr they bave  iakep
Ay fresh note or assessment of the
“huation, whether they have given any
"\ought to the matter and 1ssued any

Wgtructions?

Shri Datar: Government are think-
Mg of the matter at all tmes When-
€%er 1t becomes necessary, and indeed
Tien times, we receive recommenda-
U6, for relaxation of the rules and
"Miv 1n exceptiona! cases 1t 15 granted

Expansion of Refinery by
Burmah-8hell

t
{ Shri Osman All Khan:
| Shrimati MaSda Ahmed:
*912. { Shri Wodeyar:
Shri A. K. Gopalan'
Shri Tangamanl:
| Shri Viswanatha Reddy:

Wiil the Minister of Steal, Mines
A4 Puel be pleased to state

{3) whether the Burmah-Sheli have
Made an offer to the Union Govern.
Tent about the expansion of thelr
Mfnery at Trombay in Bombay,

(b) whether this expansion offer
""ould result in substantial saving of
Greign exchange,

(¢) if s0, what is the amount. and

(d) whether Government have
YYken s decision on this aoffer?

The Minister of Stvel, Mines and
Fuel (Sardar Swaran Siagh): (a) Not
et Sir.



1347 Oral Answers

{b) to (). Do not arise

Shrimati Mafds Ahmed: May I
know Sir, whether the expansion pro-
pesal was a condition attached with
their offer to forgo the duty protee-
ton?

fardar Swaran Singh: Obwviously
nbt, because the duty has already been
surrendered. 1 have already said that
no proposal has come So, the two
things cannot be linked

Skrl Viswanatha Reddy: We under-
stand that the pattern of production
of petroleum products in the refineries
today is such that the middle distil-
lates are scarce and the higher dis-
tillates, such as petroleum, are in
greater abundance So, may 1 know
whether the Burmah-Shell Oil Com-
pany, in their expansion programme,
have suggested anything :n order to
correct this disparity?

Sarday Swarsn Singh: [ would re-
quest the hon. Member to await that
proposal If and when it comes and
it and when there is any proposal,
surely we will ensure that it does not
28d to the imbalance that unfortunate-
1y exists today in the pattern of pro-
duction.

Shrt Tangamami: May [ know
whetber the Government, in consider-
ing any further offer by the Burmah-
Shell, take mnto account our proposed
refinery in the State sector whose
capacity will be over two million fons
o0 that it is not affected by the new
proposal which may be for increasing
the production from 2-3 million tons to
four million tons?

Sardar Swaran Singh: So far as our
public sector refineries are concerned
we have taken a firm decision that
they will be put up according to the®
capacitien which have been indicated
ip thus hon. House from tme to time
The existence of those refineries and
their capacity will be a very relevant
factor in considering any proposaf that
is put forward.

Shei Hem Baraa: May [ know
whether it is a fect that the Burmah
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Shell has proposed, as part of 1t»
expansion programme, the institution
of a plant that will have a capacity
to produce one lakh tons of basic
jubricating 011? Is there such a pro-
posal?

Sardar Swaran Singh: It might be
in their portfolio but 1t has not yet
seen the ught of day

« Shri Hem Barua: Have they re-

quested the Government?

Sardar Swaran Singh: No 1 bave
already said that no formal,—not even
an informal—proposal has yet been
placed before the Government either
with regand to the quantum of expen-
sion or the pattern of production

Shri Ramanathaw Chettiar: Has the
Burmah-Shell Company put up a pro-
posal for a lubricating plant”

Sardar Swaran Singh: None, sepa-
rate from what [ have already said

Shrimati Mafida Ahmed: In view of
the fact that these compamnes are
entirely dependent on :mported crude
oil. may 1 know whether the Govern-
ment have asked them to postpone
their expansion programme till  the
indigenous crude oil supply is avail-
able to cater their needs®

Sardar Swaran Singh: No, Sr We
have not asked them either to post-
pone or to hasten anything. But we
have asked them to examne, and after
that examunation, if and when a pro-
posal is put forward before the Gov-
ernment, we will give very carsful
thought to all aspects
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gullons. I may also add that, in pe-
gard to the contents, it ocontains less
of intoxicating portions.

<

has
the
rates on whisky are very high. May
I know whether it is a fact that

hotels in Delhi in daylight and with.
out any proper check?

Shri Datar: To some extent it is
true that the taxes have been in-
creased, but the Government have
taken a number of steps so far a»
the question of restriction is concern-
ed.

Dr. Sashila Nayar: Do the figures
given by the hon Minister relate to
all types of liquor, and do they ia-
clude the country liquor and foreign-
mported liquor? Or, do they relate
%o any particular type of liquor?

Shri Datar: They relate both to
country liquor as well as foreign

" hiquor

Shri C. D, Pande: May I know
whether, in revising the rules re-
garding prohbition, the Government
will also take care and consider the
anomalous position in certain respects
where a certain person is allowed to
take any quantity into his room but
is not allowed at all in the dining
hall* This creates a 1ot of in-
convenience to the foreign tourists
because they are used lo lake wine
with their meals.

Shri Datar: Subject to the general
policy of the Government, whenaver
there are any anomalies, they will
surely be corrected.

Raja Mahendra Pratap: Can our
Government make a census of all
those people in Delhi who are addict-
ed to drinking?

Skl Datar: It would be very dif-
cult 1o make such a census because
very few people will come forward
end register themselves as lMic:L_
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Skt Siahasan Siagh: May I know
whether the Government has taken
into consideration the report of the
Prohibition Committee and, if g0, may
f know to what extent the consump-
Hon has gone down in India after
that report was published?

Shri Datar: That report is before
fhe Government. Government are
trying best in the Delhi area to intro-
duce & number of restrictions. But so
far as the general introduction of pro-
fibition is concerned, there are cer-
in inherent difficulties. Roundabout
Delhi there are areas in Rajasthan,
Uttar Pradesh and Punjab where we
Bave not got any dry area at all
Therefore, unless common action 1s
aken by the State Governments and
Delhi, it would be very difficult to
introduce complete prohibition

o wew wWw : W7 T & |
# ug wrs urt § fs wam srev AvETO ¥
T gd ¥ ad ¥ wfewry @ § w1 &7
Yo iR s g 2 v § fom ot
AT XA AT AT BTE °
vafad wur & @ | ¥7 w2 fam
AT AT W7 37 Wy A § ATE qrAe
foqt wmdm ?

Shri Datar: I am not aware that
Government officers go to clubs and
encourage L Thev may be
going to clubs but not encourage drink-
ing. (Interruption).

Mr. Spoaker: This 1z a very
mnconvenient question It is not ex-
pected that the hon. Minister will go
© every club and find out. But he
will certainly teke note of the informa-
ton that {s given and make enquiries
Next question,

Delfence Laboratory gt Mumsoorie

*935. Shrl Raghunath Singh: Wil
the Minister of Defemoe be pleased to
ate:

(a) whether a defence laboratory is
proposed to be opened at Mussoorie
(O.P.); and
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(b) if so, when the scheme will be
finalised?

The Minister of Defence (Shrt
Krishna Menon): (a) and (b). An
establishment at Landour has become
necessary to carry out certain special
investigations, which 1s part of the
work done in the Defence Science
Laboratory at Dellu The scentsfic
staff, about 10 m number, would be
pusted in the next few months

Shri Raghunath Singh: May I know
the expenditure on this establishment”?

Shri Krishna Menon: It is an estab-
lishment for carrying out Tcertain
special investigations. Regarding ex-
penditure, 1t is part of the Delhi De-
fence Science Laboratory. °

Vacation of Buildings occapied by
Madras Police Force in Kerala

96 Shri Tangamani:
°\ Shri A. K. Gopalan:

Will the Minister of Defemee be
pleased to state:

(a) whether the Government of
India have demanded the return from
the Government of Kerala 4he build-
ings occupred by the Madras Special
Police at Malapuram West Hill and
Cannanore which were given rent free
to tire Madras Government;

(b) whether Government of India
had offered to sell these buwildings to
the Government of Madras some time
before the States reorganisation;

(¢) whether Government of India
have made any such offer to the Gov-
ernment of Kerala after States re-
organisation; and

(d) what are the reasons for with-
drawing tie Malapuram West Hill and
Cannanore buildings from the occupa-
tion of Kerala Government®

The Minister of Defence (Shri
Krishna Menon): (a) The Government
of India have asked for return of the
buildings at Malapuram and West Hill.
The buildings at Cannanore were not
occupied by the Kerala Government
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(b) and (e). An offer was made in
respect of buildings at Malapursm and
:ect Hill which at that time was pos-

ble.

(d) It is not available now for pres-
sing Defence requirements.

Shri Tasgamani: May I know
whether some officers in the Ministry
recently visited Malapuram and West
Hill and if so, whetlier they have sub-
mitted any report about these two
areas?

Shri Krishna Menon: There are no
reports, but the officers no doubt nsit
these places, because the establish-
ments are maintained by the Military
Engineering Service

Dr. Ram Subhag Singh: May 1 know
whether the M.E S. road in Cannanore
which passes through the main town
is in a dilapidated condition and has
not been repawred for a long ume?

Shri Krishna Menon: It was, I do
not think it is any more

Dr. Ram Subhag Singh: Yes, 1t is
just now in that condition If he
wants, he can go and see 1t

Shri Krishna Menon: I have seen it
myself; it is quite correct to say that
it was in a bad condition There were
disputes between the Cannanore
Municipality and ourselves as to who
should pay Now it is being put right

Shri Tangamani: May I know whe-
ther there is any special reagon why
this offer made to the Madras Gov-
ernment for building houses for M S.P
was subsequently withdrawn?®

Shri Krishna Menen: Those offers
were made soon after independence
when the key location plans  were
not known or were not what they are
ut present. They have been lying
with the Madras Government for
many years. If they had taken
advantage of it we would have lost
the buildings and we would have to
build snd make arrangements other-
wise. But from the defence point of
view, happily they did not take it
2nd they are now required for urgent
defence requirements

AUGUST 31, 1089
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Sbhri Taogamanl: Miy 1 know
Whether the then Kersla Government
had requested the Central Govern.
Went for loans for building houses, in
tase MSP. are vacated from Mala-
buram and West Ril), and {f so, what
s the reaction of the Government?

Shri Krishna Menoa: The then
Kerala Government was not within
g':ye competence of the Defonce Minls-

Shri Tangamani: These buildings
are occupled by the M.S.P. and they
belong to the Defence Ministry, They
were offered to the Madras Govern-
ment and the offer was subsequently
withdrawn My question 1, if these
buildings were vacated, did they ask
for loansdor putting up buildings for
housing the M.SP policemen who will
bkeilvtuted from Malapuram and West

1?

Shri Krishns Menmon: Not to my
knowledge,

Income-tax Appeliates Tribunals

*919. Dr. Ram BSabhag Singh: Will
the Minuster of Law be pleased to
state:

(a) whether 1t is a fact that the
abolition of Income Tax Appellate
Tribunals has been recommended by
the Law Commission;

(b) what 13 the substitute suggested
for the same; and

(c) whether Government have con-
sidered that recommendation and
finalized their decision?

The Minister of law (Shri A. K
Sen): (a) to (c) The Law Commis-
sion has submitted its Report on the
Indian Income-tax Act, 1922, witich is
now under the considerstion of the
Ministry of Finance. Pending a dect-
sion on the Report, t will not be in
the public interest to disclose the con-
tents thereof.
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Mochanisstion of Barsua Mine

*388. Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether the mechanisation of
Barsua mines for supply of iron ore
to the Rourkela Steel Plant has been
completed;

(b) whether the operation of the
mines by mechanical process has
started; and

(¢) if so, since when?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Work on the mechanisation of
Barsua Mines 1s under way A major
portion of the mining equipment has
arrived at site and erection work is
in progress The mines are expected
to be ready for operation by Janu.
ary, 1960.

Leakage of Information from Manipar
Secretariat

*882. Shri L. Achaw Singh: Wil} the
Minister of Home Affairs be pleased
to state:

{(a) whether 1t is a fact that there
has been leakmnge of information from
the Manipur Secretariat;

(b) whether any detailed enquiry
was made 1nto the matter; snd

(c) the nature of security measures
adopted in the Secretariat thereafter?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
There has been some leakage of in-
formation from the Manipur Secre-
tariat.

(b) Yes

(¢) Security arrangements on the
lines of those in force in the Central
Government Sccretariat have been
introduced with effect from the 6Gthe
July, 1839. Under these artangcments
visitors to the Manipur Secrectanat
have to produce identity cards i1ssued
by the Administration or those issued
by the Parliament of India in the case
ol Members of Parliament, faling
which, the visitors have to obtain

199 LBD.~2.
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entry permits from the Reception
Office located in the premises of the
Manipur Secretariat,

Shri L. Achaw Singh: It has been
stated that some enguiry has been
made into the leakage of information.
May I know what are the details of
that enquiry?

Shri Datar: About four cases were
detected and action has been taken by
‘he Governmept against them

Medical Mission to Laccadive
Islands

+

984 r Shrimati Mafida Ahmed:
"\ Shrl Muhammed Elias:

Will the Minister of Home Affairs
be pleased to state: °

(a) whether 1t 13 a fact that two
doctors sent on a mission of mercy to
the leprosy infested Laccadive Islands
have been stranded on an island far
away from their destination; and

(b) If so, what measures have been
taken by Government to rescue those
officers?

The Deputy Minister of Home Affaire
(Shrimati Alva): (a) Two doetors,
appointed as Medical Officers 1n charge
of the Government dispensaries in
Ameni and Kiltan Islands, reached
Androth island 1n May, 1959, but
eould not proceed to their destinations
due to the stoppage of normal com-
munications on account of the onset of
the monsoon

{(b) A naval ship was sent to
Androth 1sland on the 7th July 1839
to pick up the two doctors and trans-
port them to their respective destina-
tions. However, the doctors could not
board the ship due to bad weather
and thg rough sea

Shri Muhammed Elias: It has been
reported in the Press that there is no
proper communication between these
2t islands and the mainland May I
know  whether communications are
being kept between these islands and
the mainland®
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Shrimati Alva: During the monsoon,
no communication ig possible Apart
from the Laccadive and Minicoy
islands, even the coastal towns are cut
off by sea; ships are stopped for four
months Therefore the two doctors who
were sent were land-locked m Androth
and they will have to move out only
ebout the 15th September when the
fury of the monsoon ceases

Shri Hem Barua: May I know whe-
sher Government propose to purchase
a passenger cum cargo ship, so that
it might operate regular services bet-
ween the mamland end the Lacca-
dives and the other islands” If so,
may I know how far this programme
has been 1mplemented?

Shrimati Alva: We have chartered
a ship for the present which plies
every 15 or 20 days in fair weather
months About the acquining of ships,
it 1s constantly under examination
It 1¢ not very easy to acquire it

Rajkumari Sports Coaching Scheme

*988. Shri Viswanatha Reddy: Will
the Minister of Education be plcased
to state

(a) whether another scheme 1n
vlace of Rakumarn: Sports Coaching
Scheme nus heen drawn up, and

(b) if so, the main features therec!”

The Minister of Education (Dr. K
L, Shrimali): (a) and (b) The
scheme has not yet been finalised A
committee constituted by the All India
Council of Sports to work out the
details of a broad-based National
Sports Coaching Scheme which will
replace the Rajkumar: Sports Coach-
g Scheme has submitted its report
The report 1s still under consideration
by the Council

Shri Viswanaths Reddy: May 1!
know whether 1t has been suggested
to this committee to recommend or to
consider a separate scheme for the
purpose of coaching youngmen in the
universities? Apart from the other
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athletic associations, to coach the
students in the universities particular.
1y, is there any particular scheme re-
commended by this committee?

Dr. K. L. Shrimali: This report
makes two recommendations, one with
regard to the establishment of 8 Cen-
tral Institute of Coaching and
second with regard to the national
coaching scheme. The coaching in
the universities and colleges will be
covered by both these institutions

Shri Viswanatha Reddy: What are
the special features of this new
scheme, apart from what was contain.
ed in the Rajkumar scheme?

Dr K L. Bhrimali: As far us the
Central Institute of Coaching 1s con-
cerned, the Rajkumari Coaching
Scheme has no central coaching insti-
tute, This 1s an entirely new recom.
mendation The National Coaching
Scheme 1s more comprehensive than
the Rajkumarn Coaching Scheme For
the benefit of Members, I shall place
a copy of this report in the Library

Shri Barrow* On the basis of train.
ing them young and early, 1s there
any provision made for coaching m
schools”?

Dr. K. L. Shrimali. Yes Sir, that is
another recommendation of this com-
mittee

Dr. Ram Subhag Singh: The stand-
ard of Indian sports has gradually
deteriorated 1n the past two or three
years May I know what efforts Gov-
ernment propose to make to rase
that standard through the coaching
<chemes and other schemcs®

Dr K, L Shrimali: As the House is
aware, sometime back we had ap-
pointed a committee tn go into this
whole question with regard to raising
‘of standards of sports and the Gov-
ernment have accepted the recom-.
mendations of this committee The
Sports Council has been reconstituted
and now we are on the way of i1m-
plementing the recommendations of
that committee We have written to
the State Governments (o provide
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playgrounds for achool children and
coliege students, so that they might
tinin these young sportsmen at an
carly age. The other recommenda.
tions with regard to the Central Insti-
tute of Coaching and the national
coaching scheme are all under con-
sideration and this report with regard
to the coaching institute and the
Central Institute of Coaching will
come up for consideration by the
Sports Council 1n the next meeting on
the 8th September, 1959

Shri N. R. Muniswamy: What are the
special drewbacks of the Rajkuman
Coaching Scheme which is sought to
be replaced by the fresh scheme?

Mr. Speaker: Copies of both these
schemes may be placed i the Labrary

Dr. K, L. Shrimall: Yes

Mr Speaker: The hon Members
can compare this to themselves

Shri Hem Barus: May I know whe.
ther 1t 15 a fact that Government pro.
pose to spend Rs 2 crores on the
development of sports during the re-
maining period of the Second Plan?
If so, how much of 1t 1s gong to be
utiized by the National Coaching
Scheme and how much of it 1s going
to be made available to the State
Governments for the development of
sports®

Dr. K L Shrimali: A major part of
thi= amount will go to the State Gov-
e nments for schools and colleges, that
1s to say, nearly about 75 per cent

Shri Hem Barua: May 1 know whe.
ther the State Governments were con-
tacted and their opinions obtaned
atout their interest 1n sports and how
they are going to implement the
schemes, so far as educational 1nsti-
tutions are concerned?

Dr, K. L. Shrimali: A Commuttce,
which was appointed with the Maha-
raja of Patiala, did 1ssue a question-
naire and all those who were interest-
ed in sports were contacted and 1t was
after necessary enquiry that this com.
rajttee submitted its report

WRITTEN ANSWERS TO
QUESTIONS

Service Conditions in Ordnance
Factories

*961, Shri Rajendra Singh: Will the
Minister of Defence be pleased to
state:

(a) whether any difficulties are be.
ing expenienced 1n recruiting ade-
quately qualified persons in senior
fanks in Ordnance Factones due to
unattractiveness of existing pay.scales;
and

(b) what steps have been taken to
improve the service conditions for
making 1t attractive?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir

(b) The revision of pay scales and
other conditions of service will have
to await the Pay Commussion’s re-
commendations Recently we have
extended pension benefits to these
officers who were hitherto on the
Contributory Provident Fund system

Admission Forms in Universities

*971. Shri Bibhuti Mishra: Will the
Minister of Education b¢ pleased to
state

(a) whether Government are aware
that 'n the Forms for Admission to
var.ous Umversities @ column regard-
ing religion is required to be filled up,

(b) it so, have Government taken
any steps to ban 1t, and

{¢) the result thereof”

The Minister of Education (Dr K.
L. Shrimali): (a) to (¢). While in.
formation i1n regard to the practice
which 1s being followed m all the Un:-
versities 1n India 1s not availeble, the
Government of India do not consider
that calling of such information con-
travenes the provisions of the Consti.
tution.
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SPcialibed Vekdoles for LAY

*978. Shri Keshava: Will the Minis-
ter bf Bifchne be pleased to atate:

(a) whether Government have
stopped placing orders ebroad for
apecialised vehicles for the Indian Air
Force; and

(b) if 80, how is it proposed to
satisfy the need for such specialised
items?

The Deputy Minister of Defence
(Sardar Majithin): (a) and (b).
There have been no occasions in the
recent past to place any orders abroad
for specialised vehicles for the 1AY.
We propose to meet their requirements
for new vehicles from indigenous pro-
duction. Meanwhile we are recond:.
tioning old vehicles and developing
other types.

Condemned Vehicles

977, Shri M. R. Krishna: Will the
Minister of Defence be pleased to
state:

(a) what steps have been taken to
reduce the numbers of condemned
vehicles every year;

(b) what i3 the total number of
vehicles which have been made over
to the Disposals Directorate but which
have now been withdrawn for major
repairs; and

(c) what is the number of vehicles
declared completely as scrap and
whether they have been sold?

The Minister of Defence (Shri
Krishna Menon): (a) There are defi-
nite instructions for efficient and pro-
per maintenance of vehicles at all
levels. Periodical inspections by tech.
nical experts are carried out. The
vehicles which have served *a long
life and which are considered as be-
yond economical repair are declared
to disposals, Almost all the vehicles
declared to disposals were pre-1943
wvehicles of war.time origin, which had
outlived their life, or were non.
standard or obsolete.

{b) Nove of the  distarel
1o the Disposals wes Wi
drewn for imajor repairs.

{¢) No wehicle is decisred to dip
posals as scrap. They are declared
as vehicles and classified as repaitaile
or beyond economical repair and are
sold in the condition they are. The
prices obtained for these vehicles ate
much higher than their acrap value
29,534 vehicles which were obsolote
or non-standard or beyond economi-
cal repair were declared to disposals
during 1.4-1058 to 31-3-1089. Out of
these, 29,435 were sold during this
period,

Common Financial Year

*978. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government have taken
any decision on the recommendation
of the Estimates Commitiee that all
public enterprises should have a com-
mon financial year; and

(b) if so, the nature thereof?

The Deputy Minister of Finanee
(Shrimati Tarkeshwarl Sinha): (3)
Yes.

(b) Steps are being taken to bring
the financial year of all public entey.
prises 1n line with the financial year
of the Government of India except in
the case of Export Risk Insurance
Corporation and certain financial ing.
titutions like the Reserve Bank of
India, the State Bank of India, the
Life Insurance Corporation of Indis,
the Industrial Finance Corporation
and the Rehabilitation Finance Ad.
ministration which stand on a different
footing, and are governed by special
regulations and enactments,

Training of Primary School Teachers

*981 Shrimatl Ia Paichoudhuri:
Will the Minister of Education by
Pleased to state:

(a) whether it is a fact that the
Government of India heve formulat-
ed a scheme for country.wide train-
ing of Primary School Teachers;
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(b) it so, brief details of the
Scheme; and

(c) the approximate total expendi-
ture which will be incurred in its im.
plementation?

The Minister of Educsation (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) and (c). A statement s laid
on the Table of the House,

StaTEMENY

(b) The brief details of the Scheme
sre as follows:

(i) The objective of this scheme is
%o help in the production in time of
an adequate number eof trained
teachers for appointment during the
8rd Five Year Plan to provide univer-
sal free and compulsory education for
children between 6—11 years

(11) During 1959-680 and 1960-61 this
will carry 100 per cent financial
assigtance from the Government of
India on approved expenditure

(1) 1t should be endecavoured, in
the first instance, to incrcase the in-
take capacilty of existing trainming ins-
titutions wherever possible and neces-
sary. If thus increase in output is not
likely to suffice the requirement of
additional teachers during the 3rd
Plan, new tramnmng institutions should
be established.

(iv) The new institutions to be set
up together with the increase in the
output of existing institutions should
be able to cover about half the num.
ber of additional teachers that will be
required for the expansion programme
during the Srd Plan.

(v) It should be endeavoured®
through this scheme to train as many
women teachers as possible.

(vi) In order to pay special atten-
tion to the quality and contents of
this training, the following pomnts
have besn emphasized:
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(b) The normal qualification for
admission into these institu-
tions should be matriculation
or post-basie or higher second-
ary, although 1t may be found
necessary for some time to
make some relaxation in this
regard 1n the case of women
teachers or in some special
areas.

(c) The duration of training
should be two years as far as
practicable.

(c) About Rs 8 crores during 1959—
61, so far as 1t can be estimated at
present,

Crop Compensation for Panagarh
Base

*983. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased to
state:

(a) whether any complaints have
{een received regarding non-payment
or scveral years of crop compensation
due on cultivated lands acquired by
the Reserve Base at Panagarh, West
Bengal, and

(b) whether the arrears due, if any,
will be eleared soon and future pay-
ments regularly made?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir, re-
garding delay 1n payment of recurring
compensation in respect of about 334
acres of land held under requisition
by the Defence authorities,

(b) Yes, Sir. The latest report indi-
cates that the Collector's assessment
of compensation payable upto the end
of 1958.59 has been sanctioned by the
competent authonties. It is expected
payments will be made shortly by the
Collector.
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Teachers in Training Colleges

Shri Subbiah Ambalam:
Shri K. S. Rumaswamy:

Will the Muuster of Education be
picased to state:

*989,

(a) whether the revision of scales
of pay of teachers in afhated col-
leges, as recommended by the Univer.
sity Grants Commission, is not appli-
cable to lecturers and professors in
Teachers’ Training Colleges which are
also affiliated colleges of universities;
and
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(b) it so, what steps are being taken
by Government o remove this dis-
crimination?

Ta» Minister of Education (Dr. K.
L, Shrimali): (a) The scales of pay of
teachers in affiliated colleges, as re-
commended by the University Grants
Commission, are also applicable to
teachers in Tramung Colleges which
are affiliated to the universities The
Commission, however, does not assist
Government colleges,

(b) Does not arise,

School Text Books in Himachal
Pradesh

*99Q. Shri Padam Dev: Will the
Minister of Education be pleased to
state:

(a) whether 1t 1s a fact that decision
regarding text books to be prescribed
for study for school students i:n Hima-
chal Pradesh was taken in March and
the books are not available to students
even now; and

(b) the steps Government propose
to take in the matter”

‘The Minister of Education (Dr.
K. L. Shrimall): (a) and (b). A
statement is laid on the Table of the
House

STATEMENT

No new text books were prescribed
by the Himachal Pradesh Administra-
tion for the current academic year
The books which were in use for the
last four or five years are bemng
continued. There has, however, been
a shortage of history books for middle
classes and Hindi books for Primary
classes, but most of the students*have
been able to get second hand copies
The main reason for this shortage 1s
the enhanced prices demanded by the
publishers and this was not acceded to
by the Himachal Pradesh Adminis-
tration. The Administration has, how-
ever, been asked to negotiate with the

to enzure adequate supply
of bYooks at ressonable prices.
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Location of Steel Plant in Madras

Shri 8. B. Arumngham:

991 Shri Ganapathy
‘Y Bhrli Tangamani

Shri Subbiah Ambalam:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whetlfer the resolution passed
by the Chamber of Commerce of
Southern Zone to locate a steel plant
in the Southern States at its confer-
ence held in Madras on the 24th July,
1859 has been received by the Central
Government; and

(b) 1f so, what action has been taken
or is proposed to be taken on the
above resolution?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). No, Sir. However, an iron
and steel plant based on the ores of
Salem can be considered it céke trom
Neyveli Lignite proves sguitable for
smelting these ores.
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Coal Deposits in W. Bengal

Shri 8. C. Samanta:
Shri Subodh Hansda:

*993. { Shy! Subiman Ghose:
Shri Raghunath Singh:
Shri R. C. Majhi:

Will the Munister of Steel, Mines
and Fuel be pleased to state:

(s) what steps have been taken to
exploit the new seams of coal found in
the district of Bankura and Ondal
asreas in West Bengal:

(b) whether further geological
survey was conducted in those aress;
and

(c) if so, with what resuits?

The Mimister of Steel, Mines and
Yasl (SBardar Swaran Simgh): (a)

Nags Hosllles

Shri D. 0. Sharam:
8hri L. Achaw Bimgh:

Will the Minister of Home Affatrs
beplnudtoratertotheuplyum
to Unstarred Question No. 335 on
the 21st April, 1959 and state the fur-
ther progress made in combing out the
hostile Naga gangs from their hideouts
on Manipur border?

The Minister of Home Affairy (Shri
Q. B. Pant): Combing out operations
are being continued. A large number
of Naga hostiles have been arrested,
and arms and ammunition seized.

Children’s Museum

Shri R. C. Majhi:
[Shri Subodh Hansda:
eggs ) Shrl 8. C. Samanta:
") Shri Ram Krishan Gupta:
Shri Pangarkar:
Shri D. C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether the plan and the esti-
mate of the Children's Museum have
been prepared;

(b) whether these have been consi-
dered and spproved by the Govern-
ment;

(¢) if s0, whether the construction
of the building has started and the
progress made up-to-date; and

(d) the names of the countries
wherefrom experts have been invited
to help in the project?

T;u Minister of Education (Dr.
K. L. Shrhmali): (a) Yes, Sir.
(b) They are under consideration.

(¢) The construction has not yet
started.
4

The question of inviting a
condl-

foreign expert I3 only under
deration.
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Ban em Sale of Narcotios

Akri Radhs Raman:
*396. J Shrl Ram Kriahan Gupta:
{ Shri A. M. Tarlq:

Will the Minwster of Finance be
pleased to state:

(a) whether Government have
taken any decision to ban total zale of
narcotics in the Umon Terntory of
Delhi; and

(b) if so, what will be its impli-
cations 1n terms of financial loss to
Government?

The Deputy Minister of Finance
(Bhrli B. B. Bhagat): (a) Sale of
charas and gan)a 1s prohibited The
question of prohibition of bhang 1s
under consideration Sale of other
narcotics 1s restricted to those who
require them on medical grounds only

(b) Prohtbition of non-medical con-
sumption of opium has resulted in a
loss of revenue of Rs 7 lakhs per
annum If sale of bhang is prohibit-
ed, it would causc a further loss of
Rs 2 lakhs per annum

Central Pool of Engineering
Specialists

*997 Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to refer to the reply given to
Starred Question No 927 on the 5th
March, 1959 and state at what stage
the question of setting up of a central
pool of engineering specialists stands
at present?

Yhe Minister of Home Affairs (Shri
G. B, Pant): A scheme for the consti-
tution of the pool has been drafted and
18 being finalised 1n consultation with
the concerned Mimstries It will
thereafter be referred to the State
Governmenis for their comments

Transfer of High Court Jadges

*308. Shri Raghupsth Singh: Will
Yhe Minjster of Hemse Affairs be pleas-
od to state:

(a) how many Righ Court Judges
were trumierred from one State to
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another during the last six months;
and

(b) whether the system of such
transfer 18 proving a success?

The Minister of State in the Minis-
try of Home Afiairs (Shri Datar):
(a) One. -

(b) No system of transfers 13 1n
force A transfer 15 made when there
are special circumstances requiring
such action.

Unauthorised Colonies

*999 Shri Vajpayee: Will the Minig.
ter of Home Affairs be plessed to
stats.

(a) whether ;t 1s a fact that despite
the penal provisions i1n the Delh:
Municipal Corporation Act, the plan-
ning of unauthorised colonies in Della
i1s going on at a rapid pace,

(b) 1f so, the steps taken against the
so called colonisers who still continue
to invite the public to purchase plots
1in their unauthcrised colones, and

{(c) the number of unauthorised

colonusers agammst whom action has
been taken so far?

The Minister of State 1n the Minis-
try of Home Affairs (Shri Datar):
(a) It 1s a fact that some colonisers
are still making efforts to sell out
plots without having their lay-out
plans approved by the Delh: Municipal
Corporation

(b) Unauthorised colonisers a
being prosccuted
(c) Nine

< Oft in Surat
gm nms:umsm

smmsunsm
Will the Manuster of Steel, Mines
ang Fasl be pleased to state:
(a) whether it is a fact that gas
and oi! have besn found in Masharej
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Villsge in Surat District of Bombay
State;

(b) if so, whether the samples of
gus and oil found there have been
analysed; and

(c) the result of thig analysis?

The Minister of, Mines and Oil
(Shri K. D, Malaviya): (a) Only gas
was encountered while drilling near
the wvillage Mahe), Dustrict Surat

Bombay State.

(b) The samples of gas could not be
collected due to high pressure and
blow out.

(c) D8es not arise

Iron ore Mines in Sukinds

*1001. Shri Panigrahi: Will the
Minister of Steel, Mines and Fuel be

pleased to state-

(a) whether the Omssa Mimng
Corporation has been granted any
lease of iron ore bearing areas in the
Daitan hills in Sukinda (Orissa).

(b) if so, the total area gaiven under
lease; and

(c) whether any survey has been
carried out by Orissa Mining Corpo-
ration?

The Minister of Mines and Oil (Shri
X. D. Malsviya): (a) No, Sir

(b) Does not arise
(c) No, Sir

Three-Year Degree Course

o100z, [ Shri Harish Chandra Mathar:
Shri Raml Reddqy:

Will the Mimster of Edsmeation be
pleased to refer to the reply given to
Unstarred Question No 448 on the
10th August, 1959 and state:

(a) what is the up-to-date expendi-
ture by (i) Central and (ii) State
QGovernments on the implementation
of educations] reforms in regpect of
introduction of Righer Secondary and
thres-yesr degree courwes;
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(b) what is the impact of thass
changes on examination results; and

(c) whether Government have any
corrective measure in view to improve
the position?

The Minister of Education (Dr.
K. L. Shrimalf): (a) to (c). A state-
ment is laid on the Table of the Sabha.

STATEMENT

(s) (1) For the upgrading of High
Schools into Higher Secondary
Schools, the expenditure sanctioned by
the Central Government up-~to the end
of 1958-39 amounted to about Rs. 48
lakhs, the expenditure on the intro-
duction o0f the Three-Year Degree
Course wag Rs 84 lakhs. .

(1) The expenditure upto 1058-59
incurred by the States on the upgrad-
ing of High Schools into Higher
Secondary Schools amounted to Rs. 30
lakhs approximately The States ex-
penditure on the introduction of the
Three-Year Degree Course is not
available Under the scheme, the
State Governments and non-Govern-
ment Colleges are, however, expected
to provide an amount equal to the
amount sanctioned by the Central
Government

Figures of expenditure for the
financial year 1959-60 are not aval-
able, except for the Centre's assist-
ance given so far towards the Three-
Year Degree Course which comes to
about Rs 18 lakhs.

(b) and (¢c) The Scheme has been
introduced very recently and it is too
early {0 make any assessment of the.
impact of the scheme on the examina-
tion results However, the matter is
receiving attention.
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Film Projectors

*1004. Shri Subodh Hansda: Wil
the Minuister of Education be pleased
to state:

{a) the progress so far made in the
production of 35mm filmstrip Pro-
jectors by the Ordnance Factory at
Dehra Dun; and

(b) whether a final decision has
been taken by Government for the
supply of these projectors to educa-
tional institutions at concessional
rates?

The Minister of Education (Dr.
K. L. Shrimali): (a) Of the pro-
gramme of 500 projectors for the first
year, about 200 have so far been pro-
duced;

(b) This is still under consideration.

Bharat Electronies Ltd

*1008. Shri Tangamanl: Will the
Minister of Defence be pleased to
siate:

{a) whether targets have been fixed
for production of electronic equip-
ment for the year 1089-60 for the
Bharat Electronics Ltd, Bangalore;

@) I o0, e number and wvalue
Wherect;
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(c) what is the production target
for the first 4 months of the yesr
1959.60;

(d) whether there is any short-
fall; and

(e) if so, the steps laken to rectify
the same?
[ ]

L

The Minister of Defence (Shrl
Krishng Menon): (a) Yes, Sir.

(b) A production programme of the
value of Rs. 100.70 lakhs has been
planned for 1959-60 As some of the
equipment to be produced is for the
Defence Services, it will not be in
the public interest to disclose the
details of them.

fe) to (e) A statement will be
laid on the Table of the Lok Sabha
before the end of the Session.

Planetariom

*1006 Shri D. C Sharma: Will the
Minister of Sclentific Research and
Cultaral Affairs be pleased to refer to
the reply given to Starred Question
No 1856 on the 16th April, 1959 and
state the nature of furthér steps taken
to build a structure where the plane-
tarium can be put up for viewing by
the public?

The Deputy Minister of Sclentific
Research and Caltural Affairs (Dr.
M. M. Das): The Plans of the
Planetarium building are being sub-
mitted to the Delhi Corporation and it
is expected that the Planetarium will
start functioning in the new building
during the com:ng cold weather

Popularization of Hindl

*100? Shri Ram Krishan Gupia:
Will the Minister of Home Affairs be
pleascd to refer to the reply given to
Starred Question No 1696 on the 7th
April, 1959 and state:

(a) whether a decision has since
been taken to make prizes for learning
of Hindi by Government employees
more attractive and popular; and

(b) if so, the steps taken or pro-
posed t0 be taken to implement it?
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Tho Minister of Siate in the Minls-
fry of Home Afialrs (Shri Datar):
(a) and (b). No new decision has
been taken. The matter will be
considered in the light of decisions
faken on the report of the Committee
of Parliament on Ofcial Language.

Small Savings

o1008, J B30t Harish Chandra Mathur.
Shri Pangarkar:

Will the Munster of Fimance be
pleased to state:

(a) what are the collections on
account of Gmall Savings during the
last 4 months,

(b) what 15 the extent of with-
drawals during the same per:od,

(c) what are the causcs for shortfall
as compared to the target fixed, 1t
any; and

(d) further steps taken to intensify
the drive for Small Savings Collec-
tions®

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a)
Rs. 90°53 crores (gross) approxi-
mately.

(b) Rs 78 87 crores approximately

(c) No targets have been fixed but
the budget for the year assumes a net
credit of Rs 85 crores

{d) Amongst thc measures recently
taken, mention may be made of Cumu.
lative Time Deposit Scheme, Pay Roll
Savings Scheme, revision of the pro-
cedure of issue of identity siips, re-
moval of limit of investment by Pro-
vident Funds in Treasury Savings
Deposit Certificates, decentralisation of
the procedure of appointment of agent
organisations, sale of Treasury Savings
Deposit Certificates through schedulsd
danks, co-operative banks and co-
operative societies etc.

Najatgark Nullalb, Delkd
*1000. Shri Vajpayee: Wil the
Minister of Defemos be ploased to
state:
(a) whether 1t is 3 fast that the
setvioss of the Army Enginesrs were
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requisitioned o0 deepen and widen the
Najafgarh Nuliah in Delhi;

(b) it 30, the circumstances leading
to the requisitioning of army;

(¢) whether it is a fact that the
work of deepening and widening the
nullsh was originally entrusted to the
Bharat Sewak Samaj; and

(4) whether it is also a fact that
the Sama; failed to complete the work
within the period specified?

The Minister of Defence (8hri
Krishna Menon): (a) Yes, Sir.

(b) to (d) A part of the work of
deepening and widening the Najafgarh
Nullah was awarded by the Central
Public Works Department to the
Bharat Sewak Sama) As the Samaj
were not abhle to complete the work
in time, they made a request to the
Ministry of Defence for Army assist-
ance For the timely completion of
this important work so as (o ensure a
regular flow of water in the Nullah
duning the Monsoons, 1t was agreed to
extend Army assistancc to the Samaj
on terms of payment agreed with
them

Victoria Memorial, Calcutta

Shri Harish Chandra Mathurs
*1008 I\ Shri R. C. Majhi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state.

(a) whether there is any proposal
from the Trustees for the improve-
ment of the Victoria Memorial,

Calcutta;
[ ]
(b) 2f so, the nature of improvement

proposed; and

(¢c) whether this has been accepied
by Government?

The Deputy Minisier of Selontifie
Researeh aad Oultnral Afialys (De.
M. M. Bes): (s) Yes, Sir.

(b) Provision of m over-
head tank and & tube-well; and pay:
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ment 6 3 tmk in the Memorial
grounds.
{c) The proposls are under con-
sédoration.

Hostols for Stadents in Pusnjad

Shri Ram Krishan Gupta:
""‘{smn.c. Sharma:

Wil the Minister of Edmcation be
pleased to state:

{a) the expenditure likely to be
incurred by the Government of Indim
on the construction of hostels for stu-
dents in Punjab during the remaining
period of the Second Five Year Plan;
and

(b) the expenditure so far incurred
on this item by the Government of
India during the Second Five Year
Plan period?

The Minister of Educatien (Dr.
K. L. Shrimali): (a) and (D). Infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.

Foreign Bcholarships for Punjad
Students

1010. Shri Ram Krishan GQGupia:
Will the Minister of Education be
pleased to state the number of students
from the Punjab State, who were
awarded scholarships by the Govern-
ment of India for study abroad during
1857-58 and 1958-59?

The Minister of Education (Dr.
K. L. Shrimali): None, Sir.

Lok Sahayak Sems, Punjed

1811. Shri Ram Krishan Gapta: Will
the Minister of Defence be pleased to
atate:

(a) the location and number of*
camps established under Section 4 of
the Lok Sahayak Sena Act, 1856 in
Punjab since 1st July, 1989; and

(b) the number of volunteers enrol-
Jod in different District Camps of
Punjsh State?
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The Mimister of Defence (Shri
Keishna Memsn): (2) and (b). Three
camps as under have been held in the
Punjab after Ist July 1959:

Camp Dates No.of vo-

lunteers
1. Kairon(Amritsar) 10th Aug.  so0
to8th
Sep. s9.
8. Gohans (Rohtsk) 17thAug 525
. 10 1sth
Sep. s9.

3. Bagapurana (Fe- 20th Aug. Informa-
rozepore;. to 18th tion not
Sep. s9. yet awail-

sble.

During 1959-60, 19 L.S.S. camps are
scheduled to be eld in the Punjab,
of which 5 were completed prior to
the 1st July 1939.

Ships for Indian Navy

1812. Shri Ram Krishan Gupta: Will
the Minuster of Defence be pleased to
state the number of new ships pur-
chased for Indian Navy from foreign
countries {country-wise) during 1959
80 far?

The Minister of Defence (Shri
Krishns Menon): Two Angi-Submarine
Frigates IN. Ships ‘KIRPAN' and
‘KUTHAR’' have been purchaseq for
the Indian Navy from the UK. during
1959 so far.

Girls’ Education in Panjad

1813, Shri Ram Krishan Gapta: Will
the Minister of Education be pleased
to state:

(a) the amount allocated for the
year 1959-60 to the Government of
Punjab for the education of girls; and

(b) t.he amount asked for by the
Punjab Government?

The Minister of Education (Dr.
K. L. Shrimali): (a) The Punjab Gav-
ermment have included an amount of
Rs. 19 21 lakhs for schemes relating
to girls’ education in their programme
for 1959-00.



528

(b) The outlay on these schemes

proposed in the Draft Plan was
Rs, 22 23 lakhs

Co-operative Research Amsociations

1814. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research and
Cultaral Affairs be pleased to state the
total amount of grants and other finan-
cial assistance given so far to the Co-
operative Research Associations?

The Minister of Scientific Research
and Cultural Affairs (Dr. M. M. Das):
The information is being collected and
will be Iaid on the Table of the House

Indian Economic Service and Indiam
staudiical “sérvide

1815. Shei D. C. Sharma: Will the
Munister of Home Affairs be pleased
to refer to the reply given to Unstarred
Question No 157 on the 12th Feb-
ruary, 1958 and state the progress
made 30 far with regard to the set-
ting up of the Indian Economic Service
and the Indian Statistical Service®

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
advice of the Union Public Service
Commussion on the draft schemes for
the two Services has been received
only recently and further details relat-
ing to the constitution of the Services
are being worked out

Department of Nuclear Physics in
Universities

1816, Shri D. C. Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state

(a) the names of the universities in
which department of Nuclear Physics
has been established so far, and

(b) the amount of grants given by
Central Government for the purpose,
Untversity-wise?

The Deputy Minister of Scientifie
Research and Cultural Aflairs (Dr.
M. M. Das): (a) Andhra University

) N L
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Sweopars and Ssavengers in
COantenment Boards

1817. 8bri D. C. Bharma: Will the
Minister of Defence be pleased to rater
:‘t the reply given to Unstarred Ques-
lon No 3507 on the 24th April, 1989
"nd state:

(a) the further progress made in
Yyproving the living conditions of the
\weepers and scavengers in the canton-

ents in the country, and

(b) the further progress made in the
t\nstruetxon of houses for them upto
e 31st July, 1959?

( The Deputy Minister of Defsnve
Sardar Majithin): (a) During 1959-
t:tl, till now, construction of 148 guar-
heS 8t an estimated cost of Rs 3,380,608
s been sanctioned

(b) Tenders for the work have bean
vited by the Cantonment Boards

shm:ex'ned and work will commence

in

Libonr and Social Service Camps in
Punjab

1881. Shri D C, Sharma: Wil the
s muster of Education be pleased to
tate
se(a) the number of labour and social
g fvice camps opened in Punjad
£o\TI08 1959 (upto the 3ist July, 1969)

r students and the youth with the

“snstance of the Central Government;

(b) the expenditure incurred on
ch camps, and

(c) the number of camps proposed
be opened during the remawmning
Périod of 1950°
K‘l’he Minister of Education (Dr.
L. Shrimail): (a) Fifty-five Camps

*(b) Rs 1,24,671 83

(c) Information regarding the total
imber of camps which might be held
. "xnng the remaining period of 1959
oh:\s not yet been received from the
h cgamutxons concerned 42 camps mre
sovever scheduled to be held upto

th September, 1089

Nors: °The figure given for ex-
Perditure is lable to revision oa
”Q‘M. t of sudited accounts,

su

n
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Expenditare Tax and Wealth Tax
Sombay Siate

1819, 8kri Pangarkar; Will the
Minister of Finanee be plassed to state
the number of assessees of expendi-
ture tax and wealth tax in the five
distnicts of Marathwada region of
Bombay during 1958-39 (Distnct-
wise)?

The Minister of Finance (Shri
Moraxji Desal): The number of asses-
pees as on 31st March, 1959 is given
below:

Dustricts Expen- Weslth-
diture-tax  tax
t Nanded 1 15
3, Pasbhani 3 17
§ Aurangabad 1 101
4 Bhr 18
§ Larur (Osmana-
bad) 1 19
Torar 6 170

Taxes from Bombay State

1820. Shri Pangarkar: Will the
Minister of Finance be plcased to
state the amount of money collected
by the Government of India by way
of taxes and other revenue measures
in the Bombay State during 1958-597

The Minister of Finance (Shri
Morarji Desaf): Rs 271 68 crores

—

The abovc does not include receipts
under the various major heads in
the group “Civil Administration,
Currency, Mint, Civil Works etc”, as
these are receipts not on account of
any revenue measures adopted but on
account of services rendered and sup-
plies made

Income tax, Bombay State

1821, Shrl  Pangarkar: Will  the
Minister of Finance be pleased to state
e amount of income-tax assessed
and coflected in the Marathwada
region of Bombay during the year
‘1988-59 (District-wise)?

The Minister of Finanoe (Shel

Morarji Desal): The information is as

under:
Dustrict Amount Amount
of Income- of Income-~
tax tax
assessed  collected
(Rs m Lekhs)
Aurangabad 7 6 5 90
* Bhir 108 7°
Nanded 278 171
Parbham 303 172
Latur (Osmana-
bad). 413 2 24
ToTAaL 18 65 12 27

Cases Pending in High Gourts

1822 Shri Hem Raj. Will the Minis-
ter of Flome Affalrs be pleased to
state

(a) the number of old cases pend-
ing 1in the various High Courts on the
ist January, 1959 for 8 to 10 years,
4 to 5 years and 3 to 4 years, State-
wise,

(b) the number of such pending
cases disposed of upto the®3lst July,
1959, and

(¢) the reasons for the delay in the
disposal of cases which are stull
pending?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
to (¢) The nformation 1s being
collected and will be laid on the Table
of the Lok Sabha

Development of Dharmanagar Town

1823 Shkri Dasaratha Deb. Whll the
M:mster ‘of Home AMairs be pleased
to state

(a) whether it 13 a fact that Dhar-
managar Town Welfare Committee,
Tripura was given some money by the
Tripura Administration for the deve-
lopment of Dharmanagar Town,
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(b) & 30, whether the money has
Been fully utitised; and

(c) it not, whether the unutilised
amount has been refunded to the
Administration?

The Minister of State in the Minis.
try of Home Afiairs (Shri Datar): (a)
Yes. A sum of Rsa. 2,000 was advanced
to the Committee to supplement their
efforts for improvement of the road in
front of market in Dharmanagar
Town.

+ (b) No.

(c) No. The matter is being looked
into.

1 4

Education Survey in Tripura

1824. Shri Dasaratha Deb: Will the
Minister< of Education be pleased to
state:

(a) whether any Educational Survey
was carried out by the Tripura
Administration;

(b) if so0, when the survey was com-
Ppleted;

(c) whether any report of this sur-
vey has been made uvailable to the
“Territorial Council of Tripura; and

{(d) if not, the ressons therefor?

The Minister of Eduoation (Dr.
XK. L, Shrimall): (a) Yes, Sir.

(b) October, 1958.
{c) Yes, Bir.

{d) Does not arise.
indian Style Wrestling

1825. Shrimati Parvathi Krishnan:
Will the Minister of Eduocatiomn be
pleased to state:

(a) whether it is & facs that in
March, 1859 All India Indian Style
‘Wrestling was organised in Delhi;

(b) it so, who were the organisers;

(c) whether there was any trouble
fn the Willingdon Pavilion on the 16th
March, 1058; and

(d) £ 0, the detalls thereol?

The Minister of Riucation (Dv,
K. L. Shrimall): (a) Yes.

(b) Delhi State Indian Style Wrestl-
ing Association on behalf of the
National Federation (Indian Style
Wrestling Federation).

(c) Yes.

(d) There was a dispute over a deci-
sion given in the light heavy-weight
bout (the sixth) by the Referee. The
wrestier who was declared the looser
on points refused to leave the arens
and an unruly crowd closed in on the
arena and started demonstrating voci-
ferously. The Jury on appeal revers-
ed the decision and declared a draw
but this did not stop the shouting and
the demonstrations. The remaining
four bouts scheduled for the day had
to be cancelled and the proceedings
closed prematurely.

Mineral Survey of Andhra Pradesh

1826. Shri M. V. Krishnaa Rao: Will
the Minister of Steel, Mines and Fuel
be pleased to state the results of the
mineral survey that was conducted in
Andhra Pradesh during 1958-39?

The Minister of Mines and Oil (Shri
K. D. Malaviya): The results of
mineral survey conducted by the
Geological Survey of India in Andhra
Pradesh during 1958-89 are as
follows:

Coal.—As 8 result of exploratory
drilling at Thotapalle an 18” thiok
coal seam besides many thin seams of
carbonaceous shales have been
encountered Drilling is in progress

Consequent to a reconnaissance sur-
vey being carried out in the Singareni
Coalfields, in the Godavari Valley,
it is now proposed to commence drill-
ing in this area.

Gold.~The old gold working
in the Ramagiri schist belt were exa-
mined. It was considered necesssry
a8 a result thereof to put down e=-
ploratory boreholes 1o amess the
potentialities of the suriferous walne.
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Gypoumn.—A preliminary investigs-
tion of the gypsum occurrences at
Venadu and Mizuru sreas in Sulurpet
Taluk, Nellore district was carried
out. The estimated reserves of mine-
able gypsum in the area are consider-
od to be of the order of 224,000 tons

Iron —Investigation of the iron ore
deposits around Cheruvupuram, Motla
Timmapuram of Khammam district
snd Nilancha of Warangal district
was carried out The ores occur as
beds on the tops of the hill ranges and
consists of pockets of high grade
hematite,

Iron ore occurrences north and
south of Pandium and in the gay-
yaram hill and north of it were also
examined The Pandium iron-ore
occurrences are associated with brec-
ciated quartzitic material The grade
of ore 18 found to be generally less
than 40 per cent wron The Bayyaram
and other occurrences north of it arc
associated with ferruginous grits and
conglomerates

Mica~—The mica quarries near Kap-
palbandam in the district of Kham-
mam were examined Mica here 1s
mostly associated with quartz vein
traversing the quartz muscovite
gneiss, which 1s a variation of the
garnetiferous biotite gneisses

Privy Purses of Ex-Ralers

1827, 8hri N. M. Deb: Will the Minis-
ter of Home Affairs be pleased to
state whether any of the Indian Rulers
has voluntarily surrendered hiz privv
purse so far?

The Miniater of State in the Minis-
try of Home Aftairs (S8hri Datar): No

Smugglers

1828, Bhri Sadhs Ram: Wil the
Minster of Finance be plaased to
- state:

(a) the number of unuuler; who
have been arrested during this year
and

(b) in how meany cases the smug-
glers were arrested after an encoun-
ter with the police?

190 L8D—4.
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The Minister of Fiuance (Shri
Morarjyi Desal): (w) 232 during the
first six months of the year 1050

(b) 32 during the first six months
of the year 1958

Youth Welfare, Orisua

1829. Shri Panigrahi: Wili the Minus-
ter of Education he Pleased to state:

* (@) whether the Orissa Government
have submitted any proposal for

youth welfare grant ta State Youth
Weltare Board in 1859-60,

(b) whether this
sponsored scheme, and

(¢) if 30, what 18 the Centre’s <hare
of expenditure for implementation of
these schemes 1n Orissa 1n 1959-80
period?

The Minister of Education (Dr. K. L
Shrimalf): (a) No, Sir

18 a centrally

(b) Yes, Sir

¢¢c) The Government of India meets
50 per cent of the administrative ex-
penditure for setting up a Board, but
no State-wise allocation of furds has
been made *

Nationalisation of Text Books m
Orissa

1830. Shri Panigrahi: Will the Mins-
ter of Education be pleased to stater

(a) whether any financial aswistance
has been given to Orissa for nationa-
lisation of text books and

(b) if s0, the amount which has

—~~——bheen given so far for this purpose?

The Minister of Rdueation Dr.
K. L. Shrimalf): (a) No, Sir

(b) D;cs not anse

Educated Unemployment in Orvissa

1831. Shri Panigrahi: Wil the
Minster of Bducation be plessed to
state

(a) whether any financial assistonce
has been given to Orissa during
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1959-60 so far for providing relief to
educated unemployed and expansion
of primary education in the State;

(b) if so, the amount given; and

(c) the progress made in this respect
so far?

The Minister of Education (Dr.
K. L. Shrimali): (a)-to (¢). A state-
ment is laid on the table of the Sabha.

STATEMENT

(a) and (b). According to the new
procedure introduced since 1958-59 re-
garding payment of Central assistance
to State Governments separate sanc-
tions for individual schemes are not

issued in advance. Instead, lump sum ~

“ways and means advances” to the
extent of 3|4 of the admissible Central
assistance for all sectors of develop-
ment are released in regular monthly
instalments. The amount of Central
grants that will be admissible to any
State Government for any category of
schemes will be calculated during the
4th Quarter of the year on receipt of
actual progress achieved during the
first three.quarters and estimates for
the 4th quarter and the ‘payment
sanction’ will be issued on receipt of
this information. It is, therefore, not
possible at this stage fo state -the
amount of financial assistance which
will be given to Orissa Government
during 1959-60.

(¢) During 1959-60, 2,000 teachers,
40 Inspecting Officers and 218 quarters
for women teachers have been allotted
to Orissa Government.

Pay of Headmasters of High Schools
in Orissa

1832. Shri Panigrahi: “Will the
Minister of Educatfon be pleased to
state:

(a) whether any financial assistance
is proposed to be given to Orissa in
1959-60 for increase in pay of Head-
masters of ‘A’ and ‘B* type high
schools in Orissa; and

(b) If so, the amount of such assis-
tance?

AUGUST 31, 1959
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The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir.

(b) Rs. 14,646.

Central and Territorial

Himachal Pradesh

Taxes in

1833. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there was any fall in
the collection of Central as well as
territorial taxes in Himachal Pradesn
during 1958-59; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No, except under the head State
Excise wines and spirits.

(b) The shortfalls were due to gra-
dual prohibition policy.

Hindustan Aircraft Ltd.

1834. Shri Ram Krishan Gupta: Will
the Minister of Defence be pleased to
state:

(a) whether Government have con-
sidered the desirability of intrcducing
a scheme for the participation of
labour in the management of the
Hindustan  Aircraft Company at
Bangalore; and

(b) if so, with what results?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Hindu-
stan Aircraft Limited, Bangalore, have
already  taken steps to encourage
workers to participate in various
Schemes in the factory. The follow-
ing Committees consisting of represen-
tatives of the management and labour
have been constituted in the factory:—

1. Works Committee.

2. Transportation Advisory Com-
mittee.

3. Canteen Managing Committee.

4. Labour Welfare Fund Commit-
tee.
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5. HAA.L. Benevolent Fund Com-
mittee.

6. H.A.L. Colony Committee.
7. HAA.L, Housing Committee.

8. Joint Consultative Committee
for Hindustan Aircraft Food
Grains Depot.

9. H.AL. Colony Medical Advisory
Committee.

The results of labour participation
in the management of the above com-
mittees are being watched.

District Jail at Tihar (Delhi)

1835, .J Shri Shree Narayan Das:
"\ Shri Radha Raman:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the District Jail at
Tihar (Delhi) has been completed;

(b) if so, the number of prisoners
that can be accommodated there;

(c) the present population in that
jail; and

(d) the nature of special amenities
provided or proposed to be provided
there to the prisoners and to the staff?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The District Jail at Tihar has been
practically completed.

(b) Accommodation has so far been
built for 1273 prisoners.

(c) 1869 (on 31st July 1959).

(d) Special
are:—

amenities provided

(i) Special attention has been paid
to sanitation in cells;

(ii) The Kitchens have electric fans
and are fly proof;

(iiiy Latrines have been provided
with flush system and bath rooms with
showers;
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(iv) A sound proof room has been
provided for interviews;

(v) Fans have been provided in the
women’s ward, B Class Juvenile and
Political wards;

(vi) Provision has been made for
play-grounds and for games like Vol-
leyball, Basketball, Football and
Kabaddi; .

(vii) Adult education is imparted
by employment of convict teachers at
Rs. 5 p.m. with an extra remission for
imparting education;

(viii) A released prisoner home has
been provided outside of the jail walls
where a prisoner can stay for the
night before going to his hdme after
release;

(ix) A canteen to cater to the needs
of the visitors, prisoners and the staff
is functioning near the main gate of
the jail;

(x) A school for the children of the
staff and a hospital for the staff have
been provided in the jail premises;

(xi) A recreation room for the staff
members has been built in the ™ jail
premises. .

Special amenities proposed to be
provided are:—

(i) An open air theatre with a
stadium is under construction;

(ii) Installation of fans in cells
and barracks of the jail.

Commonwealth Economic Consulta-
tive Committee

1836 J Shri Shree Narayan Das:
" Shri Radha Raman:

Will the Minister of Finance be
pleased to state:

(a) whether the Indian delegates
who participated in the meeting of
the Commonwealth Economic Consul-
tative Committee held in London re-
cently have submitted any report
after their return from there;
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(b) it so, the important points made
out in the report; and

(c) the subjects thyt were discussed
by the Committee?

The Minister of PFinance (Shri
Morarji Desal): (a) to (c). India parti-
cipated in the meeting of the Com-
monwealth Economic Consultative
Council held in London in May, 1089
The meeting was only a preliminary
one to review matters of common in-
terest to Commonwealth countries as
a prelude to the forthcoming Septem-
ber Meeting of Commonwealth Finance
Ministers The convention in regard
to the dehberations of such preli-
minary rheetings has been that the
matters discussed are not unilaterallv
divuilged by any member of the Com
monwealth and 1t would, therefore,
be embarrassing 1f the Government of
India were to indicate the details of
the subjects discussed or the outcome
of the May. 1959 meeting

Women'’s Education in Punjab

1837. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state*

(a) the amount earmarked for
scholarships to women students which
will be gaven to Punjab State with
out demanding any matching contri-
bation during 1959-80;

(b) the amounts given to the Gov-
ernment of Punjab for this purpose
so far during the same period; and

(¢) upto which class will free edu-
cation be provided to womeh students
in schools in Punjab under this
scheme?

The Minister of Bducation (Dr.
K. L. Skrimali): (a) This depends
upon the proposals of the Government
of Punjab which are still awaited

{b) to (c). Does not arise in view
of reply to (s).
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Crimes In Delld

1888. Shri D. C, Sharma: Will the
Minister of Home Affairs be Dpisased
to state:

.(n) the number of crimes registered
in Delhi during 1959, (upto the 80th
June, 1858) under the following
categories, month-wise:—

(1) Murder;

(ii) Assault on women;
(11) Unnatural offences;
(1v) dacoity;

(v) robbery;

(v1) theft;

tvit) cheating; and

(vin) other crimes;

(b) the number of cases under
each head in part (a) above which
remained undetected and the reason-
therefor;

{c) the number of cases sent up for
iria! and the convictions secured; and

(d) the number of cases, in which
strictures were passed against police
by the judiciary and the action take:
thereon?

The Minister of Home Aflairs (Shn
G. B. Pant): (a) to (¢} A statement
1s laid on the Table of the House
{See Appendix IIl, annexure No 67].

(dy Nil

Pakistani Nationals Crossing inte
Kashmir

1889. Shri D. C. Sharma: Will ths
Minster of Home Affalrs be pleased
to state-

(a) the number of Pakistani
nationals who infiitrated into Xashmir
State from the Pakistan-occupieg part
of the State during 1959 (upto the
30th June); and

(b) the steps proposed to be taken
to minimise chances of such {llegal
entry of Pakistani nationals?
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The Minister of Heme Affairs (Shri
G. B. Pant): (a) 95 Pakistan nationals
and persong from Pakistan-occupied
Kashmir.

(b) The Jammu and Kashmir Gov-
ernment have strengthened their
security measures

Delence Requirements Fulfilleq by the
Hindustan Shipyard

1840, Shri D. 8. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the extent to which the defence
requircments in respect of ships are
met by the production in the Hindus-
tan Shipyard,

(b) the total cost of the various
types of ships imported during 1958
and 1959 (so far); and

(c) when the country would become
self-sufficient 1n this regard?

The Minister of Defence (Bhri
Krishna Menon): (a) At present 3
ship»——the Mooring Vessel “DHRU-
VAK" and the Survey Ship “DAR-
SHAK"” are being built by the Hindu-
stan Shipyard (P) Ltd, for the Indian
Navy.

(b) It is not in accordance with
established practice to disclose parti-
culars regarding the cost of various
types of Naval purchased from abroad.

(c) It will take considerable time to
become self-sufficient. Whereas the
construction of the hull of certain
types of Naval craft etc. may be possi-
ble 1n a few years, the manufacture
of some main and a lot of auxiliary
machinery and equipment will not be
possible for some time to come and
these will have to be imported till
then. However, the possibilities of
construction are under ceview and
active oousideration.
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Stesl Plaats

Shri D. C. Sharma:
1841. { Shri Vidya Charan Shukls:
{_Shri Mahanty:

Will the Minster of Steel, Mines and
Fuel be pleased to refer to the reply
given to Starred Question No. 1543
on the 30th March, 1859 and state:

o(@) the further progress made so
far 1n setting up of the three steel
plants;

(b) the total amount spent so far;
and

(c) the final date by which they will
go into full production®

The Minister of Steel, Mines and
Fuel (S8ardar Swaran Singh): (a) to
(c) A statement 1s laid on the Table
of the House

STATEMENT

(a) Since the statement made by
me n replv to Starred Question
No 1543 on 30th March. 1959 the con-
struction of the three steel works has
been proceeding satisfactorily accord-
g to plan

in Rourkela, the first op’en hearth
furnace went into operation on 30th
April, 1858 and the second open
hearth early in August, 1959. The
third open hearth furnace 1s ready for
commissioning and the construction of
the fourth is nearing completion One
LD converter 18 practically ready and
the remaming two will be completed
soon Production 1s expected to start
by November, 1959 The pace of con-
struction 1s good 1n the rolling mills
also The blooming and slabbing mil
and the plate mill can be expected to
go into production before the end of
the year »The second blast furnace 1s
nearly complete and will also go into
production in a few months

In Bhilai, the second coke oven
battery was heated up on the 15th of
August, 1859. The second blast fur-
nace is nearly ready and will go into
production in two or three months'
time Good progress has been made
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in the steel melting shape and The
rolling mills. Two open hearth fur-
naces, the blooming mill and the
billet mili can be expected to be com-
missioned before the end of the year,

In Durgapur, the first baitery of
cokeovens was lighted up on the 24th
of August, 1958, The first blast fur.
race is nearing completion and is ex-
pected to be commissioned in Noverp-
ber, 10539. Work in the rest of the
plant is proceeding according to
schedule and the production and roll.
ing of steel is expected to start by
April/Msy next year.

{b) The expenditure on the three
steelworks and their amcillaries upto
the end of 1958-59 was as follows:

Rourkels RS. 145 crores
Bhilai Rs. 120 ,,
Durgapur Rs, 100

(c) All the departments of the
Rourkela Steel Plant are expected to
be completed by April, 1861 The
Bhilai Steel Plant is expected to be
completed in all respects by the end of
the year 1980. The entire plant at
Durgapur.u expected to be completed
by July, 1961. It 1s difficult to esti.
mate when the full production would
be attained, but about 80 per cent. of
the capacity of each of the mills 1s
expected to be reached in about six to
cight months of the commissioning ot
each unit

Science Fairs

1842, Shri D. C, Sharma: Will the
Minister of Education be pleased to
refer o the reply given to Starred
Question No. 2212 on the 4th May,
1939 and state:

(a) the steps, if any, taken to orgh-
nise Science Fairs in the country to
make the students Science minded, on
the recommendations of the Third All
India Science Teachers' Conference
held in New Delhi; and

(b) the places where such fairs
have been organised?

The Ministor of Education (Dr. X.
L. Shrimall): (a) and (b). Tha pro-
posal will be considered by the Science
Committee of the All India Council
for Secondary Education.

Investment of U.K. Private Capital

1943, Shri D. C. Sharma; Will the
Minister of Finance be pleased to
state:

(a) the quantum of United Kingdom
private capital invested in India since
1947; and

(b) what is the trend of investment
at pregent®

The Minister of Finance (Shri
Morarji Desal): (a) The total quan.
tum of UK. Private capital invested
in India as on the dates mentioned
below were as follows:

Rs. crores
30th June, 1948 2060
318t Dec., 1953 . . 3377
313t Dec., 19585 3907
313t Dec., 1956 4064
31st Dec., 1957 4127

Complete information about UK. in-
vestments prior to 30th June, 1948 and
subsequent to 31st December, 1857 is
not available,

(b) As will be apparent, the total
investment from the UX. has been
steadily increasing though the UK's
share of the total net capital inflow
has been declining m recent years,
kaving regard to the capital that has
ceme from other countries such as the
US.A,

Trained Social Workers

. J Shri R C. Majhl:
Shri Sabodh Hansda:

Will the Minister of Heme Aflain
be pleased to state:

(a) whether an assesament has bems
made of the total requirement of i
trained osocial workers Including
tribal welfare offioms Sor imple
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menting the schemes for welfare of
Backward Classes in various States
and Union Territories; and

{b) whether any time has been
fixed to train all these workers?

The Deputy Misnister of Home Affairs
(Shrimati Alvs): (a) Some BState
Government and Union Administra-
tions have assessed their requirements
of trained soclal workers.

(b) No time.limit has been fixed
for the purpose, though efforts are
being made by the concerned State
Governments and Umon Admunistra-
tions to train the workers within the
minimum time posaible.

Small Savings

1845, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(n) whether 1t 15 a fact that the
women of Punjab have earned the
first place for their State n the
Women's Section 1n Small Savings,
and

(b) it so, the total amount contri.
buted by them so far”

The Minister of Finance (Shri
Morarji Desal): (a) If the Honourable
member i3 referring to the year 1958-
58, the answer 1s ‘no’

(b) Does not arise

Self-Safficiency iu Warships and
Tankers

1846 Shri Ram Krishan Gupla: Will
the Minister of Defence be pleased
‘o state:

(a) when India i3 likely to become
self-sufficient 1n the matter of war.
ships an@ tankers; and

(b) the nature of steps taken in this’
direction?

The Minister of Defence (Shri
Krishna Menon): (a) (i) Warships—
It will take some time to become self-
suficent in the construction of war.
ships. Whereas the construction of
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the hull of certain types may become
possible in a few years, the manufac-
ture of the main and a lot of auxiliary
nachinety and equipment will possi.
bly take some time and these parts
will have to be imported till then.

(i) Tankers.—It would be possible
for the Hindustan Shipyard (Private)
Ltd. to build Tankers for the Navy
upto 13,00 tons Dead-weight It
Would, however, be necessary for the
Present for the shipyard to obtain
detailed drawings and mam and auxi.
hary machinery for the construction
of tankers from abroad

(b) Government will endeavour as
far as practicable to undertake Naval
construction,

In this regard:

(1) construction of seaward patrol
craft is 1n progress in two
ship-building yards at Cal.
cutte.

(1) Hindustan Shipyard (Privale)
Lid Visakhspatnam, who
have capacity for construct-
ing bigger ships, have been
entrusted with the construc.
tion of a Survey Vessel
“DARSHAK” lnﬁ(a Mooring
Vessel “DHRUVAK".

(11) arrangements for the cons-
truction of Inshore Mine.
sweepers are also being made.

(1v) the Naval Dockyard 1n Bom.
bay, when it has progressed,
will greatly assist in diminigh-
g our dependence on foreign
sources, although 1t is not a
Stup-building Yard as such.
Extensions of it may result in

capsaaity for building of
3.4000 ton craft and of much
equipment.

Self-sufficiency in construction of
werships will be attained as and when
the suxihiary industnies in the country
wre advanced enough to feed the
construction yards with the equip.
ment required for such ships.
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Credit Facilitios frem France

1847, Shri Ram Krishan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether it 18 a fact that the
French Government have offered
credit facilities to the Government of
India to the extent of Rs. 25 crores;

(b) if so, the details of the ucﬂmeg
offered; and

(¢) whether the offer has been ac-
cepted?

The Minister of Finance (Shri
Merarji Desai): (a) to (¢). A copy of
the Econor:uc and Technical Co-opera-
tion Agreement between the Govern.
ment of the French Republic and the
Government of the Republic of India
concluded on 23rd January, 1958 was
placed on the Table of the House on
13th February, 1938, Under this
Agreement, the Government of the
French Republic had agreed to facili-
tate the financing of the manufacture,
and of the delivery of, capital goods
for which orders were placed by
Indian puichasers with the prior ap.
proval of the Government of Ind:a.
on French suppliers up to a total
amount of 25 billion francs The
questions of renewing this Agree-
ment and the continuance of similar
financing facihities for a further
period, are now under the considera-
tion of the two Governments

Personnel for Educational
Development

1848. Shri Ram Krishan Gupta: Wil
the Minister of Education be pleased
to state

(a) whether the assessment of the
requirements of personnel for educa-
tional development upto the end of
Third Five Year Plan period has been
made;

tb) if so, the details of the requre-
ments; and
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(c) the nature of the stepa taken or
proposed to be taken to meast these
requirements?

The Minister of Educaticn (Dr. K.
L. Shrimall): (a) to (c). A statement
giving the available information s
laid on the Table. {See Appendix
III, annexure No. 8.}

Hanllicraft Schemes for Priscmers I
Delhi Jall

1849. Shri Ram Krishan Gapla: Will
the Minister of Home Affairs be plea:-
ed to state

(a) whether the new handicrafts
scheme to enable the inmates of Delhi
Jail to earn wages while undergoing
imiprisonment has been finalised; and

(b) if so, the details of the scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes The revised scheme has been in
operation since the 2nd March, 1959.

{b) The main features of the scheme
are*

(1) all prisoners sentenced to
rigorous imprisonment and
who are working in the jail
factory can earn wages,

(2) wages are calculated on piece.
work basis,

(3) one rupee or 4{5ths of the
total daily ¢arming whichever
15 more 1 deducted as con.
tribution towards the main-
tenance of the prisoners; and

(4) a prisoner can spend 80 per
cent. of the wages earned by
him on amenities such as pur-
chases from the jail canteen.
The balance is retained for
payment to him on release 30
as to help in his re.settlement.
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Sagpe of Pakistani frem Delhi Jail

1150, Shri Ram Krishan Gupta: Will
the Minjster of Home Affairs be
pleased to refer to the reply given to
Starred Question No 162 on the 12th
February, 1959 and state

(a) whether the investigations into
the escape of a Pakistani national
from Delhi Jail have been completed,
and

(b) if so, the result thereof”

The Minister of Home Aftairs (Shri
Q. B. Pant): (a) and (b) The case
has been investigated and filled as un-
traced,

Cestral and Territorial Taxes in Delhi

1851. Shri Ram Krishan Gupta: Will
the Minuster of Finance be pleased to
state the total amount of collections
of Central and territorial taxes 1n
Delhi during 1058.59?

The Minister of Finance (Shri
Morarji Desail): Rs 18,99,30,000

Admission into Technical Institutions

1852 Shri Ram Krishan Gapta: Wall
the Mimster of Scientific Research
and Cultural Affairs be pleased to
refer 10 the reply given o Starred
Question No 1454 on the 23rd March
1959 and state

(a) whether Government have col-
lected information regarding the
alleged admission of students of n
ferior calibre to technical institutes
under political pressure, snd

(b) if so0, the nature of the informa
tion collected”

The Deputy Minister of Scientific

Research and Cultural Affairs (Dr
[

M. M Das): (s) Yes, Sir

(b) The information collected
through the Regional Offices of this
M lstry is given in the statement lad
on the Table (See Appendix III,
annexure No. 69.)

The position regarding the quality
of sdmigsions made to the Engineer-
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ing and Technological Degree Institu-

tions for the year 1938.59 13 summaris.
ed below-

Totsl adoussions made 10377
in 1958-59

Percentage
total

() No. of students aimusions

admatted with 60%

marks or above

at the quahfying
exsmunation $602

(1) No of students
admitted wnth
$0-60%  msrks
at the quahfying
examinstion 3197 30 8o

(ss) No of students
admtted, wnth
less than so0%
marks st the qua-
bfying  eaxam-
nstion

$3 98

(a) Openseats 903 8 70
{d) Seats reserv-
ed for Sche-
duled castes»
schedu ed Tnbes
snd  Backward
classes 18¢ 3~
(c) Seats reserv-
ed for other

categories 34 032

(s’ No of students
sdmitted  with
break up on
marks basis not
available . 256

149
100 00

ToraL 10377

Minerals in Chitradurga

1853 Shri Shivananjappa: Wil the
Ministe: of Steel, Mines and Fuel be
pleased to state

(a) whether 1t 15 a fact that foreign
experts recently visited Chutradurga in
Mysore State fo: locating munersl de-
posits and found existence of the same
in large quanuty; and

ib) if so, what steps the Govern-

ment of India have taken to unearth
these muneral deposits?

The Minigter of Mines and Ol (Shri
K D Malaviya): (a) and (b). A
tireign expert visited the Ingaldhal
Pyrite deposits in Chitradurga Dis-
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trict, The discovery was mede by the
Stats Government who are still con-
ducting detailed work at present.

Limsstone and Lignite Deposits in
Nander Disirict
2854, Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether 1t is a fact that de.
posits of limestone and lignite axe
available in the Nander District of
Bombay; and

(b) if so, whether Government have
undertaken a survey of this area®

The Minister of Mines and Ol
(Shri K. D. Malaviya): (a) and (b).
As a result of survey undertaken by
the Geological Survey of Indis n
parts of Mudhol and Bhokar taluks
Nander distnict, small quantities of
limestone have been recorded but no
occurrences of lignite have been re-
ported so fer.

Hand Carts and Wheel Barrows to

Municipal Scanvengers in Orissa

1855, Shri Panigrahi: Will  the
Minister of FHome Affairs be pleased
to lui': . £

(a) whether any financial assist-
ance has been given to Onssa n 1858-
$8 for providing the mumctpal scaven-
gers with hand ocarts and wheel
barrows; and

(by it so, how much?

The Deputy Miunister of Home
Aftalrs (Shrimstt Alva): (a) No, Sir

(b) Does not arise.

Jet Alreraft Auxiliary Air Force

1858. Shri Ram Krishan Gupts: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 1313 on the 28th March,
1858 and state:

(s) whether the scheme for impart-
ing training in Jet alrcrafts to the
" Air Force has been finalis-
#d and implemented; and

(b) if so, the main fegtures
scheme? o the

The Minisier of Defemce (B!
Krishna Menon): (a) Yes, Sir. Jot
training has been started in  No, 81
(Delhi) Auxiliary Air Force Squadron,

(b) After completing two yeary’
training on piston-engine aircraft the
Auxiliary Air Force pilots will be
given conversion training on jet air.
craft during the third year. They
will carry out elementary squadron
training on jets during the fourth
year; and undergo advanced squadron
training during the fifth year.

Recovery of Indian Currency frem
Steamer

J Shri 8§, M. Banerjee:
1Shrl Raghunath Singh:

Will the Minister of Finanee be
pleased to state:

1887,

{a) whether 1t 1s g fact that the
Bombay Customs authorilies recover-
ed on the 5th June, 1958 from the
steamer "Dumra” (Persian Guif bound
steamer) Indian currency, gold and
op;um; and

(b) if so, how many persons have
been arrested?

The Miatster of Finance (8hei
Morarji Desai): (a) and (b). Indian
currency worth Rs 17,500 was re-
covered, from a hiding place near the
enginc room, as a result of the rum.
mage of the vessel 3.5 ‘Dumra’ on S5th
June, 1959. The currency was un-
clamed and as such no arrest could
be made.

Opium weighing ebout 1} lbs. and
valued at approximately Rs. 250 was
recovered on Oth June, 1989 from the
baggage of a passenger travelling by
the same vessel Two persons were
arrested in this connection.

No gold was seisad from the vesel,
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fratert | g &1

{eYs. ol NETw @ mre o
a7 fafe &= a8 @@ F FAv w9
fE -

(%) wazg faataw sgaear &
fewst &1y fvw g2 o fRar smar 2

- (@) == % fFaey fqat=w @fgaa
fg=dy & warfarg & 7 § AR fqat=s
FE | fFaa w90 f7=< § a
R E AR

(W) 7% wasw JOEr F weaq
IFEERT F AW WE IR qul-
RIEAT & FH § g F9aT QAT FHF 7

fafa swwst (st o owew)
T 9T F FAA: (F) AR (@) wrn F
q o A gae fratea sgaear”
A “faat=w sy 7 frad saama
et & v T @ & 77 W W
wfwwra wee 7gY § | asal #7Y fafuw
g% #Y faat=eq sggeqar | aoErd
FW A IAA F AU B aF G
FYATE ST TG § AT I [IeAT | gy
# T 5 > fad W@ @ Faaiiat #¥
o el fFa g, AR § g s
TE F1E TAFTA TG 2 | e fratee
A A dg fraa e i q g fw
qATT AT AT EAIRAT H gy
g "7 g F9 & fog a9
FUTHTAT 9 ATTAT SITH FY 3G Tqoq 7
a7 39 AT & aefarw fafT 51 3 faw
faatad &7 a1 9T F1% 937 fgear 1 -
Zar I qagAl A SFENGA F ATH
Iq7 & HT 7 TF wA wifgq fyad e
g 419 A3T a1 IFAEATA H7 gy
7 fad g1 1 fLgw, wer 939, Twedr
HIT IAT XIT T4 a1 fgarsa g3
q9 TAAT | T I9-qa1at 7 fena
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JATT F1 78 AIT qF 0 swoandy 7 o )
A 0T AFT A5 FEALATN AR
AJTT G F A T FA § 3499
fafa w7 garaveT w1 w7 sqarn g

“frataq dfgard” g2 1 a7 qred
2 ug wuee 44Y &+ fafy g9 3 Fa=r
{19 W% {SHIA AT Feiiara farar o1 o
gaaT gt wiatz foar mar a1 W)
g AAGT FI A1T AT | THF FAT9T {7
TSA /AW T a7 {gegr ey sy §
gax faq  “gagraedi w1 feqrad”’
s Tewfae faatsa sqw & feedy &
wrfarg $I3 A Gieq F1 Ja7q frar
qr1 | i

faat=a s & sratem 7 &y sufaa
Faa feedt 9w a3 ¥ foao @
gT &

Housing for Malabar Special Police

S Shri Tangamani;
1859. 7 Shri A. K. Gopalan:

Will the Minister of Defence be
pleased to state:

(a) whether the Government of
Kerala have.asked for special loans
for housing the Malabar Special Police
in the event of their being compelled
to vacate the barracks in Malapuram,
West Hill and Cannanore;

(b) whether any Army, Navy or Air
Force Officers inspected these build-
mgs recently; and

(c) whether they have submitted
any report to the Government of
india sbout these buildings?

The Minister of -Defence (Shri
Krishna Menon): (a) No request for
loan has been made to the Defence
Ministry.

(b) and (c). It will not be in the
public interest to disclose the infor.
matjon.
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B gt AT 4746 § fod g W
fr.qew o Q¢ ot a1 1 fe v aqr
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fawrax & fix o 37 &7 @17 qTx 6
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wiigQ ¥dife gafc vyt 513 R Tz
frat § St e M ayyfa &
fog & ¥ ok wd  Owrr wfew a¥
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& xll ¥ dhax wonr wtgi wwar
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T | 9y § AR T e v Lty
¥ arg fed

Joists and Rounds

1881, Bbri Subiman Ghase: Will tne
Minister of Steel, Mines and Fuel de
buildings; and .

(a) whether joists and rounds are
available in India for construction ot
building; and

(b) 1f so, at what price and where?

The Minister of Steel, Mines and
Fuel (Sarda: Swavan Singh): (a) and
(b) Yes, Sir These items can be
obtained at statutory controlied prices
against quota certificates or permiis
issued by the appropriate authorities.

wifovay Prforer grenfirm, feeolt

et o wew dfiv wwmlt
w1 few A @@ wwa & g
wiit fo:

(%) fa> o asft & sfem
faforar cenfir, fewilt &) g0 ey
vyt fear m;

(%) w159 € vy gegrdl
& fad oft wfes arar & oo fo
wrar §, WX

(7) =fz @, A 338 amy wor &,
WYt ma g9 ¥ & 348 feaar wpgm
feqr war ?

fowt s (wre oherwht) : (w)
1, 9¥,c0f T |

(%) %, ot
(%)
ol v it §
gemrmram & of wqem
o vy
g few-areft | s{=}elawud
. qega sty oke,000

1. LeQAT QIS L,V ,,
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Jhumas

1885. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of landless tribal
shumias served with notices in 1958-
59, prohubiting jhurmung in Khas land
in Tnpura,

¢ (b) the number of jhumias arrested
during this period for jhuming in
Khas land, and

(¢) whether rehabihitation was
offered to these jhunuas before prohi-
biting shum cultivation®

The Minister of State in the Ministry
of Home Affalrs (8hri Dagar): (a) to
(c) No notices were served by the
Tripura Adnmunistration on landless
tribal jhumias 1n 1958-59 prohibiting
jhuming 3n Khas land and no jhumia
was arrested durning the year for
thuming 1n such land. The Adminis-
tration did, however, tssue orders in
February, 1958, prohibiing jhummng
within a distance of half a mile on
cither side of navigable rivers or
PWD roads or in the vicinity of a
tank the water of which 1s utilised
either for purposes of drimking or ir-
rigation These orders were violated
in a large number of cases and, there-
fore, cases agamnst 333 tnbals were
instituted n different courts during
1958-59

It 1s open to the jhumias to take
advantage of the Jhumia Settlement
Scheme or to be absorbed as forest
villagers in reserve forests T=bals can
also cut thum in taungya system

Reclamation of Waste Lang in Tripura

1836. Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
to state-

(a) whether any survey has been
made of the reclaimable waste land
available n Tripura including Raims
Sarma ares,

(b} if s0, the result of fhat survey;
and
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(¢) it reply to part (a) be m the
negative, when Government propose
to take up this survey?

The Minister of State in the Minis-
try of Home Aflalrs (Shri Datar): (a)
Therg has been no general survey of
reciaimable waste land in Tripura
An grea of 236349 acres of waste
Jand was, however, surveyed in Raima
Sarma Valley of Amarpur Sub.
Division m 1837-58

(b) An area of 243623 acres of
land was found to be cultivable waste
land

(c) a cadastral survey of Tripura
has already been taken up and 1s ex-
pected to completed by 1964 The
tota] area of reclaunable waste land
will be known only when the survev
has been completed

Merit Promotion for Scientific
Workers

1867 Shri L. Achaw Singh: Will the
Mimister of Scientific Research and
Cultaral Affairs be pleased to state

() whether the merit promotion
system has been adopted for all
scientific workers in the employment
of Government, and

(b) if so, the steps taken to over-
come the difficulty of assese.ng merit
impartially?

The Deputy Minister of Scleatific
Research and Cultural Affairs (Dr
M. M Das): (a) Ment Promotion
System has been adopted only in the
case of stentufic workers employed
is the Indian Agricultural Research
Institute, the Council of Scientific and
Jpdustrial Resoarch and pazetied
officers of the Defence Research and
Development Orgsnisation

(b) Departmental Promotion Com-
mittees are proposed to be set up in
Indian Agricultural Research Insti-
m.mdmthenetencenaunhand
Pevelopment Organisstion. Rules ‘or
assessment of merit are under pre-
peration in the Council of Scientfic
and Industrial Research.
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Manipur Cellage of Dance, hmphal

1868. Shri L. Achaw Singh: Will the
Minister of Solentific Raseareh and
Cuitnral Affairs be plsased to vefer
to the reply given to Unstarred Ques-
tion No 2038 on the 18th Decembaer,
1958 and state the total amount so far
provided by Sangeet Natak Aksdemi
for hostel accommodation for students
of the Manipur College of Dance at
Imphal?

The Deputy Ministor of Scieatific
Research and Culinral Affairs (Dr.
M. M Das): The Sangeet Natak
Akadems has a provision of Rs. §0,000
during the current finangial year for
the construction of the College bulld-
ing which includes hostel acco!
tion

Increase in Staff of Central Ministries

1869 Shri Pahadia: Will the Minis-
ter of Home Affalrs be pleased to
state

(a) whether there has been a large
.ncrease in the staff of Central Minis-
tries during the last two years; and

(bt if s0 the total number of staff
increased during the above period?

The Minister of State in the Minis-
try of Home Affairs (Skri Datar). {(a)
and (b) Information 18 being collect-
ed and will be placed on the Table
of the House as soon as it 1s compiled

Field Parties of Szrvey of India

1870. Shri § M. Banerjee: Will the
Munister of Sclentiic Ressarch and
Cultura]l Affairs be pleased to siats:

{(a) the total number of field parties
of Survey of India engaged in survey
work,

(b) the respective field hosdquarters
of each party during 1058.39; and

(c) the respective places of activi-
ties of each party?

M M. Bas): {(a) 20.
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(b) and (c). Information is given
in the statement laid on the Table.
{See Appendix III, annexure No. 70].

Survey of India Employces

1871. Shri 8. M. Banerjos: Will the
Minister of Sclentific Research and
Oultural Afiales be pleased to state:

(a) whether the Ministry of Exi.r-
nel Affairs have prescribed rate; of
special daily allowance for jouiney
in foreign countries hke [Ncpal and
Pakistan;

(b) whether the said special daily
allowance was also made avilable to
the employees of the Survey of India
working 1n those countries; and

(c) if not, the reasons thercfor”

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr
M. M. Das): (a) Yes, Sir

(b) No, Sir.

(c) Because of certain other con-
cessions that are specially allowedi to
the employees of the Survey cf India
e.g free tentage for living purposes,
dally allowance at full rates tarough-
out the field season which may ex-
tend to smx months or more etc

Census of Pakistant Nationals in
West Beogal

1872. Shri Aurcbindo Ghosal: Will
the Munister of Home Afiairs b pleas-
ed to state:

(a) whether any census was taken
of Pakistani nationals residing in West
Bengal;

(b) if 90, when; and

« (¢) their number?

The Minister of State in the Minis-
try of Home Affalvs (Shri Datar): (a)
to (¢), The information is deing col-
Jected and will be laid on the Table
of the Houss as soon as pomsible
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Use of LAF. Planes

1878. Shri Morarka: Will the Minie-
ter of Defence be pleased to state:

(a) the rank and status of persons
who are entitled to the use of LAF.
planes for their travelling;

(b) the total number of persons
who had actually used these IAF.
Blanes during the years 1957-58 and
1958-59; and

(c) the total amount of the expendi-
ture incurred on these trips®

The Minister of Defence (Bhri
Krishng Menon): (a) The Precident
The Vice President; The Prime Mumis-
ter; The Home Minister, The Defence
Minister, Deputy Ministers of Defence;
The Chiefs of Staff; Senior Service
and Civilian Officers who are connect-
ed with the Defence Orgsmsation,

Cabinet Ministers other than those
mentioned above but i1n their case full
charter rates are recovered {rum thetr
departmental budgets

(b) and (c¢) The required i1nforma-
tzon is not readily available. The
collection and compilation Jof the re-
quisite detatls will involve an amount
of time and labour which will not be
commensurate with the value of the
information asked for

Steel Import Liecences

1874. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuej be pleas-
ed to refer to the supplementary to
Starred Question No 1230 of 13th
March, 1959 regarding import of steel
and lay a statement showing;

(a) the aggregate amount for which
import licences were given to the fol-
lowing partes (figures to be gwen
separately) during the period January
1858 to June, 1887:

(1)M/s Aminchand Payarelal
(2) " Mahindra and Mahindra
(3) " Khemchand Rajkumar

(4) " B. R Herman and Mohatls
(3) * Bharat Overseas Ltd.

{8) ™ Khandelwal Bros. Lid.:
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(b) what is the imported price on
private account and that given on the
basis of tender;

(¢) the amount of subsidy given to
the above partiex (figures to be given
separately) so far, for the above
period; and

(1) what is the total amount of
subsidy bills which still remain to be
settled? .

The Minister of Steel, Mines and
PFuel (Sardar Swaran Singh): (a) to
(d). A statement is laid on the Table
of the House, [See Appendix III, an-
nexure No. 71].

Regulations fer Dress ln Clubs and
Hotels

1875. Shri M. M. Gandhi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether clubs and hotels have
any authonty to prescribe their own
regulations for dress to be worn by
members or guests; and

(b) it so, whether they are
authorised to discard the ‘National
Dress' from their dinner regulations?

The Minister of Home Affairs (Shri
G. B. Pan!): (a) Neither the Constitu-
tion nor any Central ‘aw prevents a
club or a hotel from prescribing its
own regulations for dress to be worn
by members or guests

(b) No national dress as such has
been prescribed. But as a matter of
general practice, hotels (as distinct
{from elubs which are private places)
admit persons in Indian dress

Smuggling of Foreign Tiles

1076. Shri M. M. Gandhi: Will the
Minister of Finance be pleased to
state:

(s) whetber 1t is a fact thst a party
tried to smuggle foreign tiles shipped
from London to Colombo, and from
Colombo to Mangslore and from
Mangalose to Bombey:
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{b) if 30, whether it is a fatt that
in the same shipment foreign tiles
were found to be covered with
Mangalore tiles;

(¢) whether it i3 also a fact that
the said shipment was oonfiscated and
auctioned by the Bombay Custoras
Authorities; and

(d) If 50, at what price it was
auctioned?

The Minister of Finance (Bhri
Morarji Desal): (a) Yes, Sir.

(b) No, Sir.
(c) Yes, Sir.

(d) The consignment was sold at
Rs ©,38,500.

Amendments of Sixth Schedule of
Indian Constitution

® g7y, [ Shrimatl Masda Ahmed:
'\ Shrimati Manjula Devi:

Will the Minister of Home Aflairs
be pleased to state:

(a) whether Government have
recelved any recommendation from
the Advisory Council for autonomous
districts of Assam for amendments to
the Sixth Schedule of the Indian Con-
stitution:

(b) 1f so0, the nature of the recom-
mendations received: and

tc) the
thereto®

The Deputy Minister of Home Aflalrs
(Shrimati Alva): (a) Yes.

{b) The recommendations aTe gene-
rally mn  the direction of conferring
greater asutonomy on the District
Councils of the autonomous districts.

(¢) The whole question is under
examination.
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Pay Commission

1880. Shri 8. A. Mehdi: Will the
Minister of Finance be pleased fo

state the total expenditure incurred
on the establishment of the Pay Com-

« MISSIOn since its inception till the 31st

July, 1959

The Minister of Finance (Shri
Morarji Demi): The total expenditure
mcurred on thc Pay Commission since
its nception till the 3ist July, 1859 1s
Rs 9,49,270

Inedible Oil

1881 Shri P. K. Deo:
" | Shri B. C. Prodhan:

Will the Minister of Scientifie
Research and Cuitural Affairs be
pleased to state:

(a) how much inedible oil is pro-
duced m the counitry and what are
their uses, and

(b) whether any research has been
made for putting them to better use?

The Minister of Sclentific Research
and Cuitural Aflairg (Dr. M. M. Dm):
(a) Approximately 1.84,000 tons The
inedible o1} 1s used for

{1) Soap making

(1) Manufacture of paints and
varnishes

i) Lubricants
Gv) Leather tanning

tb} Yes, Sir

Transfusion Gelatin

{ ~tri P. K. Des:
1363, 3 Shei B C. Prodhaa:

Wil the Mmister of Scieatific
Regearch and Cultural Affsirs be
pleased to state.

{a) whether any research is being
earried bn Transfusion Gelatin;
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(b) how this product compares with
blood plasma;

(c) whether tests have been carried
on human beings; and

(d) it so, the result thereof?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir. The work
is being carried out .at the Nationa!
Chemical Laboratory, Poona.

{b) The product has not been com-
pared with blood plasma.

(c) and (d). The product has been
tested on human beings so far in about
fifteen cases. The results indicate no
adverse effects due to the administra-
tion of the product. It showed pro-
mise as a plasma expander in tests
with haemorrhaged dogs. Extensive
trials are required to assess the effi-
clency of the product.

Peasion for the Families of Deceased
Armed Forces Personnei

1883. Shri Hem Raj: Wiil the Minis-
ter of Defence be pleased to state:

{a) whether 1t 1s a fact that when
an officer of the Armed Forces dies
on duty or on leave, his family gets
the family pension irrespective of the
fact whether the death i1g or 1s not
attributable to the military service;

(b) whether 1t is also a fact that
the samc benefit 13 not allowed to the
families of Junior Commissioned
Officers, Non-Commuissioned Officers
and other ranks when their deaths are
caused in the same circumstances; and

(¢) if so, the reasons therefor?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). In
the matter of special family pensionary
awards, which are admissible when
death 1s due to service, no distinction
is made between officers and personnel
below officer rank in regard to the
criteria underlying entitlement, though
the rates of award etc. vary. When
death is not due to service, there is
s difference. The widow of a com-
missioned officer, who had, before
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death, rendered 10 years' sarvice or
over, gets a life pension, if she is in
pecuniary need. The widow of a
J.C.O. or a soldier in similar circum-
stances, however, gets & pension for a
limited period, or a gratuity.

(c) The sbove difference is relat-
able to differences in the nature of
engagement and other terim; of service,
between officers and personnel below
officer rank.

Rashtriya Panchang
1884. Shri C. K. Bhattacharyya: Will
the Minister of Home Affairs be
pleased to state:
(a) whether the holiday list of the
Government of India 1s based on the
“Rashtriya Panchang”; and

(b) what arc the States where the
“Rashtriya Panchang” is being fol-
lowed 1n preparing the list of holidays?

The Deputy Minister of Home Affairs
(Shrimatl Alva): (a) Yes.

tb) (1) Andhra Pradesh, Bihar,
Jammu & Kashmir, Madhya Pradesh
and Madras and the Union Territories
of Delhi, Himachal Pradesh, Laccadive,
Mmicoy & Amindivi 1slands and
Tripura arc fully following the
“Rashtriya Panchang™ in preparing
the list of holidays.

(1) Bombay, Kerala and Madras
are following the *Re<htriya
Panchang" except when the dates are
inconsistent with the prevailing custom
of the community concerned with the
religious festival

(is1) Information is still awaited
from the Govermnents of Assam and
Mysore and the Union Territory of
Andaman & Nicobar Islands.
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Missing Persons in Delhl and New
Dethi
e
1888 Shri Ram Garib: Will the

Minister of Home Affairs be pleased
to state:

(a) whether therc are any persons
who were reported to be missng
from Delthi and New Dellu in May,
1058 and have still not been traced,

(b) if so, the part.culars thercof
and the circumstances in which each
one of them was reported missing;

(¢) the steps Government  have
taken to trace them out in Delh: and
New Delln and min the Dsirict to
which they belong; and

(d) the dutcome thereof”?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Two perions report-
ed missing m May 1858 have not yet
been traced

(b) In one case a young man left
his home for his office on the 12th
May, 1958 at 8-15 Am and never re-
turned. His clothes werc found at
the Okhla Head st 7-30 p.M. the same
day. It 18 suspected that he com-
mitted suicide by drowning but his
dead body has not been traced

In the ather case, an old man left
his house in the early hours on the
morning of 13th May, 1958 and was
reportied mussing It appears that he
was of unsound mind

{¢) and (d). Enquiries and searches
were made. Names and descriptions
of the missing persons were also pub-
{ished in the Delhi Crime News Bulle-
tin as well as in the Delhi Criminal

AUGUST 31, 1059
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Intelligence Gazette, but no clue of
the missing persons has been found.

Shipping Services to Andsmans

1889, Shri Tangamani: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any representations
have been made about inadequate
passenger shipping services to Anda-
mans,

(b) whether any new services are
proposed to be introduced between
Madras and Port Blair, and

{c) whether it s a fact that the
Eastern Shipping Corporation has~
proposed to buv a passenger ship for
p'vmg m this area’

The Deputy Ministér of Home
Affairs (Shrimatli &tva): (a) No 8ir;

tb) No Sir,

t¢) No Sir

Untouchability Offences Act, 1853

1890 Shri Sadhn Ram: Wil the
Minister of Hlome Affairs be pleased
1o state

(a) the total number of
prosecuted  throughout the country
under the Unicuchabihity  (Offences)
Act, 1955 during the yca1 1958-59, and

persons

(b) the number of person, convicted
and acguitted m these casts®

The Minister of Home Affairs (Shei
G B. Pant): (a) 871 persons were
prosecuted during 1958 for oftences
against the Untouchabibity (Offences)
Act, 1955

tb) 112 per-onc were convicted and

e 201 acquitted Cases aganst 311 were

pinding while cases against 241 were
coempounded

Scheduled Caste and Scheduled Tribe
Agriculturists in Pusjad

1891, Shri Sadbw Ram: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
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red Quéstion No. 1659 on the 10th
March, 1059 and state:

(a) the actua] amount spent on
Scheduled Caste and Scheduled Tribe
agriculturists 1n Punjab State during
1958-59; and

{b) the number of agnculturists
benefited thereby”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b)
The reguired information 18 being
collected fro.n the State Government
and will be laid on the Table of the
House as soon as it 1S recetved

Kendriya Hindi Shikshaka
Mahavidyalaya, Agra

1892 Shri Badhu Ram: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No 482 on the 10th August.
1959 and state

(a) the number of persons to be
taught annually at the Kendriya Hindi
Shikshaka Mahavidyalaya, Agra; and

]

(b) what 15 the estumated annual
oxpenditure”?

The Minister of Education (Dr K.
L. Shrimall): (a) and (b) The Akhi!
Bharatiya Hind: Mahavidyalaya, Agra,
which 18 being re-organised to form
the new Kendnya Hindi Shikshaka
Mahavidyalaya Agra, at present, trains
about 60 teachers at & tme The exact
number of teachers to be trained dy
the new Mahavidyalaya will be decid-
ed upon by the Kendniya Hindi1 Shik-
shana Manda), which will manage the
affairs of the Mahavidyalaya The
annual expenditure of the Mahavidya-
jaya will depend upon the number of
teachers to be tramned and other acti-*®
vities of the Mahavidyalaya
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Industrial Disputes

1896, Shri Tangamani: Will the
Minister of Home Affairs be pleased

to refer to the reply given to Unstarred
Question No. 577 on the 20th Febru-

ary, 1959 and state:

(a) how many out of 172 industrial
cases pending before the Supreme
Court on the 1st February, 1959 have
since been disposed of_; and

(b) the steps taken for early dispo-
sa] of such cases?

The Minister of State in the Minis-

try of Home Affairs (Shri Datar):

(a) and (b). The information is being

collected and will be lsid on the Table
of the Lok Sabha.

Divorce Cases
1897. Shrl 8, AL Mehdi: Will the

Minister of Law be pleased to state:

(a) how many cases of divorce

under Spccial Marriage Act were
mstituted all over India during 1938;
and

(b) the number of cases State-wise?
The Deputy Minister of Law (Shri

R. M Hajarnavis): (a) and (b). The
information 1< not available with the
Government as the State Governments
are «olely responsible for the admin-
istration of the Special Marriage Act,
1954 The requisite information s,
however, being collected

Territorial Councils
1898, Shri 8. A Mehdi: Will the

Minister of Home Affalrs be pleased
{o ytate

(a) how many meetings of the

Ternitorial Counci's of the Union
territories were held 1n 1958; and

(b) the 1mportant decisions taken

by cach Terr.torial Council?

The Minister of State in the Mink-

try of Home Affairs (Shri Datar): (a)
and (b) A statement is laid on the
Table [See Appendix IIl, annexure
No 72)

Purchase of Stores for Bhilai Steel

Plant
1899, Shri Daljit Singh: Will the

* Minister of Bteel, Mines and Fuel be
picased to state:

(a) the present proccdure for pur-

chase of stores both in India and from
abroad for Bhilai Steel Plant,

(b) whether this procedure is satis-

factory; and

(¢) if not, whether Government pre-

pose to review it?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Hindustan Steel Limited report that
the present procedure for purchase of
stores both in India and from abroad
for the Bhilai Steel Project follows
generally the procedure adopted by
. the Director General, Supplies and
Disposals., Certain powers for pur-
chase have been delegated to the
various officers of the Project,

Purchases are made on the basis of
open tender or ljmited tender dep-
ending on the value and nature of
storeg and the urgency of the require-
ments. In case of proprietary articles,
orders are placed directly with the
Indian importers or indigenous manu-
facturers as the case may be. The
projeci is on the rolls of the D.G.S.
& D. as direct Demanding Officers. The
facility of rate contract is availed of
t0 the maximum possible extent.
Bhilai Steel Project has no running
contract directly with the manufac-
turers for any of the stores.

For imported items, tendersg are
invited from Indian importers or
agents of foreign manufacturers. In
selected cases of imported items, the
assistance of the India Stores Depart-
ment, London, is sought both in regard
to locating supplies as aiso inspection.
In regard to purchases from U.S.S.R,,
proposals are received from the Pro-
ject, and the contracts are entered
into with the respective Soviet orga-
nisations by the Head Office of the
Company, with the approval of the
Committee of Directors.

When the stores are required
urgently, local purchase action on
limited scale for.meeting immediate
needs is resorted to so that work does
not suffer.

Under Article 98(a) of the Articles”

of Association of the Company, all
proposals involving an expenditure
over Rs. 40 lakhs, are to be submitted
to Government for approval.

For economical purchase of large
quantities of raw materials and other
stdtes common for all the three Pro-
jects in the operation stage, it has been
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the Table

decided recently to establish a Central
Purchase Organisation at Calcutta.
The nucleus of this Organisation has
already been formed.

Regarding inspection, where orders
are placed as Direct Demanding Offi-
cers, and also in certain special cases,
the Inspecting Officers of the Project
arrange ingpection both at Bhilai and
at the suppliers’ premises, if required.

(b) Yes, Sir.
(c) Question does not arise.
Assistants’ Grade Examination, 1959

1900. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of candidates who
appeared in the Assistants’ Grade
Examination held by the U.P.S.C. in
May, 1959; and

(b) when the result is likely to be
declared?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
15,682.

(b) The result is likely to be dec-
lareq in October, 1959.

PAPERS LAID ON THE TABLE

AMENDMENT TO CENTRAL SALES Tax
(REGISTRATION AND TURNOVER) RULES

The Minister of Finance (Shri
Morarji Desai): I beg to lay on the
Table, under sub-section (5) of section
tion 13 of the Central Sales Tax Act,
1956, a copy of Notification No. G.S.R.
936 dated the 15th August, 1959, mak-
ing certain further amendment to the
Central Sales Tax (Registration and
Turnover) Rules, 1957. [Placed in
Library, See No. LT-1578/59].

NOTIFICATIONS ISSUED UNDER SUPREME
‘Court JupGes (CONDITIONS OF SER-
VICE) AcCT -

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (3) of section 24 of the Sup-
reme Court Judges (Conditions of
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Service) Act, 1958, a copy each of the
following rules:—

(i) The Supreme Court Judges
(Travelling Allowance) Rules,
1959, published in Notification
No. G.S.R. 844 dated the 25th
July, 1959.

(1) The Supreme Court Judges
Rules, 1959, published in Noti-
fication No. 985 dated the 15th
August, 1959. [Placed in Li-
brary, See No LT-1579/59].

BoMBAY SECONDARY ScHooL CrErm-
FICATE EXAMINATION BoArp (RE-
CONSTITUTION) ORDER

Shri Datay: I beg to lay on the
Table, under sub.section (5) of section
4 of the Inter-State Corporations Act,
1957, a copy of the Bombay Secondary
School Certificate Examination Board
(Reconstitution) Order, 1959, publish-
ed in Notification No. GSR 913 dated
the 8th August, 1959 [Placed n
Library, See No LT-1580/59].

NOTIFICATIONS ISSUED UNDER ALL INDIA
Services AcT

fhri Datar: I beg to lay on the
Table, under sub-section (2) of section
3 of the Ail India Services Act, 1951,
a copy of each of the following Noti-
fications:

() GS.R No 957 dated the 22nd
August, 1859, making certain
amendments to the All Inda
Services (Death-cum-Retire-
ment Benefits) Rules, 1958

(if) G.S.R. No. 858 dated the 22nd
August, 1959, making certain
amendment to the All India
Services (Conduct) Rules,
1954. [Placed in Library, See
No. LT-1581/59)

Teavancors-CocriN Vzrrcres TAxA-
770N (AMENDMENT AND VALIDATION)
OrprRANCE

Shri Datar: T beg to lay ©on the
Table under provisions of Articles
218(2) (a) of the Constitution read
wih clause (c)(v) of the proclama-
tion dated the 31st July, 1939, issued
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by the President in relation to the
State of Kerala, a copy of the Tra-
vancore-Cochin Vehicles Taxation
(Amendment and Validation) Ordi-
nance, 1850 (No. 4 of 1959) promul-
gated by the Governor of Kerala on
the 9th July, 1959. [Placed in Library,
See No LT-1582/59].

AMENDMENT TO MEDICINAL AND TonLXT
PREPARATIONS (Excise Durizs) Ruixs

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
section 19 of the Medicinal and Toilet
Preparations (Excise Duties) Act,
1955, a copy of Notification No, G.S.R.
938 dated the 15th August, 1959, mak-
ing certain further amendment to the
Medicinal and Toilet Preparations
(Excise Duties) Rules. 1956 ([Placed
in Library, See No LT-1583/59}

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, 1 lay on the Table
the following two Bills, passed by the
Houses of Parhament during the
current Session, and assented to by the
President, since a report wags last made
to the House on the 3rd August,
1959 — *

1 The Pharmacy (Amendment)
B;ll, 1859

2 The International Monetary
Fund and Bank (Amendment)
Bill, 1959

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
Jollowing mess<age received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha-
that the Rajya Sabha at its sitting
held on the 28th August, 1659,
sgreed without any amendment to
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the Kerala Locsl Authorities Laws
(Amendment) Bill, 1839, which
was passed by the Lok Sabha at
Its sitting held on the 26th
August, 1088.”

PRESENTATION OF PETITION

ghri Osman Al Khan (Kurnool): 1
beg to present a petition signed by a
petitioner regarding renewal of
broadcast receiver licences for villages.

RE: WITHDRAWAL OF A MEMBER
FROM THE HOUSE

Shri Braj Raj Singh (Firozabad):
The other day you were pleased to
order four hon. Members out of the
Hause. 1 feel that it was a great
njustice done to us So, I just want
to say that until that wrong 1s undone,
I will protest agaimnst this 1rsue and I
shall walk out from this House, at
least for five minutes, dailly. Now, as
a protest I walk out

Mr. Speaker: The hon. Member is
continuously committing a contempt
of this House and contempt of the
authority of the Speaker. What he did
the other day was that he just sent
me a letter saying that he wanted to
refer to the adjournment motion here.
I had disallowed the adjournment
motion relating to firing in a certain
State on the ground of its being purely
e State subject He wanted to raise
1t here and 1 said, “No, you ought not
to do s0” He was still persistent in
trying to raisc it. So, I asked him to
withdraw from the House for the rest
of the day. Then another hon Mem-
ber got up; still another hon, Member
got up, yet another—four hon Mem-
bers got up to raise the matter and I
asked them to withdraw Today he
has sent me a letter stating that on
that day they did not want to raise
that matter in the House but only
wanted to tell me that they were
roing out in protest. Even that is bad.

. I they walk out from the House, thev
are entitled to come back, but if I ask
them to withdrew, they are not en-
titled to come back. He has now said
that they wanted to walk out from

the House

the House themselves and subsequent-
ly I asked them, or ordered them, to
withdraw, He wrote to me that he
would raise this matter today. 1
sent word to him that I will go into
the facts, as I do not know what the
facts are, and I wull bring it up
tomorrow. In the meanwhile, the hon.
Member says that until I pass an
order, withdrawing my earier order,
he will go on walking out from the
House day to day.

Shri Braj Raj Singh: Unless I get
a redress, I shall continue to walk out,

Mr. Speaker: Order, order. The
House must know what exactly the
hon. Member is doing. 1 told him just
now that I will take it up tomorrow.
What 1s this hurry about?

Shri Braj Raj Singh: I am prepar-
ed....

Mr Speaker: Then why should he
say. “I will walk out today”? And
he has not walked out He 1s sitting
here

Shri Braj Raj Singh: No. On that
day, on my back vou passed an order.
So, I wanted to hear. .

Mr Speaker: This kind of impa-
ticence on the part of a representative
of 7% lakh people 1s not right. All
that I said was that what 1s going to
be done today will be done tomorrow.
I said I will look into the facts Any-
how, the hon. Member seems to be too
anxious to hear me and get a redrees
I shall read out what exactly has
happened that day. It reads:

“Shri Braj Raj Singh: Sir, a
principle 1s involved in this.

Mr Speaker: Order, order. I
will calt upon Shri Braj Raj Singh
to keep out of the House for the
day

Shri Braj Raj Singh: I am
walking out in protest.”

“In protest against what?” 1 would
ask him He wanted to raise this
point saying that with respect to the
adjournment motion relating to the
firing on some students in Allahabad,
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~my refusal fo give consent was not
right and, therefore, there was a prin-
ciple involved in it. I said that when
once I had given a ruling, the hon.
Members have to abide by it. Of
course, they can send representations.
I have been saying this from time to
time. I am always willing to hear
them and if I am convinced that my
order hasg to be reviewed, I will cer-
tainly do so and will bring the matter
up the next day. But the hon. Mem-
ber is so impatient. He said that he
wanted to raise a question of prin-
-ciple on the firing. When I said “No”,
he persisted in raising the matter and
I thereupon asked him to withdraw.

Now he makeg a statement saying
that he himself wanted to walk out on
account of the firing that took place
and that by asking him to withdraw
I have prevented him from attending
the House for the rest of the day.
This is very wrong. And if the hon.
Member persists, I will have to take
more severe disciplinary action against
him and charge him for contempt of
the House and contempt of the autho-
rity of tke Speaker. He ought not to
behave like this. I once-again warn
him that if he still persists, I may
have to take very serious action
against him. I have been very indul-
gent to him. Though he belongs to a
party of only four members here,
there is not a single occasion when I
have not allowed him to speak. In
those matters I have given him abso-
lute liberty. But this 'hon. Member
has been abusing my indulgence in
this House. I have noticed it from
time to time and I am not going to
tolerate it.

Shri Braj Raj Singh: Sir, may I....
Mr. Speaker: Order, order. I am
not going to allow him to speak.
Shri Braj Raj Singh: Then I walk
~out.
(Shri Braj Raj Singh then left the
House.)

*Publishedg in the Gazette of 7f[iidiﬁéw“ngraordinary—-ﬁPart

«dated 31st August 1959.
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GENEVA CONVENTIONS BILL*

The Deputy Minister of Detence
(Sardar Majithia): I beg to move for
leave to introduce a Bill to enable
effect to be given to certain inter-
national Conventions done at Geneva
on the twelfth day of August, 1949, to
which India is a party, and for pur-
poses connected therewith.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to enable effect to be
given to certain international
Conventions done at Geneva on
the twelfth day of August, 1949,
to which India is a party, and for
purposes connected therewith.”

The motion was. adopted.

Sardar Majithia: I introduce the
Bill.

KERALA APPROPRIATION BILL*,
1959-60

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill to authorise
payment and appropriation of gertain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the financial
year 1959-60,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the
financial year 1959-60.”

The motion was adopted.

Shri Morarji Desai: I tintroduce the
Bill.

II—Section 2.

tIntroduced with the recommendation of the President.
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GOVERNMENT SAVINGS BANKS
(AMENDMENT) BILL

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Sir, I
beg to move that the Bill further to
amend the Government Savings Banks
Act, 1873, be taken into consideration.

The Government Savings Banks Act
regulates the administration of the
Post Office Savings Banks and the
payment of deposits in the Govern-
nent Savings Banks. Section 4 of the
Act provides that if the depositor dies
and probate of his will or letters of
administration of his estate or a suc-
cession certificate is not produced
within three months of his death the
payment of the deposit if it does not
exceed Rs. 5,000 can be made by the
prescribed authority to any person
who may appear to him to be entitled
to receive it or to administer the
estate. For deposits exceeding
Rs. 5,000 therefore payment can be
made only on the production of the
probate or letters of administration or
.succession certificate.

Suggestions have been made from
‘time to time that production of these
-documents involves considerable delay,
-expense and inconvenience to the heirs
-0f the deceased depositors in receiving
the amount due to them and that with
a2 view to avoid these difficulties
-depositors may be allowed -a right to
‘nominate a person or persons who
~could receive the amounts in the event
-of the death of the depositor without
the production of legal documents.
"These suggestiond have been accepted
and the Bill before the House accord-
‘ingly seeks to provide the facility of
‘nomination and confers upon the
nominee the ti#le to receive, upon the
death of the depositor, the deposits
due to the deceased to the exclusion
of all other persons.

Section 5 of the Act further talkes
care of this fact that it should ensure
that this title does not affect in any
way the right of third parties to
recover from the nominee under the
normal processes of law the monies

Banks (Amendment) Bill

due to deceased

depositor.

them from the

As recommended by the Committee
on subordinate legislation, provision
has also been made for laying the
rules framed under this Act on the
Table of both Houses of Parliament.

Apart from certain consequential
amendments, a few minor amend-
ments, which have been found neces-
sary due to the changed circumstances,
have also been included.

Sir, I move.
Mr. Speaker: Motion moved:

“That the Bill further to amend
the Government Savings Banks
Act, 1873, be taken into conside-
ration.”

Shri Prabhat Kar (Hooghly): Sir, I
welcome the provisions of the Bill. I
only want to know one thing and that
is this. Under section 4A, sub-section
(4) it has been stated that—

“If a depositor dies and there is
no nomination in force at the time
of his death and probate of his
will or letters of administration of
hig estate or a succession certi-
ficate granted under the Indian
Succession Act, 1925, is not within
three months...... then—

(a) if the deposit does not ex-
ceed five thousand rupees, the
Secretary may pay the same to
any person...... »,

I want to know, when you are prepar-
. ed to make the payment to any per-
son appearing to the Secretary to be
entitled to receive it, why for three
months you ask for the probate or
succession certificate. In the statement
of objects it is stated that “suggestions
have been made from time to time
that as the production of legal proof
of succession involves considerable
delay and expense”. I am on this
particular word ‘expense’. When this
involves expense and when you are
agreeable to relax this condition after
three months, that means that you do
not want the people to spend for this
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small amount, then, why should you
wait for three months? You have said
that if it 15 not within three months of
the death of the depositor and if the
deposit does not exceed Rs 5,000, the
Secretary may pay the same Why do
you not allow this faciity from the
very beginming instead of after this
three months’ time has elapsed” When
you are agreeable to relax it after the
passage of three months, everyone
will be entitled t{o it and accordingly
the Secretary will pay No one will
go and obtain probate or succession
certificate and they will not be asked
to spend I do not know the exact
reason wity you will be waiting for
three months for the production of
probate or succession certsficate when
you are relaxing this particular con

dition after the expiry of three months

I would also hke to know whether
this nomunatian will be registered and
whether any stamp will be required
for the registration of this nomination
with the Savings Banks authorities or
whether 1t will just be in a prescribed
form and no expense will have to be
incurred By the depositor for register-
ing the nommation

1 welcome this Bill 1 would hke
to have clarification of these two
pomnts With these words, I support
the Bill

Shri Nanshir Bharucha (East Khan-
desh) Mr Speaker, Sir, I welcome
the principle incorporated in the Bill
but I am afraid that there might be
some constitutional difficulty in con-
nection with it. I would therefore
like to mvite the attention of the hon
Finance Minister to that aspect of the
Bill as well

The House 18 aware that under
article 269 of the Constitution duties
in respect of succession to property
and estate duty are divisible among
the States The Bill excludes a sum
of Rs 5,000 from the purview of such
duties thereby lessening the thare of
such duties receivable by the States
Therefore under ariicle 274 prior
recommendation of tho President s

AUGUST 31, 1989
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necessary before this Bill can be taken
mto consideration by thig House If
we come to the end of the Bill we find
that recommendation under article 117
only has been obteined and not under
article 274 as well To my mind that
represents a serious flaw and 1 would
like the hon Minister to make 1t clear
as to why in the case of this Bill
which takes away a share of the
succession duty from the States and
thereby infringes the provisions of
article 269 recommendation of the
President under article 274 in addition.
was not obtained I, therefore, think
the Bill, as 1t stands, 1s unconstitu-
tional and perhaps might create diffi-
culties

As I said, 1 am in favour of the
provisions contained in the Bill I am
not opposed to the Bill itself I am
only pointing out the constitutional
flaw 1n it The scheme of the Bill is
that where there 15 & vald nominee
or the nominee 15 a8 minor then 1n that
case his guardian wil] get the amount
of deposit payable to thc nominee If
th¢ depositor dics without vahd nom:
nation or the nominec pre-deceascs the
depouitor thcn if the sum is under
Rs 5,000 the Secrctary may Ray the
deposit to any person who appears to
him as entitled to reccive this amount
In this connection 1 would invite the
hon Finance Minister’s attention to
one point namelv, that often nomna
tions are made and thev become stale
and therefore it 1s necessarv to have
some sort of a provision that such
nominations shall be rencwable at the
end of three or five years Often, ,t
happens that an account 18 opened,
deposits are made and the nominee 18
appointed, but though the nominee 1s
alive the intention of the depositor in
the meantime has changed and the
nomination has become stale on ac-
count of the circumstances arsing
thereafter but the depositor does not
take care to have the nomination duly
changed Therefore I suggest that
zome sort of provision should be incor-
porated in the Bill which will require
renewal of these nomunations, sy,
every three years or five yeers if'
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necessary. That would also help in
checking various nominations which
have become invalid by reason of the
death of the nominees.

Also under clause 15, Government
is assuming powers for making rules
Under clause 15(2) (d), the rules may
provide for “the persons to whom and
the manner in which deposits may be
paid;”. It may often happen that
admunistrative practice in the matter
of payment of deposits will vary with
the different States I would, there-
fore, suggest that rules should be in-
corporated laying down umformity m
the matter of payment of deposts In
such cases, the question of identifica-
tion of the party arises I would,
therefore, request the Government to
include in the rules specific provisions
that when a nommee or person entitl-
ed to claim is i1dentified either by a
Member of the Legislature or Parha-
ment or a gazetted officer or such
other few persons as the Government
thinks fit, merely on the affidavit of
such a person, without any additional
formality, the amount of depasit
should be paid This Bill 1s particular-
ly welcome because small depositors
die and 1t become. extremely difficult,
even n cities like Bombay, to obtain
the Administrator General’s certificate
Usually, these people have no other
estate except personal belongings and.
therefore, this Bill s particularly
welcome

1 hope this Bill will be looked into
properly, particularlv as I have drawn
the attention of the hon Mumnster
that the recommendation under arti-
cle 274, which s additionally re-
quired, has not been obtained and
that constitutional defcet might re-
ceive the attention of the hon Minis-
ter.

ot e Fag (arTonfY) 3w
fagay w1 g9 vy v R § wfw 3w
fadqw T e or Aag WY a@A @
wifend § I w1 g € wwEm

gt N t e
forw areht & © A wyor it am
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mtu‘tmﬁﬁmﬁtﬁﬁﬁw
a1 Ay & Ry adfefehs 3 §
PR EI [N XA L

T & AN O X AT 2N AR
gaTT 21 § 1w ifag fe aed
d ow amy Y wefaal § aw & 2
YT I W o AT *Y FTAT E9FT  HHT
€ oYr ag e wrnht wifnfae ¢
arelY I 7 7 g7 oISy 91 w9y frerea
w1 afawre § 1 Sfea g = drrag
2 f& 39 7 & w7 o oF wred gqay
feEm s AT AR famen
wefefe®s foar s 2 —

The other co.depositor 18 alive and
sane.

1 oAwa @ fF gg dfeew e
#fr wifed 1 o @ wifenfaeT g
2 A1 37 7 7 falt o1 <7 vy fawret
s ufawr @M 1 g Fifzmfx-
= ¥ fad o3ma aefefeve & a1
fodt e gai AT ¥ aofefors &
wrETEA A€ {1 ifgd | A § qrgan
g fe feet == gy o fdt wite ST
& oar1 fagw &< faar oA afgd fe
sifeqfaer ¥1 w9 freraA 9 %9
T6 ¥7 wofziewe W A wrawrear
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famr g orrr a1 @ W=l pew 2
A7 |g 2 | THEE % I T oY
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wa fad T & g @ fr e
% fawr &% & @ v | ) gt
wifenfxed & am & s9@r w9 @,
g were &1 wdfefove 1 faar oy
W7 Wq ) W TR W § e
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WY ¥y f T A AT A
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wrd ¢ &Y e ard ow ¥ wurnir
wY wred § 3 wrEAT qrey A ofy wrvar
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FA o s N T ag #
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Tar | fafr=a 7 7 gaafs—sw
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|1gat § 5 Jag=dt dfaT o w9 w71
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oF WITAM gI€q 3T Gg al
qar T8 Far g |

i Fo @ fGgaN A fwaT
AT §, &30 A q@ T FF q977 § |
7 oy enzdT AT 19 SET & | o
FIE qEF FT W34 9T TEAT 8,
dr 99 F1 g7 ST § v 9% qqar
AT FIU, 1 Ay fgamr, T@f ar
T&r faaar | gg g dF §1 '9ur
SHT FIAT 9247 § | 38 fafe=ea amg g
EH AT T &Y AT AFITE

TG § FeT-gEd ASAT F
FEA | TF FoT (AFTE 1§ 9-
@ AT | S aar fear g B
Fr-afeT gt A——agwr

afafgai &—uF qE-IE FTAR H
AT Fa1 & § WX g T ATRIT
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T § S FW E | Wi TF TR
far 9 SHT 92T @I FT AT &
T2 orem #1 @ wle & fag Qoo
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& feuma & fa7 o & 1 Sf 79 @R
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T F A EEET # et
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T AT F FIT €T ITAST FH
FT YgeT foFar T & 1 ey |fafet
N g qorE T WX AT I oA
d% W gax \T & Tor e S g
qg S FT UF avE &qQ A grE oY
FR T & @78 AT FT AT F1 TS &
< AW &1 ®qaT foet STaT &+ @ &t
Qoo ®IU FH[ HIAT FI F@T FL R0
w77 %1 fgar o &, oy e @
F FAET a9 WX T F A A
FéE gFd § | arE-a9q AIHAT FT 97T
I T ¥ ol Soeed g1 W g,
e § AN AT 93T g% & | 39 a9d
ag Maar fadh q39Eg § & yufaq
§—2% & gUY WO § w=Ag 7@l § |
ZEY 9T & AT A ITAg IFT & | Wi
g1 WIT g THA ekl qQ| {AHrE ST
gy, (A1fw ag TFT Te4i d a9 W
STHT @Y SrEr g X I9 &1 a9 953
qrer & o STAT FL T 419 FT TG,
arfs =T = FL 941 BT BET g,
3 9% g% AT Wigeq § IHFT HAST g1
¥ | Sy iR 99 7Y 8T &, 98 AT
qRAGUE F T W § AT AWK
q 99 &1 qrar & § | ¥ guzar g 5
qrY T | 3G FITAT HT FIATAT A0 |

afar afefsrza & Fre 7 o1 Ffs-
AT §, I F1 gL FBFAT 1 AHATE 0 -

¥ T gAM 5, fa ax @A oft #1 AR
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Shri Raghubir Sahai (Budaun): I-

welcome this Bill because it contains
a very salutary provision for nomi-

!,
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wation by a depositor in the savings

Everybody is agreed on this
point that the savings bank 15 a very
popular organisation and 1t 15 bemng
petvenized mot enly by the nch but
also by the poor

But the main complaint against th
mvings bank orgamsation is that
numerous difficuities are placed m the
way of the depositors in withdrawing
their money My hon friend has
just now referred to this difficulty,
and 1 entirely agree with him that
these difficulties in withdrawing the
money from the savings bank should
be minimised to the least possible
extent

My hon {friend has suggested that
an udentity card or dentification
card may be given to every depos
tor I do not quite agree with him
in regard to that

Shri M L Dwivedl With a photo
graph

Shri Raghubir Sakai because
in the rurual areas these identity o1
wdentification card- may be easilv
lost And most of our people do not
know how to keep and preserve these
pepers But in order to avoid that
difficulty I would make this sugges-
tion

4t wo wro frvdy  www WgEw
# W TR | TF O T A
e @ qud /0 & o g A §
wre A% @ Ty ghan W wek §
a & wifefrear wd #3 o &

Sart Raghubir Sabai: That 15 my
view In thi connection, 1 would
offer a suggestion Government are
already pledged to starting more of
savings banks in the rural areas but
1 am sorry that that suggestion has
been acted upon I remember
t there was a senous suggestion
the part of Government that at
Mast gt the headquarters of the com-
munity development blocks, therc
should be » savings bank where

-
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people could easily depomt thewr
mioney, but I am serry to say thet
even that suggestion has not been
acted upon If savings bank facility
is Eiven to very many villages, thea,
1 think thiyy difficulty in  regard to
withdrawal would be solved by itseif

The present provision to which the
speputy Minister has drawn our atten-
won, namely section 4, is really a
very irksame provision, namely that
it tases where the deposit exceeds
RBs 5000 and the depositor dies,
then it 1s made obligatory that either
a probate of the will should be pro
duced or a succession certificate or
jetters of admunistration,should be
produced They all take a good dea!
of ttme, and that nvolves expend:
ture also

I remember that twenty.five years
pack, 1 drew the attention of our res-
pected Home Minister who was then
a Member of the Central Legisiative
Assembly towards this diffculty I
pad a particular case m my mnd
where a husband had deposited more
than Rs 5,000 :n the name of his
wife, and the wife died®leaving two
daughters, that money from the sas
ngs bank could not be withdrawn
pecause of this irksome provision
And 1 know that the husband had to
file a avd swt for declaration in
which the daughters were made a
party, and for the decision of that
case geveral months were taken and
2 lot of money had to be spent Now
| see that that provision is being re-
placed by this salutarv provision

1 also find that 1in the case of .nsu
vance policies this system 1s bewmg
vecognmsed As soon as a man takes
the policy the right of nommation
peing given to him and he assigns his
policy in the name either of his son
or wife and that endarsement s
madc on the back of the policy [
would like to propose to the hon
Minister that wherever the first depomt
;8 made m the savings bank, in the
sbplication form the depositor should
propose who his nominee would be,
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of course with a right that he could
vary that nomination at any time.
It in the first application the name
of the nominee is mentioned, that
name could be mentioned in the sav-
ings bank book also, and he or any.
body concerned would remember as
to who the nominee is. He has got
perfect right to vary that nominatiomw
at any time. If he varies that nomi-
nation either in favour of a person or
more than one person, well, inti-
mation could be given to the post
office and to the district judge also
and, if necessary, that nomination
could be registered.

A difficulty was pointed out by a
friend sitting opposite that this pro-
vision of three months should be dis-
pensed with. I find that this provi-
sion exists in the old section which
is going to be substituted by this
new section and that three months
provision is not laid down here So
that kind of objection is not at all
necessary and it does not require
any rectification.

On the w!lole it is a very welcome
Bill and I support it.

o) yowsy i (FETAY) : oS
wgwa, & v fowr w7 @ s g
T ¥ O & wwfer v faw & ant
¥ a4 § Wik wg ag § e
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K @ awdwr wfefede & fad,
Yemngfewaddfordat & &
ot N aff faw awlt § 1 o WY
o @ arft § oY SN femtaw
¥ w: mi? vy A ¢, fedy ¥ feeivawr
Qe uw W w1 W AW W
whwn ¥ fotd o W Y qur wim
fr agt ow fudty w7 aveps § oo
ey st wr e 1 o R ®
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Shri Achar (Mangalore): I would
like to make only one or two sub-
missions, especially with regard to
sub-clause (4) of clause 7 which
reads :

“If a person dies and is at the
time of his death the holder of a
savings certificate and there s
no nomination in force at the
time of his death and probate
of his will or letters of adminis-
tration of his estate or a succession
certificate granted under the Indian
Succession Act, 1925, is not within

‘ three months of the death of the
holder produced to the prescribed
authority...."”

So far as the provision about nomi-
nation is concerned overybody wel-
comes it, and in fact it has been the
grievance of the public that peo-



St D. C. Sharma (Gurdaspur):
Which Bill are we discussing? I
think the gentleman who preceded
the spesker was talking about savings
danks, and the hon. Member is talking
‘about savings certificates. Which Bill
are we discussing? All the Bills

together?

Shrimati Tarkeshwari Sinka: The
Sevings Banks Bill. Perhaps Mr.
Aohar can speak on the second Bill.

Mr. Speaker: The same thing hap-
pens in all the Bills,

Shri Achar: I do not know whether
1 made any mistake.

Mr. Speaker: Though 1t will not be
recorded under the relevant Bill, all
hon. Members, | assume, are speak-
ing on aili the Bills together.

Shri Achar: Thank you very much.

Mr. Speaker: Therefore, they need
not get up in the other case.

Shri Achar: Sir, the point is this,
that so far as the nomination is con.
cerned, :t 13 most welcome. Because,
one comphaint has been that Gov-
ernment collects money easily but
while repaying there are all sorts of
difficultics. That has been the gene-
ral complaint. In fact, that has been
the grievance of the people for
several years, and T am really very
happy to find the hon. Minister
coming up with this Bill, providing
for the nomination of a person to
recaive beck the amount after the
death of the depositor. So far as
that is concerned there is absolute-
ly no controversy about it; every-
body has supported it. I also very
;il'l‘nn(ly welcome that part of the

The only point that I want to make
is this. The clause says that if the
succession certificate is not produced
within three months, then the au-
thority can proceed. I would submit
that the three months period
be removed; I will go to the
of saying that the provision of

Hi
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three months’ time is superfiuous and,
it I may say s0, it is absolutely use-
less. As a lawyer of considerable
experience I may submit that no
succession certificate or probate or
letters of administration could be
obtained within three months in any
court practically. If there iz & will
and the will is questioned, it is not
tiftee months but ome year or three
years. We know that.

An Hon. Member: It may be there
in a nomination.

Shri Achar: So far as nomination
is concerned, we are not at all con-
cerned. We are dealing with a case
where there 1s no nomination. That
is also the clause to which I refer-
red. If there is a nominee, there is
an end of the matter. A very con-
venient arrangement has been provid-
ed for, and it can be paid to the
nominee But if there is no
nomination, then the  authority
is asked to wait for three months
and then proceed. What is the
purpose of asking them to wait
for three months? The objéct of the
Bill evidently is to allow the person
to produce the probate or letters of
administration or succession certifi-
cate. Within three monthg it is
almost impossible, I would say, im-
practical—there is no doubt about it
—to get a succession certificate from
any court, let alone a High Court on
the original side; even from a dis-
irict court or munsiff's court it is
not possible. That has been my
experience in the past forty years.

So I say that the provision of three
months is practically useless, Imme-
diately it could be allowed. If you
want really to provide any time, at
least make it six months. I could
not send in an amendment, but from
the practical point of view I am
submitting this. As soon as an appli-
cation is filed, even to have the
notice served it takes considerable
time. Under the ordinary position of
the Hindu family law or any other



5387 Government

{8hri Achar]

law, within fifteen days of the death
of the person an application cannot
be filed. After that within three
months it is not possible to obtain a
succession certificate even if it is un-
contested. If it is contested, it takes
six months to one year. So, what i
the good of providing three months®

1 would like to point out another
aspect of the question. After the
Estate Duty came into force, I would
say it ;s impossible to get a succes-
sion certificate within even six o
nine months. We must get a ‘clearan-
ce certificate from the Income-tax
Officer who 1s also the Estate Duty
Officer He has to make inquiries
about the person and send a certifi-
cate to the applicant That has to be
produced in the district court o1
High Court This is almost imposs:-
ble within the period stipulated
From that point of view. I want to
submit that this penod of three
months mentioned here should be
removed or <hnuld be made six
months or one vear Otherwise. a. 1t
is, it is uselecs

The next poini. I want to deal with
and say a word on, 1» about the
constitutional question that my hon
friend, Shri Naushur Bharucha, raised
1 really sec absolutely no pomnt in
it If T understood him correctly, he
said that the States were entitled to
a portion of the income derived from
this tax--succession duty and pro.
bate duty But what is the purpose
of the succession certificate? It s
only to give protection to the debtor,
by paying to the person who haa
got the succession certificate or pro-
bate. The person who pays gets pro-
tection and the succession certificate
or probate iz against his own word
It is an absolute discharge. So this
i3 a provision to protect the debtor
In this case of national debts, the
Government happens to be the debtor
8o the Government wants protection
and an absolute discharge. For that
purpose, a succession certiicate can
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be maisted upon or one can give R
up. It there is

ever is provided under the Comwti-
tution It can be allowed under
law. One can pay even without any
certificate. It 13 his risk. So far as
the Government is concerned, the law
provides it and it enables the Gov-
ernment to pay the amount. It is an
absolute discharge Nobody is coming
in the way of paying any tax which
i5 collected Constitutionally, there
could be no objection One is entitl-
ed to it But one can also take the
nsk, and because my hon friend is
paying after taking the necessary
protection, I do not think there s
any constitutional question involved
in this
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Mr. Speaker: I take 1t that all the
three Bills sre being discussed toge-
ther

going to speak omly on the Govern-
ment Savings Banks
Bill for the time bemng. I cannot
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take in too many things at one and
the same time.

Mr. Speaker: All involve the same
principle.

Shri D. C. Sharma: It has become
a habit with our Government to
discuss problems and to solve pro-
blems in very small and easy instul-
ments. I think this is not a very good
habit for any Government, and I will
submit respectfully, it is not a very
desirable habit for the Government of
India

There are so many difficulties ex-
perienced by depositors There arc
so many difficulties experienced by
persons who want to withdraw their
deposits, and there are so many pro-
blems connected with increasing the
saving potential of our country. All
these problems are ther¢ They arc
discussed everywhere The Govern-
ment have done only one thing
they have brought forward a Bill
which has & beariag only on one
aspect of that problem I would not
say that that aspect 1s very unimpo:-
tant, but I would certainly say that
that aspect 1s not so important as
other agpects. I think the Govern-
ment should try to make a survey of
the whole problem of savings, espe-
cially as it affects the ‘minor’ person<,
persons 1 a village, the semi-hteratc
persons and the  sem-illiterate
persons 1 think no country can be
developed unless the habit of saving
becomes umiversally diffused ! want
to ask the Finance Minister what
efforts have been made to make this
habit of saving as broadly diffused
as possible. What has been done to
promote savings among the iliterate
population of the villages? What
has been done to promote saving In
all the States? To bring forward a
Bill which touches only one aspect—
one small aspect—of thus  problem
does not'do much credit. Therefore.
the first problem that has to be dis-
ciissed i3 this: Whas has been done
{owards this end?
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Now, not many things have been
done. N

13 b

The second thing iz that savings
thould be done not on an sdministra-
tive bagis but on an economie basis.
U will explain my point very cleasily,
It has been remsrked by an hom.
Member that sometimes people go %o
QGovernment for something and they
Are asked to put in a deposit. Un-
ess that is done a licence, or a permit
Ar something else is not granted to
them. Administrative practices are
™hixed, un with ecepemic Praetines and
sdministrative practices are being’
Mmade use of for promoting deposits.

Deposit 1, an essentially economuc
thing. Since these things are being
done people are getting less interest.
el in savings That 1s to say, savings
which should be voluntary are being
made 1n some States, a compulsory
matter by some of our administrators,
1 think this aspect is a wvital aspect
ahd this should also be looked inte
by Government

The third thing 12 that faciaties
for saving should be made as w.acly
available as possible, and mv hon
friends have ieferied to post  office
spvings bank I know the n.umber of
post office savings banks has gone up
But I would also say that these post
offices are not enough. We have so
many extra-departmental post offices;
they. have no prowvision for this. We
hdve so many branch offices which
h#ve no such facility. We  have
some sub.offices which have this pro-
vision The number of sub.offices
which provide thus kind of facility
18 not very much when we take
into acrount the size of our coun.
try

Sbhri Raghubir Sahsl (Hudan): It
18 very amall,

Shet D. C. Sharma: I think it is

vety small as my hon. friend says. I
think something should be done to in-
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crease the facilities for the general
public so far as their demire to de-
posit is concerned.

1t iz true that some people save for
their heirs and descendants It 1s
true that some people want to save
for their children, their sons and
dsughters and all that. The eco-
nomic condition of our nhfe 1
such to so say that it 18 very difficult
to take a long-range view of savings
1 admire the man who says that he 1
saving something for his daughter or
son He 33 lucky 1 think persons
who draw sslaries are not able to do
s0 They may have some insurance or
provident fund They cannot save
otherwise Therefore, this saving 2
meant to be essentially a provision for
illness, a piovis.on for old age, a pro-
vision for disability, a provision for
unforeseen and emergent difficulties
This saving 18 going to be a provi
sion for that kind of thing Whep it
1s going to be such, bringing forward
thas Bill which 15 going to help vou
when you die 1s utterly wrong

Government should also bring a
Bill which will help peoplc a. long
as they hve 1 think here the em-
phasis 1s on the wrong thing There-
fore, I would say that though thi
provision 15 wlicome, I would also
say that the Mmstry of Finance
should bring forward a Bill which
takes into account all the difficultics
experienced by depositors, and afte
taking them wnto account tries to
solve them

Of course, my hon friends have
sasd  that this three months pro.
vision 15 not very adequate I agrec
with them I am not a lawyer Some
of my frends are lawyers But !
know everyone of us has to go to
courts one day or the other I know
also how dilatory are the processes of
law Three months 15 equal to threc
hours in terms of the law court calen
dar What could be done :n 3 hour«
at their places will be done in 3
months in law courts

The Minister of Finance (8hri
Morarfi Desal): May I explain thic
matter 20 that his energv may be
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saved? This three months is prowad-
ed 1n order that within three months
1t cannot be paid But, 1if g8 suc~
cession certificate is not obtamned
within 3 months, the person who
wants to obtain can say that he has
applhed for it and he has not yet
received it and 1t should not be pad
0 anybody else There 1s no
question of paying 1t within 3 months
If a succession certificate 1s not ob-
tained by a person within three
months, 1t is just posmible that the
officer can pay it to him f he is
satisfied that he i1s the proper person
It 18 with that purpose that this has
been done U a year i1s provided,
the intention would be defeated

Shri D. C. Sharma: After the ex-
planation given by the hon Mimster
I think there should be some peace
of mund on this provision All the
same I would say that this should
have been made more expliat
Excuse my saying that—there seems
to be some defect in drafting becausc
everyone has understood it in the
way in which I have referred to 1t
So, I would say that the Minstry of
Finance should take an’ overall
view of this problem Before the
Third Five Year Plan 15 drawp up
1t should so solve this problem that
we are able to promote the savings
habit amongst the milhons of our
peoplt n such a wav that 1t can
become helpful to us in our develop
ment plans for our country

Shrimati Tarkeshwari Sinha Mr
Speaker, Sir, I am very grateful to
the House for giving general support
to this Bill Only two or three mam
points have been raised The Finan
ce Minister has replied to one of the
points that were raised by the hon
Members that it 1s only for safe-
guarding the interests of individuals
who are supposed to get the nonuna-
taon that this time limit has been
kept at 8 months because they should
not suffer The Statement of Objects
and Reason. of this Bill itself says
that this has been done, that thus
change has been brought about
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beostise & Jot of delay and expenses
were involved

Same of the hon Members have
referred to delay and expenses n
gowng to haw courts etc I do not
think there is that difficuity here
because the purpose of nomination i
to facilitale matters, in order that
they may not go to law courts, ine
order that they may not have to pay
fees at least so far as getting proof
or succession certificates is concerned,
the principle of nommation has been
adopted 1n thuis Bill Therefore, so
far as that 15 concerned, the burden
1s reduced

Many hon Members have expres-
sed the view that three months 1s
too short a period. Many people
have this apprehension thst the
only delays occur so far as the with
drawal of the money is concerned
That is one of the complaints that 1<
usually received In order to remove
that complamnt we have put in this
pertod of three months My senior
colleague has already explained this
It will remove difficuittes In case
of difficulty the safeguard i1s there
Zven if one does not get the suc-
cepBion certificate or other papers in
tome, he may write to the post office
he can send a post card and say
that it may “"takc some tme to

I he gets 1t within three months, he
get the money Even ;f he does
get that certificate, he can write
the post office and say that he is
not ahble to secure it m time and that
the post office should wait The Sec-
retary can show this concession to

So, I do not think
there need be any apprehension so
far as that s concerned

Shei Achar. May I just ask one
thing? What I trsed to make out was
that even this 8 months should be
ramoved because when there i1s no
nomination why should they wait for
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three months, Sucoession ocertificete
capnot be produced within  three
months Of course somebody may
say that he has aequired a right. §
say this 3 maonths itself can be re-
moved

Shrimati Tarkeshwari Siaha: That
13 why we say that this extension of
time will delay matters In many
cases that would give u latitude to the
people and they will feel lazy to apply
We do not want to give that latitude
to an individual who is lazy and who
does not want to take proper action
in time and I do not think it 1s going
to cause any difficulty

The second point was raised by
Shr: Bharucha The hon Member,
Shry Achar, explained that point
There is not much sense in what he
>ays because it does not involve any
adjustment or any change 1n the taxa-
tion Under article 117(1), we have
already taken the sanction of the
President as we should have done and
I do not think there 1s any pomnt in
that

Mr. Speaker. I think Shri Bharucha
was sensible always

Shri Morarji Desai This time he has
made a mistake

Shri Naushir Bharacha: The Min-
ister has net understood the pomnt I
made What I have said was that
under article 269, if there 15 any share
of Succession Duty gomng to the
State, we cannot amend i1t ualess the
recomumendation of the Premdent s
obtained under article 274 When we
specify the Rs 5000 Iimit which can
be handed over to any party without
duty being collected. my submission
was that 1t amounted to variation of
the Succession Duty which goes to the
States and article 27¢ comes inte play.

Shrimati Tarkeshwar! Siaha: It has
no apphcstion here because there is
no change In fact we have taken the
original wordings verbally
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M. : 1 do not know the
acts. m hon. Member says is
that wader this Bill Rs. 5000 is
exempt from succession certificate.
Par getting it he need not pay stamp
duty. 8o, to that extent you are pre-
venting the collection of stamp duty
which has to go to the State under
article 274. So, any variation in that
duty or any fee that goes to the State
must be only with the consent of the
President. That is what he hug said
Is It that Rs. 5,000 limit of exemption
has been fixed which was not
exempted till now?

Shrl Mexarji Desai: Three months
are given for obtaining e certificate

Mr. Speaker: What he says is that
U hitherto a succession certificate was
necessary for all moneys to be drawn,
18 it varied now?

Shrimati Tarkeshwari Sisha: We
are not varying anything

Mr. Speaker: So, only time 15 grant-
Cd”

Shrimati Tarkeshwari Sinha: Yes,
Sir.

Shri Naushir Bharucha: If the ori-
gual Act 1s defective, should this
Bill also be defective”

Shrimati Tarkeshwari Sioha: You
will see, Sir, that there s absolutely
no change in clanse 4 So_ article 274
18 not relevant here

Siri Achar: The Government 1s the
debtor here. A debtor may insist or
may not insist; 1t {s for his benefit

Mr. Speaker: He was under the im-
pression that a sucoession certificate
could be demanded for any amount
under the Acf

Shrimatl Tarkeshwari Sinha: Even
in the original Act, the amount of
Rs. 3,000 has been exempted

Shri Nawshir Bharucha: I am aware
of the fact that the original Act does
provide that. Irrespective of that
fact, the point is thet i you do anyv-
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thing by inserting a proviso, 1t tends
to reduce the duty.

Mr. Speaker: How 1s 1t reduced”?

Shri Naushir Bharacha: It is reduc-
ed by the exemption. It may be con-
tended that the exemption existed
before. It 15 immaterial whether the
reduction i1s as compared to the other
or, not The reduction 1n itself s
there

Mr. Speaker: No new exemption is
given; no new reduction is made

Shri Nawshir Bharucka: I am not
talking of any new reduction

Skri Morarji Demai. Thege 15 no
varfation made here

Sbhri Naashir Bharucha: The hon
Minister may even argue that more
duty may come 1n as the letter of the
Bill stands at present. But it does
exempt 2 particular amount from
stamp duty If 1t 13, 1t 15 immaterial
whether there 1s a variation or not as
compared to the original Act

Shri Muichand Dube (Farrukha-
oad): It 1s always open to a debtor to
pay hus debt without the production
of a succession certificate So far as
this Bill 18 concerned. thers 1s abso-
iutely no change

Mr. Speaker: Article 274 refers to
the Bill or amendment which varies
4ny tax There 18 no vanation of any
tax and no additional exemption 1
do not think there is any point m this.
All that | meant was that the hon.
lady Minister nced not say that there
was no sense in what he has said.
That 1s all that I meant and nothing
more than that

Shrimati Tarkeshwari Simha: Apn-
other hon Member raised a point about
the identity siips A system of iden-
tification by authority slips issued by
the post office 13 already in  vogue
The shps can be purchased from the
post office for one rupee each They
are intended for identification for all
postal purpeses So, that difficutty
has been very much minimised There
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are also agents to identify the per-
sons who have invested money and
they do identify the person who has
invested the money

So far as compulsion 1s concerned,
we have been very clear that we do
not want to exercise any compulsion
in  this movement. It 18 purely
voluntary By propaganda and edu-
cation, we educate the people about
the desirability of small savings and
it 18 bearing fruits. He has gven
certain examples. I am not aware of
those examples and I cannot throw
any light on them But we have
1ssued dirgctives and requested the
State Governments also on this
matter

The hon Member 8hri Raghubir
Sahai has said that there are difficul-
ties a5 there are not many post-
offices. It 13 a matter which cannot
easily be solved. So many new post-
offices are being opened It requires
money and so many other things. We
cannot say that we are going to open
post offices in all the places where
they are «;eeded We have to pro-
ceed as quickly as possible with the
amount available

Skri Ragbubir Sahai: May I point
out ...

Shrimati Tarkeahwari Sinha: | am
gomng to reply to that point Why

should you Interrupt wme 1in this
manner?
Mr. Speaker: Hon Members had

their own say

Shrimatl Tarkeshwari Sinha: All
these post-offices cannot be created in
a day or two Agam for the opening
of the savings bank accounts in the
post offices, there ure so many things
to bhe done If we open savings bank
accounts, we have to provide guards
and give other facilities for caring
Yor the money deposited. We are
trying to do this with as many post-
offices as possible. We feel that we
Nave achieved some resuits I we
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post office opened there. We are
:ll‘:nys conscious and vigilant about
t

Then, so far as the general pro-
vislons regarding withdrawals from
post offices are concerned, we know
that there are certain dificulties still.
Wemcmomofthhflct,mdl
would just like to assure this House
that we shall try to accept as many
suggestions for the improvement in
the matter of withdrawals as possible. ’
I welcome all those suggestions made
by hon Members If they have any
other suggestions to offer they can
send those suggestions and we shall be
grateful for those suggestions for im-
proving the system

With these words, Sir, | move that
the Bill be taken into consideration

Mr. Speaker: The question s

“That th¢ Bill further to umend
the Government Savings Banks
Act, 1873, be taken into congi-
deration ™

The motion was adopted

Mr Speaker: There are no amend.
ments 1 shall put all the clauses etc.
together The question 1s

“That clauses 2 to 9, Clause 1,
the Enacting Formula and the
Title stand part of the Bill "

The motwon was adopted

Clauses 2 to 9, Clause 1, the Enacting
Formula and the Title were added to
the Bill

Shrimati Tarkeshwarl Sinta: Sir, ]
beg to move:

“That the Bill be passed
Mr. Speaker: The question 1s:

“That the Bill be passed.”
The motion was adopted.

e



5378 BHADRA ¢, 1881 (SAKA)

1338 brs.

GOVERNMENT SAVINGS CERTIFI-
CATES BILL

The Deputy Minister of Finance
(Shrimati Tarkeshwari Binha): Sir,
i beg to move:

‘“fat the Bill to make certain
provisions 1n respect of Govern-
ment Savings Certificates be taken
wito consideration.”

The Post Office National Savings
Certificates Ordinance, 1944, which
remains in force by virtue of India
and Burma Emergency Powers Ordin-
ance, regulates the sale and discharge
of National Savings Certificates issued
through Post Offices. Under section 4
of the Ordinance, payment on death of
holders of Savings Certificates is made
in accordance with the provisions of
the Government Savings Bank Act.
}873 Consequently, for Certificates
exceeding Rs. 5,000 payment can be
made only on the production of letters
of admimstration, probate or succes-
sion certificate. For the reasons ex-
plained in the case of Government
Suvings Banks (Amendment) Bill, it
has been decided to allow the holders
o! Savings Certificates also the night
to nominate & person or persons to
receive the amounts due to the holders
in the event of their death without the
production of legal documents. In
veeking to amend the Ordinance for
this purpose, opportunity has been
taken to replace it by an Act of Par-
nament.

The provision for nomination follows
generally the lines adopted 1mn  the
case of Government Savings Banks
(Amendment) Bill. In the event of
the death of the holders, the nominees
become entitled to be paid the sum
due an the Savings Certificate to the
exclusion of alb other persons, but as
provided in sub-clauses (2) and (3)
of clause 8. this would not in any way
interfere with the rights of third
parties to recover from the nominees
any dues sgainst the deceased holders
under the normal processes of law.

Government Savings §372
Certificates Bill .

The certificates to which the Ordin-
ance applies are at present being
issued and discharged only through
Post Offices. It is, however, becoming
increasingly necessary that facllities
should be provided for the sale of
Certificates through agencies other
than the Post Office. The Bill as fram-
ed will now ensable the Government
to prescribe suitsble authorities for
she sale and discharge of these Certi-
ficates. In other respects the Bill
follows generally the provisions of the
Ordinance. Unlike the Ordinance,
where payment on the desth of the
holder was linked with the provigion
of the Government Savings Bank Act,
the Bill has been made self~contained.
Provision has also been made for lay-
ing the rules framed undef Act on the
Table of both Houses of Parliament as
recommended by the Committee on
Subordinate Legislation

Sir. I move.

Mr. Speaker: Motion moved:

“That the Bill to make certain
provisions in respect of Govern-
ment Savings Certificates. be
taken into consideration.”

Shri Prabhat Kar (Hooghly): Sir.
I weclcome this Bill, but I would like
10 draw the attention of the hon. Min-
1ister to Clause 5, sub-clause (b) (ii).
In the case of payment of the sum for
the t:me being duc on a savings cer-
uificate held by or on behalf of a
minor, sub-clausc (by ii) says:

“(n) if no such person has been
specified to any guardian of the
property of the minor appointed
by a competent court, ar where
no such guardian has been so
appointed, to either parent of the
munor. or where neither parent is
alive, to any other guardian of
the munor.” :

Now, the pavment of the sum due on
savings certificates purchased in the
name of a minor will be paid to any
guardian appointed by the court. That
is all right. If there is no such guar-
dian appointed by the court and
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neither parent is alive it 15 said that
the payment may be made to any
other guardian. Here, Sir, 1 would
Hike Government to f{ake caution,
because when the certificates are pur-
chased 1n the name of a minor and
i there is no guardian appointed by
the oourt and the parents are not alive
there is every possible chance of this
mensy being misused. The certificatex
will become payable after the expiry
of a specified period If even after
that period the person remamns a
minor and, ag I said earlier, there 1s
no guardian appointed by the court, 1
would like the provisions to be made
that the payment should be made only
after the minor has attained majonity,
because, otherwise, when there is no
apposntment of a guardian by the
court there 15 every lhikelihood of this
money being misused

The words here are “to any other
guardian” As we all know, in the
case of minor there 15 always fight for
guardianship, particularly m the case
of a minor where some certificates 1n
his name are being kept by the Gov-
ernment. If there 15 no appointment
by the court, 1t will be difficult for the
Government to make payment 1o the

guardian and there will also
e possibility of this money being
misused.

I would, therefore, suggest to the
hon, Minister to consider this question
In case there is no appointment by the
court and neither parent is alive, in
that case the provision should be
withhold the payment unti! the minor
hag attained majority

Wnh this suggestion Sir, ! support
this Bill

Shrimati Tarkeshwart Sinha: Sir,
the psyment has to be made only after
the person who is paying the amount
is satisfled sbout the person who s
to receive the payment So far as this
is concerned, very few difficulties will
atile, This clause provides for almost

-
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all the cases: where the minor

asles for the payment, whare the guar-
dians or any guardian appointed by
the court or any other guardian, who
1s asking as guardian of the miner, ask
for the payment. I would Mike
mvite the attention of the hon. Mem-

ber to line 25 which says: ‘“where
neither parent is alive, to any other
guardian of the minor” ‘This will be

done only after satisfying whether
that guardian 1s the real guardian of
the minor. I do not think any cases
of harassment will arise

Shri Prabhat Kar: There 115 no
Question of harassment. There is a
possibility of this money being mis-
used by the so-called gusrdian and
the purpose for which the savings cer-
tificate was purchased m the name of
the minor may not be served, because
here you have said

s if the apphcauon for the
savings certificate was made by
any person other than the
minor,—

(11) if no such person has been
specified, to any guard:an of the
property of the minor apponted
by & competent court, or where
no such guardian has been o
appomted, to either parent of the
mnor, or where neither parent 1s
alive, to any other guardian of
the minor"

tully well the fight that goes on today
between guardians about the owner-
ship of the money belonging to a
munor, and in view of the fact that
the munor will remain a minor, no
guardian will be apponted by the
court and neither parent will be alive.
the Government should provide here
that 1n such cases the money will
paid to the minoy when he or
attains majority, instead of paying

ske
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any guardian whenever there is no
appointment made by the competent
court. There is no question of harass-
ment; the question is whether the
money will be lost and the minor will
not get any benefit.

Shrimati Tarkeshwari Sinha: 1 do
not agree that the minor will not get
the benefit if the money is paid to the
guardian or any other person. Very
few cases will come where any such
payment will be required to be made
to any other guardian if the parents
are not alive or where a guardian has
not been fixed by the court. Such
cases will be very few. But even
then, why should he take it for grant-
ed that payments will not be made
properly or on proper grounds?

So far ag the question that there
might be certain cases where the
money may not be spent for the pur-
pose for which it was invested is con-
cerned—this question has been raised
by the hon. Member—I might say that
the certificate does not provide that
money should be invested in educa-
tion or it should be spent for the mar-
riage of a particular person or that
it should be spent on some specific
purpose, It does not provide for any
such thing. It is a general certificate
which the minor is entitled to receive.
So, the Government cannot guarantee
that the money should be spent for
any such purpose. Government can-
not guarantee any money which was
supposed to be for payment to a child
by a guardian or whatever person he
may be. We cannot guarantee that
the money may be spent on a specific
thing. The money may or may not be
spent for the purpose for which it
was intended to be spent. But how
can we guarantee that?

So, I do not think there is any diffi-
culty so far as these matters are con-
cerned. Nobody had raised any other
point. Therefore, 1 take it that the
House has given its general support
to the provisions of the Bill. I com-
mend the Bill for the consideration
" of the House.
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! Bill
Mr. Speaker: The question is:

“That the Bill to make certain
provisions in respect of Govern-
ment Savings Certificates, be
taken into consideration.”

The motion was adopted.

_Mr. Speaker: There are no amend-
ments to any of the clauses. The ques-
tion is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to vhe Bill.
Clause 3

Shri Mulchand Dube (Farrukha-
bad): 1 want to say a few words
about clause 3.

Mr. Speaker: Very well. There is
enough time. Hon. Members can
speak at length if they like! We will
have to start the next item at 3
o'clock. So, if the hon. Members are
willing, we can take up the half-an-
hour discussion as soon as discussion
on this Bill is over. It is left to the
House to decide.

Shri Mulcband Dube: I will not
take more than a minute or two.

Mr. Speaker: If the House is wil-
ling, we can take up the half-an-hour
discussion after this Bill is over. Any-
how, hon. Members are at liberty to
speak at length.

Shyri Mulchand Dube: Clause 3 of
the Bill provides that the transfer of
a savings certificate cannot be made
except with the previous consent in
writing of the prescribed authority.
The words “prescribed authority” are
not defined in the Bill and we do not
know who the prescribed authority
will be in this matter. It may be that
the prescribed authority resides some-
where in Delhi, Calcutta or Bombay,
and the person living in the mofussil
may have to transfer his savings cer-
tificate. Before he is able to get the
consent in writing of the prescribed
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suthority he may pass away. So, this
clause has to be taken away and the
person should be left free to transfer
his savings certificate by a mere en-
dorsement I think the hon. Minister
will take this into consideration be-
cause there is considerable difficulty
in obtaining the previous consent of
the prescribed authority when “pres-
cribed authority” 1is not defined. It
used to be only the postmaster or any
other person at the office of issue, and
even now, what ig being done 1s, apart
from the post office there will be other
agencies who issue certificates. Who
knows, wlko the agencies will be and
who the prescribed authority will be
These authorities are still to be deter-
mined. Therefore, my submission 1s
that this aspect should be made clear
and the transfers should not be res-
tricted 1n the manner that they are
now restricted

Shrimati Tarkeshwari Sinha: The
hon Member himself has raised the
point which I was going to answer
We have provided that transfers will
be valid only if they have been made
with the previous consent in wniting
of the prescnbed authonty. A person
might have bought his certificate from
Calcutta, If he wants to encash 1t or
wants to get his money back, we must
have at least some authonty which
knows that the certificate was actually
transferred and that we have got the
authority to give the money back We
do not want anything to happen which
may create difficulty for the person
who has to cash the certificate. That
#» why, as a legal check, we have
provided a clause here prescribing the
“prescribed authority”

In this Bill, the very purpose 18 to
provide for the sale of the certificate
through other agencieg than the post
office. It has been mentioned here
what the other agencies will be. If
they are provided by the Act and if
they can sell the certificates, they
become the prescribed suthority. So,
1 4o not think that this clause needs

any change.
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The Minister of Finance (8hri
Morarji Desal): There is a specific
reason why this authority is prescrib-
ed. There 13 a limut beyond which
certificates cannot be purchased. If
tranafers are allowed without any
check, this imit may be exceeded and
transfers may be made, and the Gov-
ernment will have no means of know-
ing whether the limit has been exceed-
ed or not because they are free of
income-tax and then advantage can
be taken out of it. Therefore, this-
has got to be done, but it will be seen
that the authority prescribed wilil not
be a difficult authonty to obtain so
that the party will not be put into a
very great difficulty.

Mr. Deputy-Speaker: That was the
difficulty which was mentioned.

Shri Morarji Desal: We shall try
to see that that ig removed

Mr. Deputy Speaker: The question

18

“That clause 3 stand part of th
Bill”

The motion was adopted.
Clause 3 was added to the Bill

Clauses 4 to 13, clouse 1, the Enactiug
Formule and the Title were added to
the BiP?

Shrimatl Tarkeshwari Sinha: I heg
to move

“That the Bill be pas.~d ™

Shri Nanshir Bharncha (East Khan-
desh). I would like to make one or
two observations, The purpose of this
Bill is to facilitate the payment made
by depositors either to the nomines
or to anybody who appears to be ¢a-
titled to receive 1it. There is
another aspect to this question,
apart from the question of the deposi-
tor dying, and that fact has been
brought to my notice on sevarel ocoe-
sions, Often, what happens is, after
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number of years, when the depos-
himself comes to get payment for
certificate, the dispute arises as to
whether the signature of the depositor
is really his. It is a very serious difi-
culty which frequently arises and as
a result of which people are discourag-
od from investing in this certificate.
I would like to ask the Government,
what procedure is being adopted now
that we are out to facilitate the pay-
ment of claims under these certificates.

ER

What happens 1s that a signature is
takuvn, and then for years to come no
fresh signatures are required, and
when the party himself comes to claim
the amount, he is told, “this is not
your signature”, because the signature
of the person after the lapse of so
rany years 1s bound to differ fromy
the one he made years ago. This 1s
s0 particularly in the case of semi-lite.
rate people and this difficulty 18 very
great 1n their case Often they are
required to produce evidence, iden-
Jification, etc., and the authonties con-
cerned 1nsist upon such a degree of
proof that it becomes humanly impos-
sible for the man to recover payment
1 would, therefore, like to ask the
Government whether they are going
tc make any changes in respect of the
payment of claims to such a person
who claims payment after a Jlong lapse
of time, and when the authority says
that the signature 1s not his. I want
to point out that this 1 a genuine
dificulty which 1s repeatedly occur-
ring. While we welcome all these
efforts of the Government—

Mr. Deputy-Speaker: What would
he suggest?

Shri Naushir Bharacha: That is
exactly what I am saying A speci-
men signature must be insisted upon
every three years by the post office

Shri Merarji Desai: That will be
considered

’Shri Namshir Bharwcha: Because
You are aware that in certain compan-
s where parties hold shares, they
repeatodly semd cards saying ‘‘Plesse
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send your fresh specimen signature”.
1 some such thing is done, I think
perheps this advantage of these cer-
tificates will be taken in a large mea-

suré-

Mr. Deputy.Speaker: That sugges-
tion Wil be considered

ghri Prabbhat Kar: Regarding clause
5, 1 do not know whether I have been
abj¢ to make myself understood by
the hon Deputy Mmister. What I
warted was just a change in the last
wording of the clause, mz, “to any
othér guardian of the nunor” The
hon Deputy Minister did not accept
*it In case a demand 1s made by any
other guardian of the minor, I would
like to know whether the necessary
steps would be taken to ensure that
the money for whuch the certificates
are purchased by the guardian of the
mpof Ppasses into proper hands, so
that the mmo1 derives the benefit of
the savings certificates and not any-
bodY else As I was teling, when
thefe 1S no guardian appointed by the
couft, there will be the possibihity of
all sorts of other guardians &oming
and claming the munor’s money I
would therefore request Government
to take specific care to see that that
money will be spent for the benefit of
the minor, in whose name the savings
ceriificates were purchased

ghrimati Tarkeshwari Sinha: The
jaw has provided enough remedies if
somebody wants to act in a manner in
whsch he is not really meant to act
i¢ somebody tries to dodge the law
taking possession of money which
was meant for the munor, the law has
R,-ovxded other channels. Why should
we provide everything here? I cannot
understand it

as Deputy-Speaker: The question

“That the Bill be passed”.
The motion was adopted.
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FUBLIC DEB’;IL(I{‘MENDMLNT) not make any alteration in relation

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): I beg
40 move:

“That the Bill further to amepd
the Public Debt Act, 1944, be
taken into consideration.”

The Public Debt Act, 1944, regulates
the administration by the Reserve
Bank of India of the public debt of
the Central and State Governments
and securities issued by them. It also
governs the sale and discharge,
through the Reserve Bank of India,
-of the 10-year  Treasury Savings
Deposit Certificates and 15-year
Annuity _Certificates issued by the
Central Government,

As hon. Members are aware, this
House has already agreed to allow the
right of nomination to the depositors
in Post Office Savings Bank and
‘holders of Savings Certificates. 1t is
‘necessary, therefore, to extend similar
facilities in respect of 10-year Trea-
sury Savings Deposit Certificates and
15-year Annuity Certificates by
amending the Public Debt Act, 1944,
in its application to these certificates.
"The nominees would thereby acquire
the title to receive the payments due
on these certificates, in the event of
the death of the holders, to the exclu-
sion of all other persons, without the
production of legal documents. This
is, however, an enabling provision
for the payment to be made to the
nominees against a valid discharge
and is not intended to affect adversely
the right or claim of third parties for
recovery from the nominees of any
amounts due from the deceased
holders. Provision for this purpose
‘has been made in sub-section (5) of
‘the new section 9C,

Sir, T move.

Shri Naushir Bharucha (East
Khandesh): Last time when I raised
the point that probably this infringes

to the existing Act.

In the Statement of Objects and
Reasons, it is said:

“Section 7 of the Public Debt
Act, 1944 provides that if the face-
value of Government securities
belonging to a  deceased holder
exceeds Rs. 5,000, the executors
or administrators of the deceased
holder and the holder of a succes-
sion certificate shall be the only
persons who may be recognised
by the Reserve Bank as having
any title to the securities.”

So, the position is under section 7, if
the amount exceeds Rs. 5,000, then
they insist that the party claiming the
amount shall pay proper succession
duty to the State and get the neces-
sary certificate. It is further stated
here;

“Suggestions have been made
from time to time that as the pro-
duction of legal proof of succes-
sion involves considerable delay
and expense, the holders of Ten-
Year Treasury  Savings Deposit
Certificates and 15-Year Annuity
Certificates may be allowed the
right to nominate a person or per-
sons to whom the amount due on
the certificates could be paid in
the event of the death of the
holders without the production of
succession certificate or other-
proof of title.”

In other words, now a new principl
is being introduced in the Bill under
which the obligation to pay succession
duty to the State is being dispensed
with. Article 269 of the Constitit\on’
says:

“(1) The following duties and= s
taxes shall be levied and collected
by the Government of India but
shall be assigned to the States in
the manner provided in clause
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{9, namely:~—

(a) Suties in respect of succassion

40 property other than agri-
cultural land;

(b) estate duty in respect of pro-
perty other than agricultursl
fand.*

Article 374 says:

“No Bill or amendment which
imposes or varies any tax or duty
in which States are interested...”
.

0, the first question would be whe-
Mer guccession duties are duties in
which the States are interested or
not. Under article 269, they are
Interested.

The second point would be whether
Qhis Bill varies it or not, As the State-
went of Objects and Reasons points
owd, formerly for sums above Rs. 5.000
they used to insist on succession eerti-
ficates. Now they want to dispense
with it, us a result of which the States
would lose the succession duty, which
wauld be otherwise payable So, this
Bill would require recommendation of
the President under article 274 in
addition to article 117. This is a point
which requires to be clarified.

Shri Prabhat Kar (Hooghly): I just
want to know whether, while nomina-
ting any person, any stamp ur regis-
tration will be required for the
nomination.

Shrimati Tarkeshwari Sinha: Not
necessary. No registration is vequired
for this,

The Minister of Law (Shri A. K.
Sem): Regarding the point raised by
Shri Bharuchy, first of all, from the
Statement of Objects and Reasons,
Yo will find that what is dispensed
with is the production of succession
sertificate in osrtain cases. It is not
shanging any duty levied under the
appropriste law. In the Seventh
Hchedule, item 82 in List I deals with
dwtles in regpect of suocession to pro-

perty other than argicuitural land. 1
am sssuming for the moment hat it
is 2 duty in which the States are
interested. Now, what is dispensed
with is not the duty; what is dispensed
with is the production of succession
certificate before the Public Debt
Office in certain circumstances. That
is quite within the power of Parlia-
ment under the Concurrent List, ftem
8.

Mr. Deputy.Speaker: What Shri
Bhsarucha says is that it would be hit
by article 110(1) (a) which relates to
imposition and abolition. In that
connection he means to say that cer-
tain sums were being charged and
credited to Government revenues,
because there was this provision of
succession certificate. Now we ave
dispensing with that. So, Government
treasury would lose that amount
which it was receiving. Therefore, he
feels that in such a case a certificate
by the President was needed. That
is his argument.

Shri A. K Sen: Not under artiele
110, if I have understood him correct-
ly.

Shri Naushir Bharucha: May I
make it clear? This is a money Bill,
that is not disputed. So, it is coming
under article 110 Therefore, they
have obtamned a recommendation
under article 117. In addition to that,
what 1 would point out is that succes-
sion duties, under article 269, go to
the State. Then under article 274:

“No Bill or amendment which
imposes or varies any tax or duty
in which States are interested. or
which varies the meaning of the
expression. .shall be introduced
or moved in either House of Par-
liament except on the recom-
mendation of the President.”

Now the question 15 whether thig is
not a “tax or duty in which Btates are
interested”™.

Mr. Deputy-Speaker: In effect, it
might be. But the Bill does nol
specifically say that,
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Shri Naushir Bharucha: By intro-
ducing a new device, namely, of
nominees, you cannot take away from
the purview of the Succession Act
certain types of assets which other-
wise would require a succession Auty
That is what I want to point cut
Therefore, what you are really doing
is changing the Schedule of duties
though you have not mentionad it in
so many words, You are idally
amending the Schedule so tha* duty
shall not be payable on ten-year trea-
sury savings deposit certificates and
15-year annuity certificates. It s
just like introducing a clause thai the
succession duty shall not be payable
mn cases of ten-year treasury savings
deposit « certificates and 15-yecar
annuity certificates. The fact thai you
are resorting to the device of nomi-
neeg does not thereby lesson the sub-
stance of what you intend to do,
namely, exemption of certain assets
from the imposition of succession
duties. Therefore, the States’ share
would certainly be wvaried. Article
274 only says:

“No Bill or amendment which
imposes or varies any tax or duty
in which States are interested

The question is whether as a result
of this measure the States' share is
varied or not. It need not say that in
90 many words In essence it does it.

Shei Achar (Mangalore): May I
point out that the Speaker has given
a ruling a little bit earlier exactly on
the same point?

Mr. Deputy-Speaker: That was
different, Now, according to the hon.
Member, the existing Act provides
certain revenues to the States. Now
you are introducing a new amendment
the result of which will affect the
share of the States.

Shri A. K. Sen: You will find from
the Constitution that the subject
“succession™ comes in item 5 of the
Concurrent List. So, succession is a
subject on which both the Centre and
the States can enact. Here, ws are
not even changing the law of succes-
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sion. We sre only saying that the
Public Debt Office would not insist'’
upon the production of succession’
certificates in certain cases where the
nomination has already been made in
the life-time of the holder of the Gov-

ernment security.

Mr. Deputy-Speaker: Shri Bhar-
uha argues that i the present '
Jaw had continued and the Publie
Debt Department had ingisted on the
production of the succession certifi-
cate, then there would have accrued
certain sums of fees to the Govern-
ment. By amending the Act now we
arc hspensing with the necessity of
pruduction of that succession certifi-

cat
Shri A K. Sen: It might be. -

Mr. Deputy-Speaker: Those sums
that would h.v¢c gone to the tiveasury
before the amendment of the law
would not be accruing to the Govern-
mont in future

Sari A. K Sen: That is so.

Mr. Deputy-Speaker: The ouly
quesiion 1S whether 1t would be hat
by the words in article 274.

Shri A. K. Sen: It is not mentioned
here at all

h.lr. Deputy-Speaker: Tbhe wording

“No Bill or amendment which
imposes or varies any tax or duty
in which the States are interest.
ed ..

The argument of Shri Bharucha s
that it varies the tax. Am I inter-
preting him correctly?

Shri Nsushir Bharucka: Yes.

so far as I can recollect, is making a
difference in the quantum or the
amount that is there. It may heve
indirectly the effect of bringing Ia
less revenues. But, so far as the pro~
visions of the Bil] are concerned. haw
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can we judge whether they vary the
tax or mot? Only the provisions of
the Bill are 30 De seen. Now, so far
as we can see the provisions of the
Bill, they do not provide for any
variation, so far as that tax is con-
cerned. Bo, in my opinion, that would
not be correct.

Now the gquestion is:

“That the Bill further to amend
the Public Debt Act be taken into
consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Now we come
to clause-by-clause consideration. I
shall put all the clauses together.

The question is:

“That clauses 2, §, ], the Enact-
ing Formula and the Title stand
part of the Bill.”

The motion was adopted.

Clauses 2, 3, 1, the Enacting Formula
and the Title were added to the Bill.

Shrimati Tarkeshwari
move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The question

is:
“That the Bill be passed.”
The motion was adopted,

Sinha: 1

1358 hrs.

MOTION RE: FOURTEENTH

REPORT OF THE LAW COMMIS-
SION-—contd.

tion of the following motion moved
by Shri Ram Krishan Gupta on the
Tth August, 1958, namely:

*That this Bouse takes note of
the Fourteenth Report of the Law
Commission on the Reform of
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Judicial Administration (Volumes
I and II) laid on the Table of the
House on the 25th February,
1059.”

Along with that, the House will also
consider the amendment moved by
Shri Nemi Chandra Kasliwal on the
27th August, 1959.

L ]

Shri Nausbir Bbarucha (East
Khandesh): Mr, Deputy-Speaker, on
the last occasion 1 paid my humble
tributes to the labours of the Law
Commission for producing a volu-
minous and useful report which, as I
said, even if it iz partially implement-
ed, would go a long way in putting
our system of judicial adhinistration
on soundcr footing. ‘There are so
many issues involved in the Law
Commission’s Report that a cursoty
list which I have prepared has got at
least 42 points. So, it is hardly poasi-
ble for me within the time which you,
Sir, were pleased to allot to me, to
dea] with more than 4 or 5 of what I
consider to be the most important
issues

One issue dealing with tht appoint-
ment of High Court Judges, to which
several previous Members have made
reference, is an issue which I think
this House should consider in zreater
detsil. And my excuse for reverting
to that point is that I consider the
whole subject so very important that
it goes to the very basis of our demo-
cratic existence and unless (he gifi-
culties pointed out by the Law Com-
mission in the report are dealt with
satisfactorily, I am of the opinion that
our judiciary is bound to suffer
deterioration. As this House is cwoare,
article 217 provides for the appoint-
ment of High Court judges, after con-
sultation with the Chief Justice of
India and the Governor of the State
and Chief Justice of the High Court
The Commission points out that in
actual practice this is reduced t» a
conference between the Chief Minister
and the Chief Justice of the High
Court,
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Often it happens that the Chief
Mimister and the Chiet Justice do not
ant eye to eye and therefore a
wrangle—rather an unpeemly
wrangle—ensues. It often happens
that the Chief Minister of the State
sends in a rival nomination to the
nomination forwarded by the Chie?
Justice. In the course of this report,

been levelled by the Law Commission
against the Executive, particularly
sgaingt the Chief Ministers of the
States. I would therefore request tne

1 am aware of the fact that the hon.
Law Minister by his traditions and
trading certainly believes in the rule
of law and he will be the last man to
4o anything which would undermine
the foundations of democracy. DBut
the charges made by the Law Com-

Report, where they have made these
shwervations—

“The person recommended by
the Chief Minister may be, and
occasionally is, selected in pre-
ference to the person recommend-
od by the Chief Justice.”

Then, again it has been pointed out
thet—

“the Chief Minister thinks that
it is his privilege to distribute
Jatronage”.

% sppointment of High Court judges
wnd therefore a wrangle ensues. The
Iaw Commission further goes on to

ABQUSE 51,
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perron being gelected on merit other
considerations enter and the Chief
Minister uitimately wins.
in this wrangle a Chief Justice pre-
gers to concur with the Chief Mindster
rather than have a show-down
him.

Then, it further observes:—

*Tris unelfiymg prospets e |
brought about some demoralisa-
tion in the minds of the Chief
Justices. ... . The inevitable result
bas been that the...... appoint-
mentz are not always made on
merit but on extraneous const-
derations of community, ecaste,
political affiliations. . .

1t has also pointed out further om
phge 78:~-

“Also political
and worse,”

|

B

considerations,

that is, factors and influences worse
tpan political considerations,

“are creeping in and Chief
Justices are finding it increasing-
ly difficult to resist this sort of
pressure *

7he clear charge against the Govern-
ment is—1 do not mean this Govern-
went but the State Government—that
gncreasing pressure is being brought
upon Chief Justices to consent to the
pominations of the Chief Ministare.

ghen, it has further pointed owd~
*_...the independence of the

judiciary will have disappeared
angd the High Courts will be Siled
with Judges who owe thelr
appointraents to politicians.”
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This is a very disturbing state of
affaif,. As I said, we do not hold
either the hon, Law Minister or the
hon. Deputy Law Minister responsible
for this, but the Centre certainly owes
it as a duty to see that in the States
the appointmaents of judges of the
High Court are not interfered with by
the Chief Ministers. I am coming te
that point presently,

When we discussed the Kerala issue,
to my mind the basic question was
that the Kerala Government went
wrong in interfering with the
judiciary. They undermined the posi-

tion of the judiciary and their sense,

of security and independence. Today
if this state of affairs, complained of
by the Law Commission, is permitted
then I feel a day may come when we
shall thoroughly undermine the inde-
pendence of our judiciary. If the
independence of judiciary is under-
mined, you, Sir, who know better in
this matter than I or anyone else can
do, will appreciate the fact that demo-
eracy has got no meaning left. I there-
fore request the hon. Law Minister to
look into these things carefully and
give an assurance to this House that
ke will take up this matter with the
Chief Ministers of the States.

On a previous occasion when this
issue was raised the hon. Law Minis-
ter gave a statement to this House
saying that during particular years a
certain number of appointments were
made to the High Courts. He said
that each and everyone of these there
was concurrence of the Chief Justice
of that particular State, excepting one
in which, he said, the Chlef Justice
and the... .

Mr. Deputy-Speaker: The hon.
Home Minister had made that state-
ment, I suppose, and not the hon. Law
Minister.

Shri  Naushir
impression is that it
Law- Minister.

Pandit K. C. Sharma (Hapur): The
hon. Home Minister.

Bharucha: My
was the hon.
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Shri Naushir Bharucha: I stand
corrected. But the point that the Law
Commission makes is not that. It is
true that the concurrence of the Chief
Justice of the High Court is being
obtained. But it is  being obtained
almost under duress. So much terrific
pressure is brought upon them. They
say that political considerations and
worse are creeping in as a result of
which the Chief Justice of High Courts
are compelled to surrender their
judgment.

Mr. Deputy-Speaker: But it was
said that the concurrence of the
Chief Justice of the Supreme Court
ulso was necessary and in every case
he had concurred in that, $o far as I
know.

Shri Naushir Bbarucha: That is
exactly that point. The Law Com-
mission also says that. But the Law
Commission’s grievance is that so
much terrific pressure is brought upon
the Chief Justice that they have either
to enter in a wrangle with the Chief
Minister or break on the point and
have a show-down or succumb to that
That is the point that I am making
and that is the point that the Law
Commission has made. Therefore I
come to this suggestion. I am of the
opinion that the time has come when
this House should seriously consider a
change in the policy with regard ‘o
the appointment of High Court J udges.
I am of the opinion that the State
executive should be precluded from
having any voice in the selection of
High Court judges. I do not under-
stand why a Chief Minister, who essen-
tially is a person belonging to a politi-
cal party and whose views consciously
or un.consciously are coloured by
party politics, should have a say in
the matter of selection of judges where
the calibre is better known to the
High Court judges, the Chief Justices
of those States or to the Chief Justice
of India. It is very necessary, if we
desire to maintain the independence of
the judiciary and if in future we desire
to do away with this type of wrangle,
that the appointments must be kept
absolutely, above board.
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1 was shocked to know that the
faw Commission has made this fur-
ther comment—

“This indeed is a dismal picture
and would seem to show that the
atmosphere of communalism, re-
gionalism and political patronage
have in a considerable measure
influenced appointments to the
High Court judiciary...... With-
in a few years of Independence,
however, the judgeship of High
Courts seems to have become a
post to be worked and canvassed
for.”

They have meant clearly ‘touting’
This sorry state of affairs has got to
be checked and remedied. I appeal to
the hon. Law Minister to see either
by legislation or otherwise that the
States executive do not have any
voice in the selection of High Court
judges. This 13 essentially a matter to
be decided by the High Court and the
Supreme Court, if necessary, in consul-
tation with the Governor and the
Chief Ministers must keep completely
out of this

I come to the second important
point, namely, the recommendation
made by the Law Commission regard-
ing the creation of a Ministry of
Justice. I think a time has come to
consider this question seriously Our
Judicial administration and our gov-
ernmental set up is such as not to
nduce to better co-ordination. The
responsibility is divided between the
Home Department and the Law
Department. Today, so far as I am
aware, the Law Department is virtually
acting as an adviser of the Govern-
ment and a3 draftsman of the Gov-
-arnment. -Apart from that, the main
responsibilities are being discharged
Jby the Home Ministry We claim that
there should be a complete sepsration
‘of the judiciary from the executive and
I think Shri Kunblepolnted out that
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recommendation of the Law Comntis-
sion that responsibility of Co-ardinat-
ing law and order as well ag fop
Co-ordinating organisational matters
in States must rest with a new
Ministry—a Ministry of Justice at the
Centre. Such a Ministry of Justice
can act as a store-house of informa-
tion and a clearing house of ideas. It .
can also lay down standards in the
matter of judicial administration and
can ensure that the various High
Courts in the various States possees
adequate and competent personnel It
can also persue the question of separa-
tion of judiciary from the execuﬁve
in the various States.

If a Ministry of Justice were
created, a great deal of improvement
can be brought about because, today,
by reason of the fact that our Cons-
titution has provided that law and
order are State subjects, a great deal
of freedom has been left to the States
in the admunistration of justice. A
haphazard growth has taken place
and there is very little co-ordination
between State and State. The crea-
tion of a Ministry of Justice, there-
fore, would be a very welcome sug-
gestion

Just now, I observed that the exe-
cutive should havé no hand in the
appointment of the judiclary. I go
a step further and I would like ¢to
express my concurrence with the
recommendation of the Law Commis-
sion when they refer to the appoint-
ment of the other judicial officers.
The Law Commission recommends
that the power of appointing Disteict
judges by promotion of judicial off-
cers and their postings and transfers,
etc, should be vested in the High
Court. 1 fully agree with this. It
is possible for Government to brow-
beat the judiciary by transfers or
denying them promotions, When we
discussed the Kerala aituation, one of
the things that transpired i the
course of the disoumion wag that
when certain magistrates declined %o



in the future and to make the judi-
ciary thoroughly independent, 1
fully welcome and endorse the re-
commendsation made by the Law
Commission that the power of appoint-
ing District judges by promotion of
judiciary officers and their postings
and trensfers should exclusively vest
in the High Court and the Home
department should have no say what-
soever in this matter.

There is another point to which re-
ference has been made, namely, delay
in the disposal of cases. This House
has repeatedly discussed this issue
and this issue is as old as law itself.
Delays of law are proverbial. But,
in the present case, it would appear
that there is considerable increase in
the quantum of work owing to the
extraordinary pace of legislative out-
put. Inadequacy of staff, judiciary
and ministerial is another cause
Where arresars have grown and where
there is delay in the disposal of
cases, in spite of repeated requests,
State Governments have declined the
most ressonable requests of courts
for the supply of additional judges
or ministerial staff. It would, there-
fore, appear that it is very necessary
that judicial administretion should
not be looked upon as a revenue
earning department and adequate
strength should be provided of Judges

There is snother thing. the cum-
bersome procedure that is followed
When I speak on this point, I speak
with three decades experience of law
courts. The procedure is so cum-
bersome that needless precipe and
affidavits are required. AMdavitc of
documents are very common. ! do
not understand why should aMidavits
at all be required and why a list
should not be furnished instead of
sfidavit. Why should a precipe be
required afler the filing of a  suit
wking the Registrar or the other
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officer to prepare summons? It should
be automatically prepared. I see no
reason why a precipe should be re-
quired asking the bailiff to serve. It
should be done automatically. The
proosdure is cumbersome. Though
the Law Commission has felt that
procedure is not responsible, 1 am of
the view from practical experience
that the procedure can largely be
simplified.
[

Speaking about Bombay, on the
civil side, we have got the Small
cause court, the City Civil Court and
the High Court. The City Civil
court was created to facihtate the
disposal of cases. But, the procedure
13 very cumbersome and that adds to
the delay. I would suggest that the
procedure could be simplified by
increasing the pecuniary jurisdie-
tion of the Small Cause court to
Rs 10,000, ebolish:ng the City Ciwval
court and transferring the remaining
cases to the High Court The pro-
cedure there also should be considers-
bly mmplified

The last point that 1 desire to
raise is that the voluminous
which the Law Commission hag placed
before the House deserves the serious
attention of the Bouse. As recom-
mended therein, I hope the Govemn-
ment will appoint a Special officer
for implementing these recommenda-
tions Too many reports in the past
have been shelved I hope the Law
Commussion’s Report will not meet
that fate.

Shri Harish Chandra Mathar
(Pali) Mr. Deputy-Speaker, we have
before us two bulky volumes, a very
comprehensive report from the Law
Commission on the first item of the
terms of reference. Jf you refer to
the terms of reference—it is para 8
to which this report refers It s
said

“The terms of reference to the
Commusison will be—
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firstly, to review the system of
judicial administration in all its
aspects and suggest ways and
means for improving it and
making it speedy and less expen-
sive;”.

With all my respect and the de-
ference to the great lawyers and the
hon. Judges who have served on this
Law Commission, I venture to submit
that I feel a little bit disappointed,
because I do not see, except stream-
lining the present set up of adminis-
tration, whether the report goes to

the root of the matter. We want
speedy and less expensive adminis-
tration. We wanted a change, if

necessary, in the system of adminis-
tration. But, it appears to me that
the hon. Members. who are brought
up and bred in the present system
have not been able to get out of the
groove. They have only suggested a
streamlining of the present adminis-
tration. It is there I express my dis-
appointment so far as this report is
concerned.

Having said that, so far as the re-
commendations are concerned, T fur-
ther venture to submit that the main
recommendations are as old as judi-
cial administration itself. When I
say this, I do not mean to detract
from the value of the recommenda-
tions. But, I only wish to underline
and emphasise the fact that in spite
of our knowing that these reforms are
called for for a long time, they have
not been implemented. Knowing that
there should be separation of the
judiciary, knowing that there should
be independence of the judiciary, we
have not been able to streamline our
administration. It i3, therefore,
absolutely necessary that special
attention should be paid now to the
recommendations made by the Law
Commission. If we are to be assured
that the recommendations of the
Law Commission which are numerous
—some of them could be implemented
straightaway and some of them could
be implemented, if pursued, in a few
months time—are not again to be
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pigeonholed, it is extremely necessary
that this particular aspect is given
proper emvhasis and we have a
separate Ministry for judicial adminis-
tration. 1 wish to emphasise this.
Let us realise that the Home Minis-
try-—we have nothing to say against
this individual or that: is absolutely
humbug....... It is quite clear that
the control over the judiciary by the
Home Ministry is just a hang over
of the past which has no meaning in
the present context. Therefore, for
both the reasons, for the indepen-
dence of the judiciary and for having
a psychological effect on the country
and for expeditious implementation
of these recommendations, it is neces-
sary that a separate Ministry, re-
commended by the Law Commission,
is formed.

Not only that. A Special officer
should be appointed. Even if a
separate Ministry is formed, it is
extremely necessary that a  Special
Officer is appointed. The appoint-
ment of a Special officer becomes all
the more necessary if it is going to
continue with the Home Ministry
which is heavily burdened with all
the various problems of the country.
I would like to make a further sug-
gestion in this matter, that the Special
Officer should be of a high status.
He should be a man head and
shoulders above the Secretaries in the
Ministries.
better to have a serving High Cour¥
Judge to be appointed to see that
these recommendations are implemen-
ted. Further, T would very much
stress that every six months a report
should be submitted by this officer to
this Parliament as to what steps have
been taken in implementation of the
recommendations made by the Law
Commission. Only if this suggestion
is accepted, only if such an officer is
appointed, and only if such six-
monthly reports are submitted cati
we expect that something will be
done.

Now, passing on to the next point
about the appointment of the judges,

I must say it would be

i
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particularly regarding the appoint-
ment of the Chief Justice, a recom-
mendation has been made that it
should not go absolutely by seniority,
but there should be an element of
selection. With all the respect, again,
for the members of the Law Com-
mission, I stoutly and strongly oppose
this recommendation, It is one of
the recommendations which will do
the greatest damage to the indepen-
dence of the judiciary. The appoint-
ment of the Chief Justice should be
absolutely by seniority, and there
should be no wrangling in the selec-
tion of a judge for appointment as
the Chief Justicee Even when you
make appointments to the Supreme
Court, you must take into considera-
tion all the various elements. Until
and unless a judge who is the senfor-
most himself declines to take over the
responsibility of the Chief Justice, he
gshould never be superseded, and
nobody from outside should be taken
and superimposed as the Chief Jus-
tice. Othérwise, it will do very great
damage.

I can say that I know of a case
even during these eleven years when
one of the most eminent judges of
the Supreme Court would have been
superseded and -would not have been
appointed as the Chief Justice, if this
provision had been there. But I must
pay my tribute to the judges of the
Supreme Court, for all the judges
of the Supreme Court said that they
would not like to have this sort of
procedure, and that the seniormost
person should be appointed. The
man who was being promoted from
down below to be appoinfed as the
Chief Justice refused to take up the
appointment; and the judge who was
due for appointment as the Chief
Justice, though he was offered the
Governor’s post, this, that and the
other, declined to take up those
posts.

It is, therefore, in that context that
1 very strongly oppose this recom-
mendation of the Law Commission
regarding the appointment of the

[l
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Chief Justice on the basis of selec--
tion.

Regarding the appointment of tha

High Court judges, though so much
has been said on the floor of the
House, and the Commission - have-
made such trenchant criticism in
their report, yet I do not see how
this trenchant criticism stands sup-
ported by facts and figures. The

Home Minister told us the other day
that since Independence, 17 Supreme
Court judges had been appointed, and
all of them had been appointed on
the recommendation of the Chief
Justice; about 170 High Court judges
had been appointed, and with the
solitary exception of one, all the
other High Court judges® had been
appointed with the concurrent re-
commendation of the Chief Justice of
the High Courts as well as the Chief
Justice of the Supreme Court.

An Hon, Member: Except
case.

in one

Shri Harish Chandra Mathur: My
hon. friend Shri Naushir Bharucha
has argued that well, the facts are
so, but still they have made such a
recommendation because tha Chief
Justices at the State level and the
Chief Justice at the all-India level all
yielded to the pressure of the execu-
tive. It is most surprising, and I
think there cannot be a greater reflec-
tion, not against the executive, but
against judiciary, that these people
to whom we give such a high place
as the Chief Justice of the High
Court or the Chief Justice of the
Supreme Court have yielded to pres-
sure from the executive, When ws
have provided in our Constitution alt
the safeguards necessary for them,
what is there for the judges to fear?
Still, if they yielded to pressure, it is
much better not to trust these judges,
and it would be equally good to
trust the executive. If these judges
who have been given a high place,
who are above criticism, who have
been given all the security and who
are above everything—and we have
given them a special place—yieMd to
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indirect pressure from tha executive,
which can do no harm to them, then,
certainly, it is a grest reflection. I
think this matter demands further
examination.

Shri Naushiy Bharucha: Please
allow me to correct my hon friend.
My hon. friend has said that it re-
flects on the judges. At page T3 of
their report, all that the Law Com-
mission have said is this

“The voice of the Chief Justice
iz not half as effective as it was
in the past. Indeed, instances
.are known where the recommen-
dation of the Chief Justice has
been ignéred and overruled and
that of the Chief Minister has
prevailed This unedifying pros-
pect has brought about some
demorahsation in the minds of
the Chief Justices and therefore,
before making their recommenda-
tions they ascertain the views of
the Chief Minister =0 as to be
sure that the recommendation to
be made by him, the Chief Justice,
will eventually go through, and
be will be spared the discomfiture
and loss of prestige in having his
nomination uncermoniously turned
down.”

So, it is only a question of the
judges being gentlemanly That s
all.

Shyt Harish Chandra Mathur: 1If
that i the explanation, then what
‘Shri Naushir Bharucha calls as
gentlemanliness, 1 call as yielding to
pressure That is the only difference
Between us two. And I do not expect
this from the Chief Justices of the
wvarious High Courts, and particularly,
‘She Chief Justice of the Supreme
Court

Shri Satyesdrs Narayan Siahs

{Aurangabad—~Bihar): They are not
human beings? Does the hon Mem-
2er mean to say that?

Shri Harkls Chandra Mather: Iif
?qqobmabdna,mumq

little meaning. Therefore, It B
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ought to y.eld to thess pressures, them
how can you trust them betier Q0
anybody else?

Shri Naushir Bharucha: They o
not want to enter into an arens and
fAight out the matter with th cu-t
Minister. 'l‘heywuetoomﬂumb
for that.

Shri Marish Chandra Mathur: What
is the sense in #t? They are as good
human beings as the Law Minister o

anybody else

I shall rather move on to the nemt
point, and that is about the separs-
tion of the judiciary. 1 feel very
strongly about thrs matter. You will
remember that questions have bewn
asked about the progress that has
been made regarding the implemen-
tation of th s, and we find that Rajas-
than happens to be one of those States
where 1t has not been implemented. 1
do not know how it happens, but if
we take a general note, we find that
1t so happens that most of the States
in the south have separated the
judiciary from the executive, and
most of the Ststes in the north have
not done it I do not know how this
s‘range phenomenon hac happened

Shri Naushir Bharacha: Moghul
influence’

Shri Harish Chandra Mathur: Even
U.P. has separated the judiciary omly
in certa n districts, 1n moxt other dis-
tricts, it has not been scparated. But
s0 far as Rajasthan 35 concerned, it
really unfortunate that we have gone
a step backward. Even whatever
separstion was there in the
Independence days has gone
with the integration of the Sta
now all the magistracy is
executive It nust be borne in
that nearly ninety per cent
people have got to deal
magistracy at the lower level,
the lower level ;3 under tha
influence of the executive,
separation at the higher level has

L
3!!5&2&5?233
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tremely necessary that such an officer
should be appointed here, who will
pursue and see that this separation is
drought about as quickly as possible.

Lastly, I shall deal with the ques-
tiom of the Benches. This point was
referred to by my hon. friend Shri
Kasliwal, He hag tabled an amend-
ment to it. 1 really congratulate him
for his eloquence, 1 sympathise with
him for his injured feelings. But I
certainly cannot compliment him for
digg ng out the issue out of the grave.
Be has done no good to anybody. I
am afraid he hes done a great harm
and a great injury to his own State of
Rajasthan, Now, it is not merely on
the recommendation of the Law Com-~
wmission that thig step has been taken
1 thunk if the facts are examined, it
will be found that the case that was
assiduously bu lt up here would col-
lopse like 4 house of cards under the
weight of the simple facts which I
<hall state before you

It was when the integration of the
States was brought about, that the
Central Government had appomnted a
committee to look into the question
as to what offices and what institu-
tions should be located where. I think
the name of that committee was Patel
Committee or something like that
That committee reported that there
was nothing very much to choose
between Jodhpur and Jaipur so far as
the location of the capital was con-
cerned. They have stated it clearly
m the report, which is available in
the Library, and anybody can go and
see it. Then, they said that for cer-
tein reasons they would like that
;!l::ur became the capital of Rajas-

We never raised a voice agamnst it
we dd not say a word agamst ft
At a matter of fact, I might submit
ﬁi:. to you, though it may be wed
agamnst me mn the elections anywhere,
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tinue at Jaipur; we have hardly
settled there; it would be waste of
public money if the capital is shifted;
it would be unsettiing the whole
thing; therefore, the ecapital must
continue there. I have gone and given
this evidence before the Rau Cam-
mittee wh'ch was lately appointed; Y
was with them for about an hour.

? This Patel Committee recommended
that the integrated seat of the High
Court shou!d be at Jodhpur; they
further recommended that certain
important departments like the office
of the Comptroller and Auditor-Gene-
ral should be located there; they
turther recommended that the uni-
versity should be located, there. It
was only in the course of the mtegra-
tion that the Benches were located at
Bikaner, Kotah, Udaipur and Jaipur.
I would lLike to ask my hon. friend
Shri Kasliwal as to what the differ-
ence in the status of all these four
Benches was Was there any differ-
ence between the status of these four
Benches?! The Bikaner Bench was
wound up; the thing was transferred.
Kotah was wound up, and Jaipur,
which was on the same footing with
the other three, contimued, not
because of mer:it but because of cer-
tain political pressures; lter on, in
spite of the decision of the ‘Capital’
Commuttee, because of certain politi-
ca] pressures, because of certain
machinations—! will not go into the
detalls of the politics of Rajasthan
here—because of these cona.derations,
1t continued there And the Home
Minmter, even mn  spite of all this,
while lay.ng the foundation stone of
the High Court building to house the
Bench there used a word, to which,
I think 1 objected when my hon.
friend was asking, because even at
that stage, the Home Minister felt
that something wrong was being done
but he would not like to override cer-~
tain considerations which were there.

Then aga’'n after that, another
independent body was appointed to go
mto the whole matter, because when
Ajmer was integrated, we wanted to
settled things. Though my hon. friend,
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Shri Kasliwal, mentioned here that
the Rau Committee had nothing to do
with it, it was referred to it. I ask
him: why not go and read the report
which is published in the Gazette? A
definite reference was made to that
Committee about the location of the
var.ous departments, the High Court
and the capital. I appeared before
that Committee. That Committee
toured all over Rajasthan and report-
ed. It was stated that it was wrong
not to have implemented that deci-
sion, that the High Court should be
definitely be there not only on
administrative  grounds but in the
very best interest of the judiciary
itself. The Bar of Jodhpur is superb.
They said that all buildings are there
and nothing has got to be added. For
various other considerations also, they
said that it would be a sheer injustice
not to put the High Court there. The
Rau Committee made a clear-cut re-
commendation. In spite of that recom-
mendation, we said: ‘All right; let the
Home Minister decide in his wisdom
what has to be done’. And the Home
Minister with the full concurrence of
everybody in Rajasthan decided that
the integrated High Court should be
located at Jodhpur. It was not only
the Congress Party, the ruling Party,
which was aggreeable to it. The
Congress Party passed a resolution.
The Assembly said that and here in
the Home Minister’s house all the
various representatives from Rajas-
than met. The President of the Bar
Association of Bikaner said that they
wanted the integrated High Court
there. He was not for a Jodhpur
Division or Udaipur Division or Ajmer
Division. It was not only the MLAs
who were there. The representatives
of Ajmer Division were there and they
spoke before the Home Minister—the
Home Minister will bear testimony to
it. Everything was done like that.
So there was no necessity of raising
the question now.

So it is only such wrong attitude
which my friends take which creates
a very unhealthy atmosphere in the
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whole State. It is only such attitude
which is responsible for bringing out
such feelings as ‘Eastern Rajasthan’
and ‘Western Rajasthan’ and giving
rise to a demand for the bifurcation
of Rajasthan. I wish my hon. friend
would be well advised to chew only
that much wHich he can bite. Let
him bite only as much as he can chew.
He has got the capital. He has got
the legislature. So let these regional
feelings not be aroused unnecessarily.

Even apart from the Law Commis-
sion’s Report, the location of the High
Court at Jodhpur is absolutely on
merif, and the different grounds and
different circumstances and the facte
which have been given here against
it will not stand scrutiny. I rely
entirely on the facts available in the
Parliament Library and elsewhere.

Shri Raghubir Sahai (Budaun): I
join my hon. friends who have paid
an eloquent tribute to the distinguish-
ed members of the Law Commission
who have produced such an admir-
able Report. It would be very diffi-
cult in the time at my disposal to
deal with each and every aspect of
this Report. But with your permis-
s.on, I would confine my remarks
mainly to three points namely, the
village panchayat courts, perjury and
corruption.

So far as the village panchayat
courts are concerned, it is, no doubt,
well known that they are performing
a very useful role, because they are
deciding so many petty cases of civil,
criminal and revenue nature in the
villages so very cheaply and expedi-
tiously. We also know that a lot of
these cases had been taken away from
the files of the district courts, either
criminal or civil or revenue. But the
main point that has to be considered
in this connection is, what is the
quality of justice that these courts
administer. It is quite well-known
that in many cases which are decided
by these village courts, they are
actuated—I mean the panches—by
group, class factional and other
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have to dec de these cases by record-
mg evidence, by hearing the partes,
by allowing cross-exammation and
by delivering judgments As the Law
Commuscion has pointed out, if the
emphasis wag laid on the fact that the
main funct on of these v.llage courts
was to decide cases by arriving at
smicable settilement, I thnk every-
thing would be satisfactory.

In this connection, we will also have
1o take into cons'deration the way in
which these panches are selected. The
Law Commission has emphasised that
they should de selected by a prescrib-
¢4, competent authority from amongst
& panel of elected panches on the
Dasis of thelr qual'fications of literacy
#nd thair sepuistion for impartiality.
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1 am sorry that these two we'ghty
congiderations are not being givem
effect to and are not considered st
the time of selection of these panches.
1 these two main considerations wese
gven effect to, then the quality ef
justice, to which I have just referred,
13 bound to improve.

Then there ss another considera-
tien, with regard to the jurisdiction
of these panchayat courts. Apart
from the useful role that these pam-
chayat courts are performing, we
have to take into consideration thelr
limitations

The Law Commission has definitely

oome t0 the dec:sion that in no omse
their pecumiary jurisdiction “should gp
beyond Rs, 250 and in no case the
power of inflicting fine should go
beyond Rs. 80. But I can give
instances of certain State, of which
UP. is one, where the pecuniary juris-
d ction, by a simple executive order,
has been raised fo the extent of
Rs, 500. Such things have been
characterised by the Law Commission
as unwuse.

We know, especlally those tawyer
Members of this August Assembly
know, that in conferring small-cause
court powers on Munsifs and Sub-
judges, their experience and com-
petence were always taken into con-
sideration and the small-cause court
powers were not conferred on them
all at once. So, at least n determin-
ing their pecuniary jurisd ction in
revenue and civil cases and also their
power of inflicting fines, all these con-
siderations should be kept in mad.

The Law Commussion has also laid
down that the work of the village
panchayats should be watched very
closely from day to day. They have
recommended that a special officer
should be appointed to do this duty;
iIn case one special officer was not
enough, more than one special officer
should be appointed This has been
lacking, I th nk, almost in every State.

Another salutary principle that has
been la.d down by the Law Commis-
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gion is that in those cases where
panches have been accused of gross
partiality and misconduct or they
were otherwise proved to be corrupt,
then the District Judge should be
empowered to remove them. That
power should also be taken into con-
siderat on and should be given to the
District Judges. If these points t?at
have been mentioned by the Law
Commission were taken into consider-
ation and given effect to the work
of the village panchayats could be all
the more improved in quality.

Now, I would come to the other
point, perjury. In this connection the
Law Commission has been pleased to
remark:

“It has been stated that perjury
of late has increased greatly. The
sanctity of oath has almost dis-
appeared and persons seem pre-
pared to make false statements
on oath in courts of law. The law,
however, is very rarely invoked
for the purpose of punishing the
perjurer.”

Proceeding further, the
says:

Commission

“Steps have to be taken to con-
trol this growing evil which tends,
more and more, to bring the
administration of justice into dis-
repute.”

After having recorded these find-
ings, the Law Commission suggested
a change in the present Criminal Pro-
cedure Code. According to the
present provisions of the Criminal
Procedure Code, if a trying court

comes to the conclusion that a witness -

has committed perjury it shall record
that finding in the course of its judg-
ment and that judgment would be
sent to another court which would
try the perjurer and would inflict
pun:shment.

The Law Commission has suggested
a change in the present law and the
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change is that the very court where
the second contradictory statement has
been made should be empowered to
try that person and to inflict a punish-
ment or imprisonment up to 6 months.
1 quite understand that by adopting
this procedure some delay would be
avoided.

But, in this connection the Law
Coramission itself says that laying
down a minimum punishment or mak-
ing it severe does not result in reduc-
ing the incidence of a particular kind
of crime. 1 quite agree with that.
Therefore, even by adopting the
amendment that the Law Commission
has suggested the evil of perjury is
not going to be put down. I suggest
that some more positive step should
have bzen suggested and taken to put
down this growing evil of perjury. It
shows that the remedy for this grow-
ing evil lies not in the enactment of
this kind of legislation only but some-
where else.

In this connection, with your per-
mission, I would like to draw the
attention of this House to a Bill that
I moved in regard to putting down this
evil of perjury.

Shri Braj Raj Singh (Firozabad):
You withdrew it.

Shri Raghubir Sahai: Thereby [
suggested an amendment of the Crimi-
nal Procedure Code, section 342.....

Shri Braj Raj Singh: What happen-
ed to it then?

Shri Raghubir Sahai: I am coming
to that. The provision runs:

“The accused shall not render
h'mself liable to punishment by
refusing to answer such ques-
tions, or by giving false answers
to them; but the Court and the
jury (if any) may draw such
inference from such refusal or
answers as it thinkg just.”

My submission then was—and my
submission still is—that if you want
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to root out perjury, if you want to
control th.s growing evil, there should
pe at least no statutory permission
1o make & {alse statement and that by
keaping this provision as it is you are
in a way giving encouragement to the
speaking of falsehood. That should
have been removed.

My Bill was sent all over the coun-
try; it was circulated for elic.ting
public opinion. I am glad to say that
the consensus of opinton—the major-
ity of the opin ons that weregreceived
—~was in favour of the Bill. But, un-
fortunately, some of the States were
opposed to it and that was the posit on
taken up by the hon. Minister of
Home Affairs then As the State
Governments were oppoting, there-
fore, the Bill was not acceptable to
him.

This 18 a growing ev:l and this 13 a
point which should not be :gnored
Therefore, at least that Bill of mine,
the opinions that had becn collected
from all over the country and the pro-
ceedings of the Parhiament should
have been transmitted to the Law
Commission 50 that they may study
the whole thing and e ther accept the
suggestions that I made or may make
some alternative suggestions to root
out this growng evil.

My last point would be the rerhoval
of corruption from law courts. Every-
body knows that corruption is as
much prevalent in our law courts and
with:n the precincts of the law courts
a2 is perjury. In this connection the
Law Commission saya:

“The court over which a judi-
cial officer presides suffers in the
public eye if the administrative
set-up of the court is corrupt
This undoubtedly reflects discred:t
on the judicial officer concerned.
It is, therefore, of the utmost
importance that a judicial officer
should exam'ne the administra-
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1 think everybody here will agree
that there is common talk all over in
the streets and everywhere that cor-
ruption is prevalent in law courts,
Take the peshkar, the ahalmad or the
clerk or even the peon, everybody is
given to taking bribes and illegal
gratifications

s Mr. Deputy-Speaker: The hon, Mem-
ber should conclude h s remarks.

Shri Raghnbir Sahai: I am closing
my remarks with:n a few minutes, Sir.

This is a growing evil and should be
checked. It 1s the duty of the officers
in charge of these courts to check it.
There are the D strict Magstrates
under whom so many courts work;
there are the Add.uonal District
Magistrates under whom so many
courts work and there are District
Judges under whom so many courts
work They arc cognisant of it but
1t 1s due to their connivance and due
to their abetment that these things
take place. I wish that emphass
should be laid on these high-placed
dign taries to see that corruption does
nout take place under their very nose.
It is also the duty of the lawyers’
assoclations and other non-officials to
create public opinion so that this ewi}
may be rooted out from our public
Iife.

Shri N, R. Munisamy (Vellore)-
Mr. Deputy-Speaker, I am afraid 1
have to s.ng a different song.

Mr. Deputy-Speaker: That may e
pieasant at least.

Sbri N. R. Munisamy: I want to-
refer only to one point and be done
with it. The first of the terms of
reference g.ven to the Commission:
reads:

“firatly, to review the system of
judicial admnistration in all its
aspects and suggest ways and
means for :mproving it and mak-
ing it speedy and less expensive;”’
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The Commission has taken upon itself
the msponsibility of amplifying this:

“With regurd to the first term
of refevence, the Commiusion's
inquiry into the system of judicial
admnistration will be compre-
hensive and thorough, including
in its scope. . recruitment of
the judiciary . ". -

Strietly speasking, the ambit or the
scope of the terms of reference does
not deal with the recsuitment of
personnel., It is left to the President
.or the Governor. Article 217 says

“Tvery Judge of a Hgh Court
shall be ,appointed by the Pres:-
dent by warrant under his hand
and seal after consultation with
the Chief Justice of Indm, the
Governor of the State.. »

The Governor does not act suo motu
After all, he 1s a figure-head of the
‘State and he has to act only m con-
sultation with the Council of Minis-
ters and they in the r wisdom choose
a particular individual The Gover-
nor of his own cannot offer any
opinion &s regards any ndividual
because he 13 not aware of what 13
going on in the High Court except
through hs Council of Ministers. He
has necessarily to seek the assist-
ance of the Musters and take
their recommendation Whenever
3t is said ‘after consultation with
the Governor’ it necessarily means
that the Chief Minister comes
into the picture. The whole burden
is thrown on the Chief Minister and
%e uses some political influence and
doles out the patronage. Ordinanly
that person is chosen by the Presi-
«dent because the Governor 13 con-
smlted and his views are given con-
:sﬁention.

So far as the appointment of the
Judges is concerned, it is purely a
personnel aspect which does not
come under the terms of reference
“They are asked to see whether there
s unnecessary delay, whether there
is any extra expenditure for the liti-

f

the terms of reference to incjude ¥o-
cruitment of judiciary also. With due
deférence to theiwr wisdom, 1 dare say
that it does not come within the
terns of reference. Of course it i
a guestion of interpretation and so
a:; 1 could sce my wnterpretatipn
that it does not fall within this.
that © dation seems to be
trapeous, it does not come within
pur¥iew of the terms of reference and

as such no serious consideration need _
be &ven to fnis aspect thougn many

hop friends have stated that mush

should be done about this.

Bk

gR

1 know a particular gentieman
when I was practising in the Madras
High Court and his name has been
recommended from England and e
was chosen ag 8 Judge. As a matler
aof fact, he was not having any case
on the original or appellate side. He
was having only matrimonial suits
and he will be appeaning in the ori-
gns! sude once 1 & month or twice
All of us were surprised when he
was appointed as a High Court Judge.
But after the appointment, he has
dore his best and his performance
was appreciated as one of the Dest
Liyewise, there may be a person who
has put forth ten years of practice
as an advocate

pir Deputy-Spesker: Should they
find out persons who have appeared
once or twice a month?

ghri N. R. Munlswamy: I meant
say that though his appearance n
coytt was rather rare, he had
legtl acumen After all, he is
Englishman and he 15 not here.
refer to Justice Mockett. Many
his judgments have been upheld
the Privy Council.

y am told that the rule siys
if 8 perscn has got ten years

H

FRE

it
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ing as an advoeate, he can be recruit-
ed a8 a High Court Judge, What 1s
the nature of the work that he 1s
having? In what courts i1s he practis-
ing? Is it in the District Court” Is
st on the original side or the appel-
late side? These things should be
looked into If a man is enrolled as
an advocate when he 18 20 years old
he may begin practice in taluk or
division centres That man's name
may be recommended by the Chuef
Minister to the High Court as being
a fit person for the post of a Judge
He will be hardly 30 or 32 years old
In exceptional cases certan persons
may bave very keen intellect It 1
poasible that they have not practised
m district court or the High Court
ama” dley Moy S rarontal dIr dhne
case, the reference that has been
made by the previous speakers has
got weight I would again say that
thie subject of recruitment of the
yudiciary does not come within then
purview and s0 we shall not gne
thought to that

With regard to thc speedv disposal
of cases, the cxecutive issues direc-
tions to the crimmal courts that thev
should dispose of the cases  within
two months or three months But the
civil cases take a longer time More
often 1t 1 said that delays occur n-
evitably Still they could be avoided
if some thouht could be given to the
dusposal of cases The advocate~
themselves who appear on either side
are to be held responsibl¢ for this
they manoeuvre to get adjournment-
in such a way that the judges have
no other alternative except to grant
the adjournment So, the fault al<o
hies on the advocates who appear to
take longer time for reawons best
known to them On certain occasions
T have known that for their own per-
sonal reasons, they ask for an ad-
journment so that the period is
lengthened for another 2-3 monthg o
they ask for adjournments becausc
they have not been fully pad There
will be many other reasons, but still
there should be a time-limit Whether
it be in criminal cases or in awl
cases, it a time-limit is put in I am
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SWe these unnecessary delays would
be avoided

15 Ny

So far as the question of expendi-
ture 5 concerned, though there are
ceftun provisions in the Civil Pro-
¢ dure Code that people can put in
thelr claims and get rehef by filng a
PTfORer suit, I find that even those
Prov,5ions have not been well thought
OUt gnd there are still some lacunae
bY Which many persons who really
need certain rehief from the court are
not being given such rehef I would
FéQhest the Government to consider
this gepect as to how to minimise the
tMme.imit and also expenditure

Sy, many of the recommendations
E'Ven here are very formal recom-
mendations Everybody knows that
thesy things are to be remedied, but
80 far as Government are concerned

do not know how they are going to
deal u;th these recommendations I
hope gt Jeast the important recom-
mendations will be taken 1n hand and
actian taken to remedv the defects

o wAew v (90)  Igren
Tz, wilt % Ay ao T O
%1 & fr agr aw aoh W frafer
FMaew ¢ Swae v g 3 &
e @ Wi o @ & o
N moaew § g oz & o & fs
H v R ¢ I fAG ag ot fr

“To review the system of jud:-

4] administration 1n all its  as-
Pécts "

# 7% Qe ATEAT § AT qeR
A fiy syfamrer ol W o7 ww
ez sy FTT W1 TR whewre @
R ag 2wk w1 wfrwc Q fr sgfewd
s @ o 7 @ Afew v aam w
M i wr wfivere 7 @ fir 97 ofex
! ferafer firer o< g &, oY g
Y quw F ot v € fr few @
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ot § 1 F awear § 5 osafend &
gfetse wd fr @ Ak o
et ¥ 37 Ifedse @€l @ aFdt g,
I 9T faa F@ #F 0 T A0
FHEA & 47 |

TF WHAE 93§ A A8t
WA 7 & F wmadoa § 35 W@
wex fg #T T § W AR A &
saferrdy 3feqse aff § | ogi 9F T
FET & WEIEF AgRd F qEE g,
IFRIH HYA WINO & YA H Jg FaT 4T
IR T 925 7 ¥ 5 av wdEm |
g g W @ § 9 ¥ ag "
73 fis Frafiat et 2 % 7 R § |
Faau fagr gg g fr afg o S| &t
AITFT qaT FoT i grERE 8 3 afas
F T WREIRT § 9 I H AT FT
3 | UF ST 9EET T FEAT § -~

“If the State Ministry continues
to have a powerful voice in the
matter, in my opinion, in ten
year$’ time, or so, when the last
of judges appointed under the old
system will have disappeared, the
independence of the judiciary
will have disappeared and the
High Courts will be filled
with judges who owe  their
appointments to the politicians.”

¥ 7% AT e § 5 @ ¥ aw
T AR FF 97 g g% a1 5 o
& I W T FEW FE | WX
UF SIS 98 A9 Fear § 6 o aaR
¥ A & fem wfor #r fagfe g &,
IET aOF ¥ 7 Fg W Wr ar a9
T F T FIE W @EA IF W W@
ST | § gweAar § 5 oag uw aEn
qeq § A 39 ) § A7 frewg e
T R, IW O W AMyEE faEre
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FAT AMEA A T FIF & &AL
g wifgm | g AW weaeenE
W g MY ST F WA W W
sl £, g @ gmwiEsT
& 9 @O A wE & 9 # wemw
g & g waaEar Wt FEW G ©
qHAT & | FATGATTR TNT FY 9y
T IEW 3 A ¥ g 5 safemdy
ifeqse &Y, @d¥ &, 39 ¥ 3T
fFy &1 fazag g1 | R AR fawms
FE qHEAT G AR F Sgfema wew
F TENT FTEELE @ WK IH T8
aew & 9 5 AfE F oo F
a A faEm 39 7 ¥ I IEw
i< 7 gy feafa sy & o 3w
7 a1 a8 o fog 5 gam A &
foa a3 gt & a e

foeett wdaT 59 @ew § W9 S
Fr fafeey #Y fewiew = agw gd
of, & W AR # g a9 fafyr w4
A FE A | ¥ gwwa g 5 o A
#1 faam feamr ofgm 5 swads
¥ o gt == € 1 fosgeY sy
F AW G &, TR AW F a7 o
FuIHfE v & =@ a@ &
fgfrat & &% ok W
frgemat o w5 € @ W N AmE-
qifesr o= &, STl o9 A, AW
wTfAg, S & fazarE wear S o

a9 ¥ IS g o7 gHIR g@fasnd
§ & gg & 9 FITHT TIZH A g |
g 37 weed used fad 1 § #i
I G eI #1 A yfewdr
TR & 79 31 98 3@T § AT
77 @ & B g geTHew TEw
FT Fgf FAfhadAe @ 7€ e & w0
T EAT § A IT FT A FAA &Y
s g fr oag sw Tfeede #1 7
FIR HFT TqA FL |
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wr am ag W § fF sgfewrdt
F wfq 9 WRT [ T FT WTFAT
gAY Tifed, S TR AR goE 9
# faear ifgd g 42 famar & 1 9
Ty & fF o g wed R g
FE F GWA TgT T TX AHS AW §
fF faq & o afedfea wrm gar
8, weffaezfes waw grn 8, ot
AR @ A ST F A0 A
I B & WX 99 | few Far
39 9% fqure gar § A% 99 1 e
FTA FY Fifgw Y AT & @1 g &Y
99 T I § s oefwies w
e A AT & o ggr e g fE
0 TEfed 31 aXE & S AR
TR geT gArey sgfew iy & fwear
arfgy g 4d) famar & 1 wo @ av
o7 FT I T fF o7 s A W
T qX geT A faar & & safewrdt
¥ fod wRT W7 AT 9T W@
oI TH FT FN Y IAAT & —

“Because views were expres:sed
by important persons which creat-
ed an impression in the public
mind that judges, law courts and
lawyers were superflous institu-
tions which hindered the progress
of the social welfare State.”

# FgaT 9rgar § 5 qa dadae
w2z & fag = wfme #, @ av aw
FT AR T a3 F( qgT T TELA
&1 WY FEF F FTEL AT FT FE AT
T FFFTE | Y Gl § 97 a8
Fgar & B o famr @ F #1% A
I A E AT IH F AR A A AT FE,
F qfag Wk T @ i FE Ay
TEAT HFA § | WA A AT FHEA F
FYE JTT AG FT AT FTAT GGATE AN
™ AR qg g qaww & F -
qifesT &1 I ART HR TR @/
AT AT, T AR AT AT S

-
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qZ9 HY | HPAT 0T AGH T AT
2 f5 oY 98 3¢ Aamwr § 3 syfswdy
T aR A OHr ad F7 3 § SfF SA
MNAag s ofed 1 q@ oz & 5
fafems arg %7 froZ 9 a@ St @
AR 999 §AT 7 F5 99 89 4 A1
F &g 4 off e 78 wgAT Frfed oF
qF FAFAT AT ARG 7 IW F ATV
# 39 %7 g wwied e g SN
Fg fF a5 & ot g1 g & AR
g AT g B o sy s A
Tz €1 §a A1 ¥ A ¥ar afed fE
FE g FIE 4T A @ G Fg W E
fr & ag 7 5% arfam &1 93
St sgferray #1 ama % fadrs Sy
AR

F 21 A1 TG AT FEAT TG §
uF T fawifar o a1 #fgga F F¥
Z I AT AVE F WG T O ARG
FTAT ATZATE | FIE G F qR A IH
Afar g e s e T ag ool &0
X AR A ST FY FET T & dg
g 93 FT [ AT FT FET ST AQGI
IR § ST J8T §F 3T FT FE
Ty —

“India is, as far as we know,
the only country under a modern
system of government which de-
ters a person who has been de-
prived of his property or whose
legal rights have been infringed
from seeking redress by imposing
a tax on the remedy he seeks.”
§ wg FgAT S0EA {7 9v
1R 780 34T 7RT | T sy
#1 AT A7 A1 AT w9 v gfaw
®ITE SH G SEATE w47 & | F0E-
T AKT FIAT T AT 59 &7 Frfmdar
ZAT g, &0 AT TA ATIHT FY ASEJIT
for ag aqrAa 7 91 &7 FrE@rg v
wq (&40 & e 77 w5 & T 59 3
ferd =TT 7 wwaars =1 gu 2 | F gzar
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[ gaaed ]
Frgar § fF =z 70 Ataag & ar b
N &1 AT AfgETe &, 89 HOFIE
HTIIF TFFar § AT 39 F foad gw +18
FATAATE HAT T8 &, al 39 & fag
Y ST 3T TFT QITAT SATAT 7 A
FARIT 2 B T FW § | TIBHT
@€z ww q9q fagar =ifed o ¥
7g A7 § AR ga™ g 5 ag
wT 1qdqz ¥ Fg oA rfgy wAifE
FIE G 13 T AIT & 0 3T F7 A
fear @At =1fgg e AR R § @
I F AHS B gE | qg7 AT FATA
AATFFT RN TG AN TH I A AT
A8 qFIT 8, 9% 3T & qT¥ 7 FaW BT
sITy =rfEd | F =19 & afeq ¥ fafy 54
¥ wgar argar g & 35 v 37 917 9@
faary wear =ifgd

A gEERT ¥ QF 41 A HgA!
=rgar g & S gmdl usy 9w §
9T § g grg A Ad1 gf g fr Fm
AT SATE 1T 37 & 1 w Afeg
f& @ Wsq 7 TF FIE B AT FA
sy § gad #1E W & & aadrar
argdr g 5 37 awg g fsfexfaqam
grar § 1 ara A=y f& AW w78 AraAr
2 W d 39 AT U § IBS
at g1 aFar § i Qoo %o aF, HfEA
7T A 99 F7 &1 I 93W ¥ I
At @oad g fF 97 & fa8 9300 ®o
9% | 73 St feEmwATT gar g I
#1 &g giar wifgg

=i saare fag - (WH—--qEEd- -
Haq—a3giaq sifen srfqar) © fagiz
g ag T &9

ot gRAFT @ < F AT E A0
CEAC IR

SHIT o1 T 9T & FIL AT TG AT
agAMATCIL AT F LA & |
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AT AT A § IT BT SIAT FgAa
W fagdr s w9 fafy g W
fentem a7 aga & oy o€ aq AV &
T g a3 &g o, #@e fafy 740 F
FE T FIEET FATE A 9T 7 A
A & g5 o W aF 5 9C I
auA FE1 fHar a7 1 F FAT ATA E
f 37 ata & g § ar =rfgd
AT ¥ W TF 1T g s adq g &,
fore & qrg JaT 7Y grar &, Sl s
g Ftd o HE g I EPIE, T &
fad It qgizwa ggdr 8 | 39 & qraeT
7 ® fad 1 aF Fg | @t aw g
FIE AR gTE F1Z AT I19 &, gt a9 39
¥ frz qfdfesama # aw & agr sy
qqr gq w1 & S ada e §
faq & wzza $fwa g & 97 &1 AT
qETaar aIErE I AT ¥ "y

ar FAaT 1 A1 qg fawf a
g fo 37 oaw wg g7 7 73, @
af § gHAT § g qAA AT A0
agl & 1 AT IAT Ay 7 3fQd, gATET-
ARHEEFREE AT a@ds § IgH
981 wads F §¥ g7 w0
FM FIAT R, 9 7 AW 7 3347 Afae
afqur faadt & & fag av #15 G
gl & | ¥ aw & q9 & fag W
fagrfea #1 7€ § 5 99 &) @@ FT
ar wifgd, # 39 ¥ wAdL 9FE FIgT
Z 1 9 A &3 T Y grr A
za ¥ fag xg & & afd A0 WA
F aff 71 | 574 Fer 5 w2 5w
AT § B TS 9% A% gy ar Il
93 7 a8 fAFT 5w 7 w=gr Iy
&1 faain & wgar § & s @ g
g a8 3] ¥ e ow@r g | w4
agl 9% FAT 9FT ATIAT AT AT WG
& WIq 9@l g9 ST 1 FI0T AT
qgq AR |\ FEKd A g AT
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FET AT AIAF I T T FIA g, F ATAQT
g v = zamm gif ]2 F gEET
"7 x4l a7 gfags Fagd wmH E

wT wra gx g5 A&l §, 3AfAT
T AT &7 w7 X7 IX AT |

IqvEN WEEY | AT W AEAT ATE-
@ & 2370 f& a5 g 77 fwaz ¥ wsv
& WIAT HIHq HATH F7 |

=t dYo wo wat (wIIIHI7)
I g§ @, 778 188 fAaz ¥ &

IqTeAN WS . AT T TIETRE
faaz ¢ A1 (&% ww & ard A4St
T |

Shri J. R. Mehta (Jodhpur): I pro-
pose to confine myself primarily to
one issue, namely, the issue of a uni-
fied high court versus the so-called
divided high court, and I should like
in this connection to deal particularly
with the controversy that has been
raised in regard to the high court of
Rajasthan.

I felt rather unhappy with my hon.
friend, Shri Kasliwal, who by his
amendment, sought to raise what I
consider a hornet’s nest. I did not
expect this from him as I have al-
ways given him credit for sobriety. 1
think he put the matter in such a
manner that he has provoked me,
a rather silent Member of this House,
to rise to my feet.

This House will recall the rather
unseemly agitation which was witnes-
sed in Jaipur on the controversy over
unified high court after the abolition
of the bench from that place a year
or so ago, with all its concomitants—
hartals, stone-throwing, arson and
damage to, life and property. More
than that, we witnessed a very un.-
usual and unprecedented scene of
members of the bar, as a body, taking
to breaking of the law and deflance
of the law,—people who are generally
expected to defend, support and pro-

" competent to give an opinion.
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tect the law. My hon. friend Shri
Kasliwal was out of that controversy
at least to this extent that he did
not court arrest like his other friends,
the members of the bar, and I wonder
whether he is trying to make amends
for that omission by availing himself
of this opportunity of moving this
amendment.

.It is not for me to go into much
details as to the merits or demerits
of the general question as to whether
we should have a unified high court
or not. Wisdom demands that we
should leave such complicated and
ticklish matters to the judgment of
those who are competent to give
judgment on such questicns.

An Hon. Member: Who are they?

Shri J. R. Mehta: 1 think in this
matter only those people who have
an intimate knowledge and practice
of the administration of justice are
Such
a body of persons has given an opi-
nion in favour of the unified high
court and I think if we lightly dis-
agree with the unanimous recommen-
dations of that body we only delude
ourselves. I think that in such mat-
ters, as Shri Datar put it the other
day, we have to be guided by expert
opinion and we have this expert opi-
nion before us.

In this connection, I will take note
of only one argument which has been
put forward as a reason for, and in
favour of, the establishment of
benches, that is, we should decentra-
lise justice so as to bring it within
the reach of the common man. That
is the main argument put forward.
Now, the tragedy of the situation is
that we live in .a world of slogans
and catchwords, and we are apt to be
misled by these things. Decentralisa-
tion or devolution of power may be
good, but I submit that it has its own
limitations and that there are certain
spheres or institutions which will not
admit of breaking up and decentrali-
sation without detriment to this very
purpose, utility or dignity.
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Take the UPSC, for instance, or
even the Supreme Court. I wonder
whether they will not lose in effi-
ciency or dignity or prestige if they
are broken up and decentralised. 1
would respectfully submit that all
this applies to the high courts also.
I mean no offence to anybody, but
1 would say that those who talk of
breaking up the High Court in order
to achieve or on the plea of decentra-
lisation do not realise what the func-
tions of the High Court are or what
is the nature of the justice adminis-
tered by the High Courts. Constitut-
ed as we are, we cannot avoid very
complicated and ticklish questions of
law and hon. Members can visualise
whether such questions can be pro-
perly dealt with if we break up the
High Courts, which will mean two
or three judges sitting at each place,
with no competent or fully develop-
ed bar, as there is at present.

Coming to the question of Rajas-
than, my task has been lightened a
great deal by my hon, friend, Shri
Harish Chandra Mathur., He has
dealt with it in his own inimitable
and forceful manner. But I think I
owe it to my constituency to say a
few words on this subject. I want to
stress that in this matter, we are
likely to be misled by these catchy
slogans of decentralisation and devo-
lution of power. I should like this
august House to bear in mind that so
far as Rajasthan is concerned, this
will have to be viewed from the point
of view of integration of Rajasthan.
As the House is aware, 22 or 23 prince-
ly States were brought together into
the State of Rajasthan. Each prince-
ly State had its own capital, High
Court, so many other institutions, etc.
Above all, each had its own ideas of
prestige, dignity and self-importance.
ity. It was not an easy question to
sacrifice and restraint each unit had
to exercise in order to make this
dream of a bigger Rajasthan a real-
ity. It was not an easy question to
integrate the princely States of
Rajasthan. Sardar Patel, of revered
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memory, to whom we owe this great
and noble task, first appointed a com-
mittee known as the Patel Commit-
tee—it was not Sardar Patel, but
another Patel who was its chairman—
which produced a lengthy report.
That committee came to this conclu-
sion. There was not much to choose
between Jodhpur and Jaipur. Since
they advised that the capital should
be located at Jaipur, they said Jodh-
pur should be fully compensated and
they recommended that Jodhpur
should have a unified High Court,
the headquarters of the military, a
university, the office of the Account-
ant General, the office of the customs
and excise department and one or
two more departments.

I am sorry to say that except for
the unified High Court which Jodh-
pur has got now, no other recommen-
dation of that committee has been
implemented. Yet, the Jodhpur peo-
ple had not the audacity to raise any
agitations about it. In fact they had
the Accountant General’s office there,
but that has also been shifted slowly
and slowly and it has now disappear-
ed from Jodhpur. So, Jodhpur has
not had a fair deal. Now most of
the Patel Committee’s recommenda-
tions were reinforced by a committee
lately appointed, as a result of the
integration of Ajmer with Rajasthan,
viz, the Rao Committee. That Com-
mittee also went into this question
and suggested unanimously that Jodh-
pur should have a unified High Court.

Formerly in many of the princely
States there were High Courts. All
of them disappeared, but to begin
with, it was decided that four of them
should function temporarily until the
arrears were disposed of. Th®se four
States are Udaipur, Bikaner, Kotah
and Jaipur. When the arrears were
cleared, three of them were disband-
ed, but the Jaipur bench somehow
or other continued. As rightly point-
ed out by Shri Mathur, there were
political considerations. I will not
go into the details, but somehow or
other, it continued. But it was a
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temporary bench and from year to
year, it was given a lease of life by
an order of the Chief Justice, Under
the Rajasthan High Court ordinance,
to create a permanent bench, an order
of the Rajpramukh was necessary,
which was never given. After the
- States Reorganisation Act, an order
of the President was necessary in
order to create a permanent bench.
That was not given. So, it was all
along a temporary bench and I think
Shri Kasliwal was wrong when he
said it was a permanent bench; it was
not so.

In these circumstances, I do not
think Jaipur people should have a
grievance that their bench has been
taken away from them. I would just
ask, if Shri Kasliwal’s suggestion is
to be considered, then is there any
reason why, for instance, the cases
of Udaipur, Bikaner or Kotah, which
had full-fledged High Courts, should
not be considered. So, to put this
question this way is to show that the
whole proposition is absurd. I would
respectfully submit that if under the
name of decentralisation of authority
or devolution of power, you break the
High Court and take it into the dis-
trict gnd have three or four benches,
it is ‘4 misnomer to call it a High
Court. It will be changed into a
puisne court and it will lose all its
dignity and prestige.

There is one funny thing which I
might mention here, which will in-
terest the House. When this- Rao
Committee met, the bar association of
Jaipur as a whole insisted that there
should be a unified High Court for
Rajasthan. Probably in their heart
of hearts, they hoped that if there is
a unified High Court, it would be at
Jaipur. But there is a unified High
Court and if it has gone to Jodhpur,
they have only to thank themselves;
they should not assume an air of
injured innocence and complain about
%t.

i gqaus fag (fHTOTER)
Tyrewey gz, fafa o & fazan-
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q%t fide #i gy adt ¥ F WA
wEW ¢ ALY aTar §, @R T A97 & g4
1 F9 & e 7 99 F e
9T 9T 997 g% & I § UG & %%
A qLERt & qOF FTIF 4T FE
w7 fear § i Suqe § 9 ¥ @1 grd
F12 73 A1 f A19y7 F a8 @ 1 FAng
¥ 7 g4 gt wy fodfv sifezaidrar
fasqr & =T 7 F wIorear 7 WA Fran
FE Arafea g 1 Zafad & 24 £ gQY
gr gfeexior ¥ |ar awar g )

ST WY 93 IT WY 3 U8 BL-
wr fF SR 67 ¥ A e w4
fad avaq: 3% gar 98 f& Suge
qEE AT FT Al T IR 1 TF AR F
T T fF qwfag @ F12 &1 eI
FET @, T IS AR sefrer TG @
AR fory o7 W F ST gEd 4w A
I ¥ gg arfae w7 7 wifaw w7
f& % Fafeai & wa N & sO@w
q g% @A sfag A &, Sfga d-m
g FY ga} gfteswir & J|er aEar
g o wfamma ar gy fawifea 71

ERC R Ceult e C o i S SO G

I A 99 7 @ | afk g9 Tw fagrw
FT TFE FI FT & a1 g7 Tg TFT
FAT 737 9O w3 S ww 937
#, 2l F7 AEATE ¢ FAT AF A 2
oY 99F A9 FW@  J¥ w3m  H,
fo €7 wady faw 3z 0= 2, AT
F 8 % a9 w9 w axdh v
X T2 AT A@ETET Fg & fEaHr &
#tu® g1 | 39T 93w A & fgae
F T AW AT GART F fgaa ¥
Fzr 8, fev 3t g7 |t 7, 9@ 9 grarey
¥ fogrs ¥ a2 gY, AR e & fgmre
¥ uF g ¥ gid wiw F waEw &
R FE AT AT | 9 A& wvAr
R g fr dfz gw smar F A q @2
AR FT AT FAT IET £ Wi AR
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[t warerar ferg)
T T A AR £ OV qW XW A W
Y fogrw afiwre off wY AW
wgt swes § agr faw ow f gnd
¥ Q. e Iy qwwe o
% ¥ W @ Al 8, qw fearr W
wheTe far arr wifgd | W whE
& MY #§ W ey g, 39 &
T8 & 9T A AT W e
wrw § & gy oodfew v Wt
Ffie Ay wagT ¥ Fw )y e WA 2,
fad drwgr & dw vear wgA &, A
e § fe ag ot fod effy ©

58 0 33 # awhifr o O 0 @,
wafifer g ®1 A AT wT o wgAr
wigm fr fod oF ag 7= fs o
v fafaw = & el 2

Shri Harlsh Chandra Matbur: What

independent bodies. It wes reinforc-

Nuwerw by 4 ¥ow Taye
¥ &% & wow 7 g € N
T gy o wxfeg F ww Ay W
w4t &g 7 ¢ 1 Afew agr v AW 0
wfedt a1 331, @ AW w9 & safed
wk of § s aw oF) & vETY
g &, vt om pegd fed wd 8wt
™ Td ¥ fafam g ¥ 2wd o
T TR Wi fw v o o
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A @, wdasy @, seere # fr
Wiz @, wt W 7R, Y e R,
THTIET FATH &7 T X

W eavwbag 7 D AT @
e g v ¥ ag wra w7 s B @A
® v 9, 37 & o wfezgah
g A N, enfd & felt v
# sofa Y gu, Aoer aweer ww
¥ 7y W wigd & fs T Ay ¥ v
1 wwifan fomr an wwar §, xafe
™l my § fe gk NE ¥ xw
! @ gpftw Y & xx Y, I oofar
AT AR W T § oY dar iy
fem v wifgd wifs ag O xaTy
o & yarw ¥ fag ax unen & fye
2 owT, A A e ax favgw s
w5 oiw & ), o o
for fosk v famr a7 fs ayt vl ot
aff far s, agr wwdy ATvRo ot
gf, f v %l ¥x 7 ¥ A,
ax Ifer e oy &

P T dv vad # o1 gw oaw W
fagrm w1 afanes w7 qAéR fi§ g
= f wgma & vy fewliew
o wifgd
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wofY ATk oft Wo Wo AP F w7
fs €t mm N fakfan &0 & o
wet § ¥ gumiy Y € fr gl o
w1 sy W ¢ g W ow
wgr dfan sdw @ for @ am
few gfwwry w1 gfoesfor s@ &
watw v § &1 agr v gk e
# gv qn ofer IR A A qem
¥ 1 % 3w Aawhe F @ I g
fag W f ¥ fax s st graw
w3 07 dfew § @ W § g
§ O v § fe oy F &
s gy F grive o A & g
foulaw wit wizr atam ag =
e % fge § w3 | Toeam
A N fprd wawrdt wH o AR
Afewr &7 W ¥ waw e wfkd
YT agt 9 A% waw & afed
1 At spn fe o &a= AT W &
wer it & afw prt @) W N ger
£ 1 X u T Kt 3 4 oy
Tx TG T 973 § oty v g
gy sy TR ST R ) WA AT W A
TaTgraTE ¥ gréwt? § o AwAs § aw
% afea afewift v e @ ow aga
awr fgem duy § fow Y 6 cagra
Tk F agn wfomrt qult § 1 eafan
T o g e A% KT ¥R F =W
& 8 AN 9T oy @ e o 97w
g af ol e oy o w1
N wrwdt o gav @ o g &
war wga o 2za ¥ wrew § ow A
Qi Wit ¥y 3§ *NT N qravt g
Q& el e
g § 3w & famre g son
§ 1 enfod & wy sy o ow famfrs
® I @t wwwar ¢ o7 o dmy
TR s § fe . & fededeon
¥ Fad ay wvaews § fs 7 frd qré WY
& wor qwr §¥ @ afew gite Wt
% W dw it wfwd + w wfer
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& fir afror s & Wiy oy qu feet
R gpfm ¥ & amd ot 7 6
R foft gfawre & srea w0F ®
A ¥ WY fewwr I qua it
W @ wwar § fe afaw & argeaw
g ¥ givw ¥ A gw Fu feir wfad
Ay xvg A T TW & W gAY W
? 3% wae WY L @ oD &
A fy? + g%~y Y fakfx w7
¥ 3w w1 ofew ¥ wfer wn o
et R

4 4 sfaww § qofy fap
§ RaT ¥ wrww § o fawfow 1 3
Ja ¥ Wl wgats g FTn ew
2 WrW & gvae9 § A Sfwwa § ooy
i T dfe v amms s &
W W WYAT HFAEH wwh § wen
¥ 9T W a7 s quan § e ao
WA N ow fewary o oy ¢
AR AF WA & A% § § o a3
AR F AN T WA W ow
v @i @
frn qddft &1 AR T qE |
wodft wrw ¥ Nt v W
7t & wrew g & wid e & am
A g wed fog gfam & fafiw s
& sy W19) § dfew T ¥
ATe § ax A sgw wEw § fe oo
o\ "qeT & g AW gt ST
ko 3w W g @ 3w W
AT 1 0% faRte wgey g AT § W
aud 7 T O faiw g & wE Iw
Tow & gfogw S aag A a1 1 -
fog & ag ¥ g fe g8 o
) aeely g sfcfeufirat F foreft et
£ &% Jeelt aly aver &Y fawfan w03
1 U Fon Wfgd | e ol &
TrwaT ek ¥ fa ag vy fe gfe
™ F SR W ¥ 7 ol W cafeR
¥4 uRA AT A 3 AT A AR
4w wigan fe an Ifew am R
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21 gy eha  FGqR W AR A
N WA AT AT AL gwA § I@
g § 3 fr % a9 N 77 vy AW
f& qm gy do e W sr W F
AT g T T e A g ¥
ar &% a1 a9z 3¢ fm w9 A=
) don @ g T oAy ) ey 6
W WY A7 fammen angd § &Y Wiy
) I 925 9T | e SR ux fov
¥ T EAETT WIFT 5T g9 4T 77
¢ g T AE o qg «w
ATqr & FIHY F A o EE oz
ag et % sAW & §A9 &1 vgA
arfas Y & SO &7 w7 #1
AW A% T IO AN A L 42 qW
/Y, TR I IAART T 4¥ &
T AR @ AT T/ EL AR
7w fgdy A ®1 @ oaifax
JTOTHY FY FIH F AR A E Aw v
ag ATOd WD e Ady > et
Tq A7 #1 TNF 28 Iy T fr
=51 woar wfas wrarey 8w
gy At § o adr @ ow
wH & aré A W&y § a7 Iva™
g 3R et fam & & ¢ e
g% § 3T ¥ I9qIT A% AN £, 42
I AT XA FG 7 A1 T 300
ux ® I¥ IEE | A 7 g2 w@
fo widy #qT J1o af & ay gy
q;waﬁghfﬁrismw
*FA FW FE AgT AT QW & AR
$ @ um &R oM 7 A .t
fow ¥ f& R 7 TART AT 93 A%
oYe www a% S fam J o mqva afee
¥ wfive wvit 1 frsr vk T d @
g § s ¥ o7 9 o g
¢ & feh 7 awm fo am am
fafsw a0 gréNR N § g W
witfas A § v €1 WY 3
et ¥ WY T F N oY wifie
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¥ a1 gita 0 R fgdr § e
T dw A A Wi o @
IR 3 W 7 o § welt W e
® wifaqer 8 w7 1 & wgew feoxw
faen & siywr it qg wae T v W
a1 3t 919 ¥ a1 ufus ¥ ufirs aq
teRx ¥ ugS 9y gy e § feelr
R qr R 4 W gréeed §
g A qfaw e Ty sy
97 ) § A g f5 3w awg o
famfr gt WY wiar & awee § W
M wlaswa €1 {efo 2 37 ¥ a
" AT

TF a7 WYX %7 FT @ gHrar aR
Z | gt A% At o) -
oferer & g W AR 9 ¥
Tmsa At i &
e o wr @ § AT it g Ao
ars Jfeforedt v ol afer A o
qrar § | we WA & 99 w7y o
& fr Tz o AraarfawT € warfaer
7 gqas 5 fzar way § Afe agr aee
¥ gy qg 1 waw § 7 @ A Afe-
fqer afagze & fed o7 § @
it & vy o w7 7 § Wy
WA AT e S g A 4R
famg froma @1 w7 W ok felt &
T § W A & { AW WY Ay
& ¥y ¢ 7 wafag a@ A% ragrfoner
f wEnfre w1 o aff g
Y AN FTAITTTET 7 gAAT I§ TTAATY
aim s afgT § Fe 3w % g o
) fyoyer w1 weay ~q7q AfY faw ady
i agtar e i
wamry & frg famfon et ¢ & 39 w
& ya ¥ err s § o ey won
§ fr TTITTRE B A & T AT 8T
ey w00

wiferd arr are o Geanee &
oriwifz ¥ waw & qR o el
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¢ fr qevdzw Prqan fed and & fadr
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Shri Kalika Singh (Azamgarh)-
Mr Deputy-Speaker, Sir, 1 have only
o few pomnts to make out First of all
1 will take the recommendation of
the Law Commission about the High
Courts When the Report 1s read, it
appears that it 1s in defence of the
judiciary There are eleven members
on the Commission There are advo-
cates and judges too When the Re-
port is rcad as a whole 1t appears
that everything that has been said
there 1s in defence of the judiciary
The terms of reference of thy Com-
mission were, firstly, to review the
<ystem of judicial administration in
all its aspects and suggest ways and
means for improving it and making it
speedy and less expensive It was
assumed, while appointing the Com-
mission, that there were drawbacks
and the judiclary required improve-
ment. It was assumed that there was
delay in the disposal of cases and
that speedy disposal was necessary
it was also assumed that the judiciary
18 expensive and therefore it has to
be made less expensive. These are
the only three things that ought to
have been made the subject matter of
the Report.

The second term of reference was
to examine the Central Acts of gene-
rul application and importance and
recomunend the lines on which they
should be amended, revised, consoli-
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dated or otherwise brought up-to-
date.

Taking up the High Courts, 1T will
first of all say that the main aim of
the Commission appears to be that
they want the salary of the judges to
be increased to Rs. 6,000. I do not
think that that ought to have been
malle a very important point in the
Report of the Commussion. It appears
that an opportunity has been taken
by the High Court judges to empha-
sise on the Government that their
salary is inadequate and that the re-
muneration paid to them is not pro-
per. Therefore now that they have
got an opportunity to recommend, the
Commission have recommended the
increase in salary on the main ground
that the value of money has gone
down

Shri Satyendra Narayan Sinha
(Aurangabad—Bihar). They have not
recommended an increase in the
salary of the High Court judges That
was a demand of the Bombay Bar,
that 1s, that the salary should be
ra'sed to Rs 6,000

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
What they have recommended, it I
mistake not. i)s an increase In pension

Shri Harish Chandra Mathur: They
have referred only to pension

Shri Kalika Singh:
they have said

“The salay of 4 High Court
Judge was fixed at Rs 4,000 about
a hundred years ago when the
value of money was far highe:
than at present Notwithstanding
the fall 1n the value of money and
the heavy rise m taxation, the
salarv of judges was reduced by
the Constitution to Rs 3500 A
leading member of the Bombay
Bar pleading for an increase in
the Judge's salarv to Rs 6,000
<tated a< follows ”

If we read the Report further on, it

appears that there is an argument
that the salary is low

On page 81,
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Mr. Deputy-Speaker: B he had just
read as to how the paragraph started,
he would have known that it says
that there is a feeling among the
members of the Bar that the salaries
are Jow It gays’

‘*There is undoubtedly a feeling
among the members of the Bar
that the present salary of High
Court Judges 15 too low to attract
the members of the Bar in the
front rank to judgeships.”

Shri Kalika Singh: That 1s 2 way of
arguing bout They only put it into
the mouth of an advocate that he said
like this. . That s my impression

The second thing, as I just now
said, 1s that it was assumed while
appointing the Law Commission that
there was delay in the disposal of
cases On reading the Report, it
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that would be a good solution. That
will also provide a very cheap remedy
for persons who are very poor and
who cannot go to the High Court It
18 very strange that even in Panchayst
cases, where the jurisdiction is mostly
below Rs 100 although in Uttar Pra-
desh now the Panchayat jurisdiction
has been raised to Rs. 500, if a person
s aggrieved over a Panchayat judg-
ment, only if he goes to the High
Court, files & writ and spends thou-
sands and thousands of rupees, he gets
a remedy under the Constitution. I
think that is a very suitable case
where the Parliament may, by law,
confer the junisdiction on courts other
than the Righ Courts. I mean to say
that 1t can be conferred on the district
judges, or we may creste zonal judges
on whom that jurisdiction may be con-
ferred That is a very important point
which may be considered

About the vacations, I will say that
Parhiament passed two laws, namely,
the Supreme Court Judges (Coandi-
tions of Service) Act and the High
Court Judges (Conditions of Service)
Act. It was suggested then that the
vacations are too long Now, we find
here in the Report that the judges
argued that the vacations are not too
long, and that there are too few
holidays In the olden days there
were English judges in all the High
Courts and they had long vacations
only to allow them to sail for England
and come back Therefore, they had
three months’ vacation. Today when
there is no English judge on our
Benches even then they want a vacs
tion of three months It is mostly 3}
months Sometimes, 1t is three
months Even here in the
1s argued that the vacation is not
long I will say that a judge has
keep abreast with law from day
day and sitting m vacation for three
months, I think he will be out of
touch with law Therefore, g vacation
for three months is not at all justi-
fied If in the district courts, the
munsifs and judges get a vacstion of
only one month, in the
also they should have a
one month, The High Courts judges

g
i
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got Saturdays. That also is a
there. I think that also should
allowed. I have lemmnt that a
was addressed to all the High
asking them as to what the
of the judges was regarding
vacation. I do not know as to what
therr reaction is. But 1 think we
should request the judges themselves
that in the interest of justice and
the country at large and in the public
interest they should try to reduce
their vacation and holidays

About the subordinate judiciary,
the main thing, as my hon. frend,
Shri Raghubir Sahai, said 1s corrup-
tion. The prevalent corruption there
18 s0 much that that comes in the
forefront whenever we go in the pub-
be 1 do not say that corruption is
only m gwving tips and money and
this and that The litigant, when he
sits 1n the verandah or in the court
room, 15 treated as a very subordinate
human being The courts sit  there
just as lords A Munsiff gets Rs 250
He is appointed on Rs. 250 Hec get-
certificates from us We know that
he was a cringing sort of a person
just a few davs before When he 1s
appointed a Munsiff on Rs 250, the
first jurisdiction that is conferred on
him 18 to decide the fate of 4 to §
lakh persons That 15 the ordinan
surisdiction of a Munsiff's court His
jurisdiction 1s so big that in the very
first month, if m that very district
the district magistrate were to be dis-
missed from service and if he valued
the suit for Rs 200, that Munsiff will
have to decxde whether the dismissal
of the district magistrate in his dis-
trict was might or wrong Therefore,
1 say that conferring jursdiction on
the ground of valuation in big suits
and big matters, on such small officers
who have been just appointed fresh,
15 & wrong policy It is only because
of this that, even though they get
very small salaries, the moment they
st on their chair, they feel that thev
are so big that they can treat all th:
litigants who come to theit «(ourts
with contempt That 1s one thing
that should be taken into considera-
tion,

In this connection, I may say a word
about the Contempt of Courts Act

HEL
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1 do not think any other country m
the world, has the Contempt of Courts
Act. Here in India, we have got it.
The Indian Penal Code already pro-
vides the remedy If there is com-
témpt of court, the court can file a
chminal complamt 1n the court. Why
should there be the Contempt of
Courts Act in India? That should also
bt repealed I appeal to the Mimister
of Law to consider this point also as
ta®why there should be special pro-
téction given to the Judges in regard
to contempt of courts

Shri 8. L. Saksema (Mahara)gan;)
Mr Deputy-Speaker, I am very glad
that the Law Commission has done
its work with so much of conscien-
tiousness and has made recommenda-
tLony which do credit to them and to
the country as a whole 1 am in
agreement with most of their recom-
rnendatnon_q excepting one or two,

The one important recommendation
on which I differ 1s about language
and 1t 1 the most important
1 do think that this craze for
Enghish should now go and we
must have our national language as
the language of the Supreme Court
and the regional languages as the
languages of the High Courts How
long shall we say that thes
languages cannot be fit for wnting
Judgments, etc If we continued to do
that, we will never fit them to do so
In other countries, when we go and
talk 1in English, we are looked down
upon and they feel as 1f we have no
language of our own Therefore, the
worship of English 1s something which
15 most degrading We must see that
as soon as possible, the High Courts
and the Supreme Court function in
the regonal languages and the
national language

The second recommendation on
which 1 duffer 1s the prohibiting of the
creation of Benches of High Courts. In
my own State U.P, one High Court
will not be sufficient. By experience we
know that One Bench at Lucknow
has been reduced I thunk the demand
of the Bar and the people of Rajasthan
should be accepted and a Bench should
be provided there
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About the other recommendations
of the Commission, I am in full agree-
ment, particularly with some of them
which are rather bold. About the
Supreme Court Judges and High
Court Judges, they say:

“The Judges of the Supreme
Court should be barred from
accepting any employment under
the Union or a State after retire-
ment, other than employment %s
an ad hoc Judge of the Supreme
Court under article 128 of the
Constitution.”

About High Court Judges also, they
say the same thing:

“The Constitution should be
amended to bar a Judge of a High
Court from accepting any employ-
ment other than as a Judge of the
Supreme Court after retirement
either under the Union or the
State.” "

‘When High Court Judges and
Supreme Court Judges can look upon
higher posts like Ambassadorships or
Governorships, they naturally- look to
their relations with the executive. If
the executive has the power to appoint
them as Ambassadors, they may wish
to be popular with them and not give
judgmehts and interpret the laws
independently. Therefore, I think it
is very important henceforth that no
Judge of the Supreme Court or the
High Courts should be offered appoint-
ment to act as a Governor or an
Ambassador or to any other post
after retirement. They must think
that the Supreme Court or the High
Court Judgeship is the highest office
that they can occupy and that that is
the highest position of respect. There-
by, the confidence of the people in
them will also be increased because
then we can know that Judges cannot
act with ulterior motives.

15.56 hrs.

[{SaRI JAarpaL SiNgH in the Chair.]

In their appointment also, my hon.
friends have said already that
appointments of Judges have been
mostly on party considerations, This
is something which is very serious for
our country. I think the recommen-
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dations of the Law Commission in this
respect are very bold and very con-
scientious and they should be accept-
ed. They have said very well that it
should be the Supreme Court Chief
Justice whose recommendations
should be ultimately binding. The
executive should not have the right
to propose names for Judgeship of
the Supreme Court or the High
Courts. The Executive should be
authorised only to give opinions about
their suitability or not. They may ask
him to submit ~other names. Ulti-
mately, the Chief Justice of the Sup-
reme” Court and the High Courts
should be the final authority fn select-
ing Judges., This is another very im-
portant thing.

Delay in disposal of cases is another
very crying scandal of our judicial
system. I know of cases in the
Allahabad High Court which are 10 or
12 years old. There are several cases
and they are not yet decided. The
litigants sometimes die before their
cases are decided. This is most unfor-
tunate. Justice delayed is justice
denied and this state of affairs must
be remedied: first of all, by appoint-
ing more Judges, secondly by cutting
the vacation and by making the work-
ing days six in a week. Without
these, the arrears cannot be cleared.

Justice is very dear. The practice
seems to be for every State to make
law courts to be a source of revenue.
T think free justice should be the ideal
of a State. For that purpcse, court
fees should be nominal. Service of
lawyers should also be available free
of charge to the poor litigants, The
Government should also fix ceilings on
fees. Sometimes the fees are so high
that litigation ruins any estate or any
family.

It has been stated in fthis report
that many labour cases are on the
files of the Supreme Court. As a
woerker and representative of labour,
I do feel that when the mill-owners
take the cases to the Supreme Court,
the labourers are ruined. First of all,
there is the Board, then the Indus-
trial tribunal, then the Appellate
tribunal, then the High Court and
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then the Supreme Court. The result
is the case is prolonged for 5 or 6
years and labour cannot bear this
delay and the cost of litigation. Of
course, the mill-owner can spend
money from the mill and he can
go on. This must  stop. The
labourers must have the same rights
as ordinary litigants to go to the
courts. That is not the case. They
have first to apply to the regional
board. The Government has the
right to send the case up or not. This
is very bad. Many people cannot go
because the State Government does
not want to send up those cases. They
favour some institutions and others
are not allowed. Every labourer
should have a similar right to go to
the courts as an ordinary man has to
go to any court, civil or criminal.

16 hrs.

Then, there must be a special Bench
of the Labour Appellate Tribunai,
which has been abolished, in my
opinion, wrongly now; and all the
labour cases should be decided by
that Bench. The standard of judges
of the Labour Appellate Tribunal
should be similar to that of the other
judges of the High Court and the
Supreme Court, so that they may ad-
minister justice well, and the labour-
ers will have the same confidence in
their judgment as in that of the
Supreme Court.

Therefore, I suggest that every
labourer like every citizen should
have the right to go to a labour court.
There should be a special Bench of
the High Court or the Supreme Court,
and they must deal with all labour
cases, and the ordinary courts should
not be tied down by cases from the
labour courts, That will make justice
cheap to the labourers, and will also
reduce the work of the High Courts
and the Supreme Court.

The last point that I would like to
deal with is in regard to corruption.
Perhaps, people do not know how
deep it has gone. In fact, it is almost
destroying the confidence of the people
in the courts. I think this should be
put down with very strong hands;
even mere suspicion should be suffi-
cient to disqualify a judge or a
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lawyer from being there. This is very
important. I hope the Ministry will
take this into consideration and see
that cases of corruption are not dealt
with leniently but very firmly so that
nobody may dare to indulge in it.

Shri Satyendra Narayan Sinha: I
am not going to be as technical as my
hon. friend, Shri N. R. Muniswamy, in
challenging the recommendations of
the Law Commission on the ground
that they have exceeded their terms
of reference, in so far as their recom-
mendations concern the recruitment ‘o
the High Courts and the Supreme
Court. I feel that they were quite
competent to review the whole thing
and make their recommendations.

I listened with very great interest
to the speech of my hon. friend, Shri
Harish Chandra Mathur on this sub-
ject. I am in agreement with him
when he says that if the recommenda-
tion of the Law Commission with
regard to the appointment of the
Chief Justice of the Supreme Court
is accepted in toto, and a convention
is firmly established that a person
from outside will be appointed, that
will create a feeling of uneasiness in
the mind of the seniormost puisne
judge who naturally looks up to the
highest office in the judiciary, and
perhaps, he might start canvassing.
So far as that remark is concerned,
I am in agreement with him, and I
feel that there is a danger in adopt-
ing that recommendation of the Law
Commission in toto. But when I read
the report myself, I found that that
recommendation was not in these
terms—that the post of the Chief
Justice should be filled up by recruit-
ing from the Bar or from the Chief
Justices of the High Court and by
ignoring the claims of the seniormost
puisne judge. On the contrary, they
have said that whenever the senior-
most puisne judge is not found suit-
able and does not possess the requi-
site qualifications, Government could
go outside the precincts of the
Supreme Court and make recruitment
from the Bar or from the Chief Jus-
tices of the High Court. So far as
this recommendation is concerned, T
do not see any difficulty in accepting
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dt, and I feel that that danger is
unnecessarily exaggerated.

When 1 heard my hon, friend on
the point of appointment of High
Court judges and the system that pre-
vails today, and then his strong criti-
cism that it reflects upon the Chief
Justice of the High Court if he yield-
ed to the pressure of the Minister, I
was really surprised. For, on the one
hand, he feels that the seniormost
Puisne judge of the Supreme Court is
liable to take to canvassing, if his
chimi:likelytobepassedover;on
the other hand, he expects the Chijef
Jusﬁceotthemgh(:onrtwbels

a5 to ignore all the considerations
-0t loting of face or of discomfiture in
the even: of his recommendation
being ignored by Government. They
Are 3lso human beings, as I said
earlier in an interjection. And I do
submit that the general impression is
Ahat in the ultimate analysis of things,
the appaintment of High Court judges
is such that the judges are tending
to become the nominees of the State
Chief Ministers, not even the State
Government This is the genera)
impression To the extent that thas
impression persists in the public
‘mind; ¥ beg to submit, the respect and
confidence that we have in the judi-
ciary in the States is suffering a
slump; and, therefore, it is necessary
that Government should take note of
what the Law Commission has said on
this point.

However vehement and loud Gov-
ernment might have been in thenr
repudiation and denial of what the
Law Commission has said on th::
point, 1 still beg to submit with all
the cmphasis that | have, that this i«
the general feeling today. Instances
have also come to our notice whers
there has been a rea) difference bet-
ween the recommendation of the
Chief Justice and the rqcommenda-
‘tion of the Chief Minister, and ulti-
ately the views of the Chief Justice
have been passed over or ignored.

Then, the Law Commission has been
very sensible in making a recommen-
dation that the Chief Minister's voice
should be there. They should be able
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to say whether » particular maen is
suitable for being appainted as a
judge or not, from another angle, that
is, from the point of view of integrity,
desirability and other standards; bat
the decision on whether he possesser
merit, ability and legal equipment is
within the competence of the Chief
Justice of the High Court; be is the
person to decide this guestion, and in
my opinion, his nomination should
generally be given proper weight.
They did not say that the Governor
should be completely excluded from
this orbit. All that the Law Com-
mission says is that the concurrenee
of the Chief Justice of India should
be there. That is the simple amend-
ment that they are asking for, and 1
do not sec why Government should
find any difficulty in accepting -this
recommendation, because this will
create & very heslthy atmosphere in
the country, and the Chief Justice of
India who is supposed to know the
leading Members of the Bar and th(
High Court judges will have an effec-
tive voice in this matter; and then,
the general impression that is getting
saturated in the public mind will also
disappear and get dissolved There-
fore, I do submit that Government
should not find any difficulty in
accepting this recommendation of the
Law Commission.

Then, 1 come to the appointment of
the Chief Justice of the High Couris
Here also, the recommendation is very
good. The Law Commission has said
that it is better to have the Chief
Justice of a Righ Court brought trom
outside; they do not say that the
claims of the seniormost puisne judge
in a particular High Court should be
ignored; if he is found suitable for
being appointed as the Chiet Justice,
he may be appointed as such in
another State. If that is done, then
the impressions that are created about
a particular judge due to his associa-
tion with a particular State for & long
time. will also not have any existence.
If he goes to another State with a
fresh mind, he is able to look at a
thing from an absolutely dispassionatr
point of view: and whatever we heat
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and whatever impressions are cur-
sanily circulating against a High
Court judge will also disappear alto-
gether, That is my submission on
this fssue.

Now, I come to the recommendatior
of the Law Commission with regard
to the reorganisétion of the Ministry
1 personally feel that it is an anachro-
nism that the Home Ministry is in
charge of the working of the crim:-

as well ag the appointment of
the Court judges When wx
know that it is the practice of the
Government to have one of the most
leading members of the Bar as our
law Minister, and he 1s supposed to
know most of the leading Members
of the Bar in the country, he should
be placed in charge of the working
of the criminal law and also the
appointment of the High Court
judges. The Home Ministry should
only be asked to tell us on the basis
of the confidential reports that they
recmve as to the desirability of a par-
ticular person being appointed as &«
judge, not that they should have any-
thing to say with regard to his ability
or legal equipment Therefore, the
sooner this recommendation is given
effect to, the better will it be for us

With regard to delay in the dis-
posal of cases, the Law Commission
has made a very exhaustive recom-
mendation on this subject. They have
reviewed the whole thing and made
recommendation on every point. But
from my personal experience, I can
tell you that it is necessary that the
persons who are called upon to pre-
side over the judiciary in d‘fferent
spheres should have a certain aware-
ness in their mind with regard to the
duties that they are called upon ‘o
fuMll or discharge, and they should
also be cognizant of the convenience
of the public and always be feeling
the need to administer justice in @
manner that the public is satistied
wi‘th the way the administration of
justice is done. That should be the
duty of the superior courts to create
the awareness.

1 have found that in respect to some
suits or appeals, when there may be
180 L8D-8,
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an interlocutory matter and injunc-
tion is granted and there is need for
the whole matter to be disposed of
within a particular period, it appears
that the judges go to sleep and the
matter remains hanging fire for
months. And by the time the case 13
disposed of, the whole thing becomes
infructuous Such a state of afairs
should not be allowed to persist in
our law courts, and it is the duty of
the High Courts and the district
judges who are called upon to preside
and administer justice that they
should look to these things. This :s
Just an instance of the lack of aware-
ness

Mr. Chairman: The hon. Member
from Gurdaspur. After him, I will
call the hon Member from Farrukha-
bad.

Shri D. C. Sharma: Mr. Chairman,
Sir, the hon. Members who have pre-
ceded me have talked about very
we:ghty matters connected with the
judicial reports, but I want to focus
the attention of the House on legal
education.

For a long time, I have been con-
nected with a University and, I have
had some experience of the way in
which legal education is being con-
ducted. I agree entirely with the
finding of the Comm’ssion that lega!
education 1s deteriorating all along
the line. This applies to all paris of
India. If our legal education is not of
the right standard, I think the legal
profession would go down. And it the
legal profession goes down, the judi-
ciary would go down and all our .eg2l
appartus would suffer all along the
line

1 would, therefore, say that legal
education should be placed on a high-
ly professional basis It should be
treated on a par with medical educa-
tion and engineering education Medi-
cal education is guided and supervived
by an All-India Med-cal Council. The
curricula of studies of the medical
colleges, the appointment of teachers
of the medical colleges, the standards
of examination, all these have go* to
be approved by the Medical Council,
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Similar is the case with engineering
education,. We have recently started
an eng'neering college at Ludhiana,
and 1 know on the governing body of
that college, there is a representative
of the All India Technical Education
Council. They want that the standard
should be kept very high, and, there-
fore, they see to it that proper things
are done in the way of appointments,
curricula, etc. But legal education is
an education which is neither legal
nor education. I should say....

Shri Supakar (Sambalpur): Is it
illegal education?

Shri D. C. Sharma: 1 wish it were
illegal education, because that would
be some kind of education! But it is
a legal education. I would submit
respectfully that legal education in
many parts of the country has be-
come a kind of a by-product of
general liberal education. It has be-
come a kind of an addition or ap-
vpendix to general education.

I suggest that legal education should
be divided into three parts. Thers
are some persons who want to have
legal ‘e@ucation as & part of their cul-
ture. There are some persons who
want it as a part of their general
liberal education. And there eare
some persons who want to have it
because they want to practise law.
Now, what we are doing is that we
are hanging all by the same rope, we
are Jumping all these three categories
of students together and we are put-
ting them in the law college. There-
fore our law colleges are a mixture of
the fits, unfits and misfits on the legal
side. I would therefore submit that
for the proper education of the
tuture young men of our country we
must try to have legal education
along these three lines. I would
strongly suggest that in no case, in
no University, in no State should a
student be allowed to do his M.A.
and LL.B. together. That should be
stopped forthwith, And legal edu-
oation should be made somelning
which comes after a person has gra-
dunted.
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Again, 1 would say that so far as
the cwrricula of the law colleges are
concerned, they are in a state of
mess. For instance, if a student
wants to study politics he begins poli-
tics with Aristotle and he studiss alt
the great mass of political science. Of
course to recent works he comes, and
he specialises. 1 have looked into
some of the syllabuses of these cours-
es and I have found that in these
courses you get neither a sound
grounding in theory nor a good
grounding in what will be helpful to
you when you practise, mnor a good
bagic knowledge of other things. This
legal education is neither theoretical-
ly sound nor practically sound.

There was a time when in thc Pun-
jab we tried that every graduate uf
law sghould serve with a lawyer for
some time before he went to practise
in a court of law. But that thing
became quite  useless, because
a lawyer would sign a certl-
ficate that a person served with
him in his chamber for s0 wmuch
time. Therefore the whole thing
had to be given up.

Legal education should he like
teachers' education. It should be like
a training college, like an M.A. course
plus a teachers’ training college. That
is to say, there should be a knowledge
of theory and there should also be
some practice. And 1 support the
contention put forward by the Com-
mission that the person should go and
work in the chamber of the lawyer
for at least one year, keep a  diary
and make & note of what work he has
been entrusted with and also give an
acrount of what he has done, and
after that has been done he should be
asked to practise.

If you go to a law college you will
find that you have got lectures there.
I do not want to enter into the qua-
lity of those lectures. We have lec-
tures. In an arts college or science
college you have lectures, but you
have also what are called extra-cur-
ricular nctivities. Some persons eall
them co-curricular activities. In
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these law colleges there are some-
dimes moot courts and mock trials
and tutorial classes, buf maostly they
are only in name. They are not given
as much attention as they deserve.

Therefore I would say that legal
education should be made sound in
three ways. In the first place, the
theory part of it should be made as
broad as possible. Secondly, the co-
curricular part of it should be made
as wide as possible. And thirdly, the
practical part of it should be made
as useful as possible.

I would also say that so far as law
examinations are concerned, they re-
quire to be looked into. I do nct
want to say more about that but only
this that so far as law examinations
are concerned, all the examiners
should be external examiners. If, for
instance, the examination is held in
Punjab, you should take most of the
examiners or all the examiners from
some State other than Punjab. I think
that will level up the standards of
legal education in our country.

Another point that I want to make
is this. In free India we are making
a big drive so far as research is con-
cerned. I find that in science and in
arts, there is a big movement for do-
ing research., But I want to ask in
how many law colleges 1is research
being done. I think therc are some
Universities which have th: degree of
LL.M., but there are very few of them.
Therefore, we should {try to give our
legal education this kind of research
bias. We are talking about inter-
national law, this kind of law and
that kind of law. But we ar2 rnot
preparing our younger generation for
tackling those problems.

At the same time, I would suggest
very humbly that these lawvers have
got, what I may call, a high unem-
ployment potential. Most of them g2
to the law colleges because tney have
not much else to do. I would request
the Home Minister to tak: nocte of it,
that for practising lawyers Govcrn-
ment should create new avenuecs of
employment. If we should have
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new avenues of unemplcyment, then
at least throw open to thcm some pro-
portion of the jobs which they con
claim as their right on account of
their knowledge and experience. I
know a few jobs are given to them,
but they are as nothing compared to
the vast army of lawyers that we have
in this country.

Therefore, the profession of law
should be such as can lez2l1 to certain
good employment also . the case of
those who do not want to practice but
who have the necessary legal equip-
ment which can be useful to the
country.

Mr, Chairman: Now I call upon the
hon, Member for Farrukhabad. Then
I will call the hon. Meuker for Dar-
bhanga. Between them thay 1aust
finish by 4.40 when I propose to call
the Minister of Staic in the Ministry
of Home Affairs.

Shri Mulchand Dnbe (Farrukha-
bad): How much time shall I have?

Mr. Chairman: The usual time,

Shri Mulchand Dube: Mr. Chair-
man, in a Welfare State, the citizen
has certain rights and he is entitled
to the safeguarding of those rights to
him. I however regret to have to say
that the Law Commission has not
paid adegua.e atteuslion tc the pro-
tection of those rigais.

It appears from the lepcrt " that
about 249 laws were eracied  from
1933 to 1940 and in the seme period

of seven years from 1950 to 1957
about 580 laws have been enacted in
this Parliament. I hat™ not been
able to find whether it hos given the
number of laws enacted in the vari-
ous States in the country. However, I
found in a journal of the Law Society
that from 1953 to 1957 about 2511
laws have been enacted. If we come
to calculate it at the same rate it
appears that in the seven years there
would be about 5000 laws in the vari-
ous States also. To these laws there
are also rules and regulations framed
by Government, so that this enormous
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amount of legislation is an mroad
on the freedom of the individual The
question 1s whether there is any ade-
quate protection for the rights of the
individuals. So far as the Law Com-
mission’s Report is concerned, my
submission is that there is none

So far as the rul+3s and 1i1cgulations
are concerned, they aie, most of them
edministered by dministrative tn-
bunals Now, lawycrs are not allow-
ed in these tnbunals I submit 1t 15
absolutely impossible for any person
to keep pace with this enormous
volume of law, unless he 15 well
versed 1n laws or unless he has made
a study of them I submit even
Judges will find it impossible to keep
pace with the legislation that 1s going
on. If we do not allow lawyers to
sppear before the administrative ¢ri-
bunals, the result will be that the
rights ©of the individual may not be
safeguarded, as they should be nnder
the Constitution

Apart from this, so far as the law
courts are concerned if a man 8
allowed to go tot law courts to
establish his rights, the same diffi-
culty anses For instance, to begin
with, he has to pay an enormous
ambunt as court-fees Poor people
will not be able to afford the pay-
ment of the court fees When the
court-fee 15 paid, other expenses fol-
low Apart from these expenses,
there are the delays of the law An
ordinary litigation takes 7 to 8 years

If this 1s the state of affairs pre-
vaiing 1 this country, then there 1s
no hope It appears to me that the
members of the Law Commussion
who were trained 1in law and who
tad been dealing wrth law for a con-
siderable time and who, m the prac-
gice of this law, had been following
certain procedures adopted from the
United Kingdom did not find it pos-
gible to change it 1 am quite pre-

red to understand it. Probably, it
is right that in the ancient system
that prevailed in this country for
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thousands end thousands of yeads
there was some and that sy»~
tem i adapted to ern conditions
would have done very well But
some how or other, in the report I
find that the members of the Law
Commission h v 1« been abls @
find any coherent or consistent sys-
tem of law under which society in
this country was governed. It cannet
be doubted that we had an ordered
soctety, a socliety which was good en-
ough and perhaps better than one can
find 1n many other countries. If this
was the state of affairs, I submut that
it 18 simply regrettable that the Law
Commussion should not have been
able to find something from the anci-
ent books or from ancient laws that
prevailed 1n this country

Be that as 1t may, they have not
suggested any remedy for the evi
that is prevailing In the ebsence of
such a remedy, my submission 1s thmt
if nothing else can be done, at least
this should be done that the orders of
the Administrative Tribunal should
be made appealable to the Hugh
Court or the Supreme Court s the
case may be and the Administrative
Tribunals should also be asked to give
reasons for the orders they pass, This
s 50 far as the Admunistrative Tribu-
nals go

But, so far as the law courts are
concerned, my submission is that an
attempt should be made to see that
every case that comes before a court
could be sent to arbitrators as far as
possible If 1t 1s not found practics-
ble, there may be at least a panel of
lawyers or other gentlemen who are
prepared to do arbitration work to be
appointed in every court or tahsil s
that in every case that comes before
a court the parties may be given the
option to take it to the arbitrators. I¥
it goes to the arbitrators the chances
are that it will be quickly decided
even though in some cases justice
may not be done.

But what is the idea of justice? A
man who tries to have justice loses
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even the thing he is fighting for and
he has to wat f8r 7 or 8 years before
he can get any justice My submus-
sion iz that instead he may as well
dispense with justice, and get some-
thing whuch he seeks within the short-
est possible time My submission 18
that the court of arbitrators will be
the only solution for the evils from
which we are suffering

That is all I have to say

Mr. Chairman: The hon Member
from Darbhanga

Shri Muichand Dabe.

One point
more, Sir

Mr. Chairman: Order, order, the
hon Member from Darbhanga
st dmeew w  (T00T)

aaefy wERa, gw ot o sfaww &
o € vom §, faw & weeivy s
F wlt Agw w7 &~ ogfa & e
% ow feiid gk anw efrga A §
o aEr W g agfy ot R
I & AFy 7 A eerfroefy gR 2,
9 1 TNAT FEEL A W9 WA |
w faay ar ot ot of g aat
A I N e g drar @ aw
worly AN 2 Ol a7 sl ol
¥ fom & g e moA faa
o A® ¥ A7 wfwmm A w
9§ ¥ g W 39 1 frwfon ®
Wwam oA fe WA
# & WA AT ¥R A<l
ot o 7 f = Fwera =
qHT | qUly qy FHEE 4 FE AT
§ age qure g g, fre el w
forlt swre B gy A N oW K
ar et ¢, Afew F ol 3t v am
wggw won g fe gt 2o N <
ol 8, ¥ W W wEATaE e
o owm & o W T et af @
v uw Aw foqr w1 e W
iy v em e gk & T §
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oxaT & | R AT & fad 3w W axg
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WERY, WY TH WA §T WINA W
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arm g i nIafor g e g &
aff 31 W = qaTe ¥ el
& g AT & urw Y §E ) sy
7 28 I0 T fAeTeor Ay WO awar
2 9 & waw 7w =maife
fet A ®<r &%y @ 1 & & W
& g, afen Rry & w v A
TF FEERAT I€ g | ¥ awaw
WA ¥ aay o1 ¥ I fed
Ry A--3F AW & A al—

forft W a7 sk o e F ww i
qErHA T AAT HAT 2, A | W IR



5457 Motion re:

[# =i T@)

g 9 a3 § | F gy § v Fav @
gaT fag g A a1+ 7 WE gEaT gAY
qmaR @ TE g, 39 A & 18 fawifat
AT G TR Y 9L 8 | 7 91 qEAq
fiF fopT g & AR TdE] $1 g g
frer gaR—aTg a8 faer #1 T4 &
T I G, TSGR B HIAT & &L I
FT I} T FE F W G )
S TATX T ATZAL 51 G (&7
Fedt T WY & 1 aY fex fFg awg gk
TQ&t 1 Ty gedm o e faw
FAmTT ? T o A AwEE & AT e
qear & f& st 9% 3@ 9a&fq #1 F9
AT FAE FT AT &, 99 7 AN
AT FHAT F ANAT qI4T FFF A
FoaAT 71 AT § 1 74 {0 T
WM 9q gF Faghaat & 487 faemn
i, fsre a<g o+ T9a @9 FT F 41
qT HAT §, 5T TF A4 HY 779 qgy 9T
¥FAT, q9 TF FATA A Iglq -
qgft 7Ef §, 99 1 AF-9ET F IH-
qAT & FE T |

AR AW F Fgr & fF o qgfa
g9 A TS § ;¥ F A9 I H FAqTE §,
ag Igd HEAISTSAF TGl Wrg | K Tl
st B gAY wgfa gdteses § ar
THAIITAF, TAFT FE T, T B
FHYE Fa7 Y AFAT & | T BT FAEY
72 & gedr & fF gar st F
AT AFEN FLE A R T W
T fraa o=t g, ag S s | fRaR
& 0w 37 €, i & arg A= g B,
afeq § 39 1 e a8 #T 9w,
W ITF T AG 2 1 T AT &
fF TR @7 FAA F AFAT I T
fagr & a3 Agadt § o SR awr

qfosw fear & afss Sar 5 oof

AT qEE T FGT 8, 99 F1 A A
Faew a7 fF afz § w15 Afas g«

AUGUST 31, 1959

Fourteenth Report of 5458
the Law Commission

2, A F9 ¥ &0 qgfq F1 F9 @Gy
FAE FT [T IOT a7 93 |
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ooy oY fter § e ww TN
wf§T | 30 ¥ WX OF W Tww § N
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16.42 krs. mr

BUSINESS OF THE HOUSE

Mr. Chairman: Before I call upon
the Minister of State to intervene in
the debate, I permit the Minister of
Parliamentary Affairs to make an
announcement.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Singh):
Sir, I have a little announcement to
make with your permission.

As you are aware, the considera-
tion of the Andhra Pradesh and
Madras (Adjustment of Boundaries)
Bill has been postponed to the next
week at the request of certain sec-
tions of the House. 1t is proposed to
take in its place the Arms Bill as re-
ported by the Joint Committee. The
Bill will be taken up tomorrow after
discussion and voting of Demands for
Excess Grants (Delhi) and Demands
for Excess Grants (Himachal Pra-
desh). The Business Advisory Com-
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mittee has already allotted five hours
for this Bill.

I have also to announce another
change, namely, that discussion on
the motion of Shri Harish Chandra
Mathur regarding the Vivian Bose
Board of Inquiry and the allied docu-
ments originally announced for Fri-
day, September 4, will now be held
on Monday, September, 7, and the
House will discuss the report of the
Commissioner for Linguistic Minori-
ties on Friday, September 4.

These change, as you are aware,
have been made to accommodate they
wishes of large sections of this House.

Shri Nagi Reddy (Anantapur):
What is the time allotted for the dis-
cussion cf these reports? (Interrup-
tion).

Mr. Chairman: No further expla-
nation is necessary. The Minister of
Parliamentary Affairs has made his
announcement.

16.43 hrs.

MOTION RE: FOURTEENTH RE-
PORT OF THE LAW COMMISSION
—contd.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Chairman, Sir, a number of points
have been raised in the course of the
debate today and also on -the last
occasion in relation to the Law Com-
mission’s recommendations as well
as suggestions. I should like to deal
with a few of them because they are
more or less concerned with the
Ministry of Home Affairs.

In the first place, a reference was
made by one or two hon. Members to
the comments or the complaints made
by the Law Commission in regard te
the appointment of judges in the high
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> courts as also in the Supreme Court.
This question was debated at  great
length while the Demands of the
Ministries of Law and Home Affairs
were under consideration during <{he
last budget session, and a detailed re-
ply ‘was given thereto both by the
Minister of L.aw and the Minister of
Home Affairs. I would not like to
repeat all those arguments but 1
would merely submit to this House
that so far as those remarks were
concerned the circumstances were not
found to be such as they were made
out to be, and almost all the appoint-
ments had been made with the full
concurrence of the Chief Justice of
India. Wherever there was some
difference, that difference was only
with regard to the recommendations
made by the Chief Justices of the
high courts or the Chief Ministers as
the case may be.

Pandit D. N. Tiwary (Kesaria): In
the report of the Law Commission, it
is said that extra-influences are
brought upon the Chief Justices of
high courts in regard to the appoint-
ment of judges. What about that?

Shri Datar: May I point
the same thing was

out that

Mr. Chairman: 1 think that hon,
Members will do well to permit the
hon. Minister to proceed, and that the
hon. Minister could deal with such
points at the end. Otherwise, there
will be toec much of interruption.

16.45 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

Shri Datar; May I point out that the
question that was considered was both
in respect of appointment of judges to
the Supreme Court and of judges to
the High Courts? So, I would not
deal with that question, because it was
satisfactorily dealt with and a  full
and effective answer was given here
to the various complaints and obser-
vations made in the Law Commis-
sion’s report.

The next question is whether there
is any need for what has been called
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a Ministry of Justice at the Centre.
Certain points have been made in the
Law Commission’s report and we
have to consider a number of other
circumstances in this respect. So far
as justice is concerned, largely it is
within the State sector, except so far
as the Supreme Court and the High.
Courts are concerned. It is for the
Staie Governments to consider these
matters in the first instance. As I
have stated, the question is whether
there is any need for a separate Minis-
try of Justice at all at the Centre.
The actual administration of justice,
as you are aware, vests in the
Supreme Court, various High Courts
and a hierarchy of courts. So far as
we are concerned, we deal with cer-
tain matters regarding appointments
or matters which are of an adminis-
trative nature.

The Law Commission themselvesg-
have pointed out how in India condi--
tions are different. We are in a fede-
ral constitution and the administra-
tion of justice is within the State
sphere. The second point they have:
pointed out is, generally our adminis-
tration of law ©or justice has * " been
based upon the system that prevails
in the UK. Even in UXK. certain
opinions were expressed that there
ought to be a Ministry of Justice. The
Law Commission have pointed out on
page 1225 of their report as follows:

“We may in this connection re-
fer to the fact that the creation of
such a Ministry of Justice has been
advocated in England where emin-
ent lawyers have expressed them-
selves against the condition of
affairs under which the responsibil-
ity for the administration of justice
is divided between the Lord Chan-
cellor and the Home Secretary
though the conditions there are not
so confused and illogical as here.”

We have to consider to what extent
they are illogical or confused, as the
Law Commission have pointed out.
Whether they are confused or illogi-
cal at all is a question which has to
be fully considered and we have not



4468 Motion re:

{Shri Datar}
got very great elucidation so far as
this question is concerned in the Law
LCommission’s report. They say fur-
ther:

*“No doubt thiz reforms has nbt
been given effect to in England for
various reasons, some of wl'nch‘ ”
ete.

{ will not deal with them. So, this
question requires a full examination
and it will not be possible at this
stage to point out what the final po-
licy decision of the Government will
e in this respect

I next :ome to the question of the
establishment of benches in various
High Courts. We have got the well-
considered views of the Law Com-
mission in this matter. They pro-
duced a special report and pointed out
that in India so far as the High
Courts are concerned, there ough: to
be only one principal seat of the H:gh
Court and there should be neither
permanent nor temporary benches.
That was the view expressed by the
Law Cemmission on the ground that
if there are gommg to be vanous
benchee—there are some such cases
even now—then there would be a
lowering of standards on  various
grounds. And one of the grounds
which has to be referred t0 in  this
cdonnection is that the Chief Justice,
who has to control all the edmins-
tration of law in that particular High
Court, will be staying in one place
and, therefore, there will be no effec-
tive control or supervision by the
Chief Justice of the particular High
Court. They have pointed out a num-
‘ber of other cases also. Therefore, as
1 submitted on an earlier occasion in
connection with a private Member's
Bili, this Report of the Law Commis-
sion is entitled to the greatest wright
and generally, subject to certain
realities ©f the situation, the policy of
the Government would be to follow
the recommendations of the Law
Commission in this respect.

Shri Kasliwal: It is only from now
[ O
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Shri Datar: It the hon. Member
had waited, I would have clarified
the position. It is true that there are
certain benches in about 4 or § States.
But they have arisen on account of
historical considerations, and there-
fore we have to consider as to what
should be done, so far as these¢ bench-
es are concerned. Now that, as 1 L:ave
pointed out, is the general policy of
the Government, which is in keeping
with the Law Commission’s report.
We have also to consider how long
such benches ought to remain. That is
a question vn which it is not neces-.
sary at present to pronounce any
opinion. But may I point out agam
that they arose on account of histori-
cal circumstances” In fact, as the
Rao Committee pointed out, thers
were five High Courts in the Rajas-
than State, when it was  integrated
into one There was also the Judicial
Commussioner, so far as Aymer was
concerned Then, when all these
States were integrated, naturally it
would have been very hard to imme-
diately have only one High Court and
not to have any benches at all  That
15 the reason why even in respect of
Rajasthan a gradua! policy was follow-
ed In respect of other States also,
may I po:nt out that only on account
of certain conditions then obtaining
werc the benches allowed? Take the
case of the Bombay High Court. In
the reorganised Bombay State we
naturally have the Bombsy High
Court But Nagpur had a High Court
when 1t was in the former Madhys
Pradesh and, therefore, it was con-
sidered proper

Shri Braj Raj Singh (Firozabad):
May 1 know

Shri Datar: You should allow me
to complete. The time at my disposal
18 very Lttle. Also, 1 have to cover a
number of matters Therefore, I would
request the hon. Member not to ask
any questiong now. He can ask any
number of questions afterwarde.
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In Rajkot there was a High Court
for Saurashtra State. So far as U.P.
is concerned, at Lucknow we had a
chief court formerly and after inde-
pendence we have now got the Alla-
habad High Court and a permanent
bench at Lucknow. Similarly, in the
South, as I have already pointed out,
according to a decision between the
parties, and according to the terms of
the integration, the High Court’s prin-
cipal seat was on®% at Ernakulam. It
was only subsequently that bench was
established, a temporary bench, at
Trivandrum. Therefore, in all these
cases we have to consider the question
first from the point of view of the
efficiency of the High Court, or of
keeping the efficiency of the High
Court administration at as high a level
as possible.

So far as Rajasthan is concerned, let
us take into account one more cir-
cumstance. In respect of Rajasthan
there wag a special committee. After
the integration of Rajasthan as a part
B State and Ajmer as a part C State,
a question arose as to what should be
done so far as a number of matters
of common interest were concerned.
That, including the question of the
High Court and the High Court Bench,
if any, was at the instance of the
Raiasthan Government referred to a
special committee presided over by
a hon., Judge of a High Court. That
committee went into the whole ques-

‘" tion. I need not deal with the other
questions. But they considered this
question from two points of view.
One was to where the principal seat
of the High Court should be. They
considered the claims of Jodhpur.
They considered the claims of Ajmer.
They considered the case of Jaipur
also because it was stated that if only
one principal seat was to be there
why should it not be at Jaipur. After
considering all the circumstances, the
points of principle and questions of
administrative matters, they came to
the conclusion that there ought to be
the principal seat only at Jodhpur. So
far as Jaipur was concerned, they
have pointed out in their report very
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the Law Commission

properly that the Jaipur Bench can-
not be considered as a temporary
bench, much less what can be called
a permanent bench under section
51(2) and 51(3) of the States Reorga-
nisation Act.

I would point out as to how the
position was extremely anomalous so
far as the Jaipur Bench was concern-
ed. In paragraph 117 of the Rao
Committee’s Report it has been point-
ed out how the position was not like
any ordinary temporary bench or a
permanent bench. I would read that.

“It may be pointed out in this
connection that it may not be
accurate to describe the judges
sitting at Jaipur as a Bench.”

This question should also be under-
stood.

“The expression may not convey
to one’s mind a correct picture of
what is actually happening. At
present the Rajasthan High Court
consists of seven judges and it
is said that one more judge is to
be appointed soon. The strength
will then be eight. Actually four
judges sit at Jaipur and three
judges at Jodhpur, the principal
seat of the High Court. The
Chief Justice.......... »

This may kindly be noted.

“The Chief Justice goes for one
week in the month to Jaipur and
sits there for disposal of cases
either alone or in a Bench. It
is really a division of the High
Court into two unequal parts....”

That should be noted. It is not mere-
ly a temporary bench.

“It is really a division of the
High Court into two unequal
parts with a common Chief Justice
and the small part of it function-
ing at Jodhpur.”

You will agree, Sir, that if we take
a detached view, the position so far
as the High Court in Rajasthan is
concerned, was far from satisfactory.
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It was almost anomalous. Therefore
the whole question was gone into as to
where the seat of the Rajasthan High
Court should be. This question was
considered even though at the time
when the States Reorganisation Act
came into force, naturally Jodhpur
was declared as the principal seat of
the Rajasthan High Court. Still, the
pros and cons of the question as to
whether Jaipur or Ajmer or Jodhpur
should be the principal seat of the
High Court was fully considered and
after considering ail the aspects of
the matter the Rao Committee came
to the conclusion that in the first
place the principal seat should be at
Jodhpur; secondly that there should
be no Bench at Jaipur at all So far
ag Ajmer was concerned, the ques-
tion was not pursued because Ajmer
was not found to be a suitable place
from the critcria that were laid down
m this respect After considering all
these circumstances 1t was found
necessary or rather mevitable +to
abolish what is popularly called the
Bench at Jaspur Under these circum-
stances I would request my hon
friends'to know the corrcct and realis-
tic position 1n this rcspect and not
to allow this question to be always
raked up bhecause whenever such
attempts are made naturally they lead
to a position of uncertainty and to a
position of suspense Therefore let
things remain as they are so far as
Jaipur 18 concerned I would not like
to deal further with this question

17 b

In respect of separation of judiciary
{rom the executive, may 1 point out
that there has been complete separa-
tion in respect of threc States? In
respect of the fourth, by this ime 1
am confident that the Government of
Bombay will have introduced com-
plete scparation in what are known as
Vidarbha and Marathwada areas, so
that we can take it that therc are four
States in India where there has been

complete separation
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Shri Ferose GandM  (Rei Barell):
Bombay and Maharashtre are to be
separated.

8hri Datar: 1 am dealing with the
question of the separation of judiclary
in the State as it exists today.

1 was pointing out that at least
respect of four States which are
fairly big ones, Bombay, Andhra Pra-
desh, Kerala and Madras, we have got
complete separation of the judiciary
from the executive. In the case of 7
States, it has been introduced partial-
ly. Gradually, ag experience ig gain-
ed, the question of the extension of
separation of judiciary from the
executive is being undertaken. After
all, we have to take this circumstance
mto account that this is a question
which has to be dealt with by the
State Governments. My hon. frend
Shr: Shree Narayan Das spoke almost
on the footing that we had a unitary
form of Government with Parliament
cxercising absolute authority in res-
pect of all the States My simple
answer 1s that we have a federal
structure of the Constitution and the
State Governments are competent in
a number of matter< to deun' with
them as they hke This 11 a matler
in which all we can do 1s to persuade
them as carly as  possible to give
eflect to one of thr Dirvctive princi-
ples of the Con titviion that there
ought to be complete separation of the
sudiciary fiom the executive That
point g being pursued

Mr. Deputy-Speaker: Wouid the
hon Minster lLivr to flnish today®

Shri Datar: ] should like to con-
tinue tomorrow The Law Minister i«
going to replv

Mr. Deputy-Speaker: Thet,, we

take up the Half-an-hour discuzmion

Shri Ram Krishan Gupta (Mshen-
dragarh) 1 wish to make some <ub-
mussions, Sir

Mr. Doputy-Speaker: Does he want
to speak before the Minister hag con-
cluded?
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*SCHOLARSHIPS TO SCHEDULED
CASTES, SCHEDULED TRIBES
AND OTHER BACKWARD CLASS-
ES.

Shri Tangamani (Madurai): Sir, on
the 13th of this month, . . .

Mr. Deputy-Speaker: One second.
I have received intimation from cer-
tain Members that they want to par-
ticipate in this. Under Rule 55, Mem-
bers who have intimated earlier their
intention to participate, can only put
questions. There are no speeches that
can be made by other Members. I
will request Shri Tangamani to con-
clude within 10 minutes so that the
hon. Minister may have 10 minutes to
reply and ten minutes may be left for
other hon, Members,

Shri Tangamani: As I was saying,
on the 13th of this month, a question
was tabled by a large number of Mem-
bers and this was answered in this
House as Starred Question No. 381
The main purport of the question and
the supplementaries was this. Decen-
tralisation has taken place on the
guestion of award of scholarships for
1959-60. We wanted to know whai
has been the guiding principle and
what is the nature of the control, and
on what basis the allocations would be
made. The hon. Minister veplied that
decentralisation has taken place after
discussion with the Chief Ministers of
the various States and also consulta-
tion with the Scholarship Board and
that proper consultation has taken
place before thig decentralisation
was brought about, He also
told wus that decentralisation was
necessary for prompt disbursement
and to avoid duplication.

I do not want to go into details. If
only we go through the supplemen-
iaries that were put on that parti-
cular date, it will be seen that there
was really apprehension on the part
of the Members that in spite of this
decentralisation, disbursement has not
taken place. Even the ad hoc payme.t
for renewal has not taken place to this
day. Several other points also were
raised, I would confine myself to four

*Half-an-hour discussion.

Scheduled Castes,
Scheduled Tribes
and other Back-
ward Classes
or five aspects of this question arising

*rom decentralisation of the whole

question of scholarships to the Sche-
duled Castes, Scheduled Tribes and
olther backward classes.

My first point is this. Maulana Abul
Kalam Azad, in January 1955, addres-
sing the Central Advisory Board for
Education said:

“When I took over charge in
1947, the total amount utilised for
all scholarships was Rs. 3'5 lakhs.
It was my constant aim to increase
the provision year by year.”

Then he goes on to say how the
ajiotment has increased to Rs. 107
lakhs in the year 1954-55." If we go
through the figures also, we find thai
in 1952-53, the allotment was Rs. 174
iakhs originally, but later on it was
increased to Rs. 30 lakhs; in 1953-54,
the allotment which was Rs. 40 lakhs
was raised to Rs. 62 lakhs; in 1954-55.
the allotment which was Rs. 75 lakhs
was raised to Rs, 107 lakhs, in 1955-56,
the allotment which was Rs. 130 lakhs
was raised to Rs. 150 lakhs; in 1956-57,
the allotment which was Rs. 150 lakhs
was raised to Rs. 186 lakhs; in 1957-58,
the allotment which was Rs. 200 lakbs
was raised to slightly over Rs. 200
iakhs; in 1958-59 and 1959-60, it
yemains in the neighbourhood of Re
225 crores.

So, my first submission, without elz-
borating this point, is that there has
been need for increasing this allot-
ment; even after the allotment has
been originally made, in the course
of the year, it has had to be raised.
So, my submission is that the sum of
Rs. 2-25 crores which has been allot-
ted for this year will not be sufficient
to meet the demands, because thece
have been ever so many applicants,
and more than 40,000 scholarships wiii
have to be given. So, some provision
may be made whereby this allotment
may be increased at least to Rs. 3
crores,

Now, arising from this, there is one
submission that I would like to make
The Madras State Government have

~
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got a programme by which scholar-
ship is given. There is a sepa-
rate allotment for scholarships
to the Scheduled Castes and
Scheduled Tnbes, and a separa‘e
allotment for scholarships to the othe:
backward classes But here m this
scheme, we have got all these things
combind into one So, we cannot
choose the one m favour of the other
1 find that in the year 1958-57, the
budgetary provision was allotted as
follows. 45 per cent. for Scheduled
Castes—subsequently, we find that 1t
wae increased to 47 per cent, 15 per
cent for the Scheduled Tribes,—we
found that the disbursement went
aonly up to 8 per cent, and 40 per cent
for the other backward classes, which
was later on increased to 44 per cent

So, my submussion 1s that there must
be a demarcation We must set apart
80 much for the Scheduled Castcs and
Scheduled Tribes and so much for the
other backward classes That will be
the ideal thing to do, failing that, we
must have a suitable percentage for
the Scheduled Castes and Scheduled
Tribeg and the other backward classes
Brom the various figures, 1 find that
the scholarships to be given to the
members of the Scheduled Tribes doer
not go above 9 per cent; so, 10 per
rent wnll be a proper percentage for
the Schedu'ed Tribes, the remawning
80 per cent may be divided equally
or in any other proportion, I am not
particular about the proportion, but
we must know how much will b~
uallotted to the Scheduled Castes and
how much will be allotted to the other
backward classes

My next point iz in regard to the
qQuestion of transfer of surplus from
one State to another Now, we ind
that in each year, a certain amount i<
allotted to each State, but a surplus
is 'eft in some States How 1s that
surplus going to be spent” That 1s
&0 1mportant thing 1If there 1s a sur-
plus, my submission 1s that it may be
divided equally amongst all the Staisr

My third point will be 1n regard to
renewsl cases. Cases of renewal must
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Scheduled Tribes
and other Back-
ward Classes

be disposed of as speedily as possible.
Tomorrow will be the Ist of Septem-
ber, and one term would have been
completed, but my information is if
I am not wrong, that even the ad hoc
payment in these cases of renewal
heve not been made to the State At
ea*t when the Centre was cisbursing
this, a section of the students who
had this scholarship and who had ap-
plied for renewal were able to get
it  But here I find that delay 1s still
coatinuing

The next pomnt on which I want a
tcpty from the hon Minister is this
There should not be a cut in the faci-
lities 1 shall explain what I mean
Now, the State Governments have got
-eriamn schemcs for scholarships, whe-
‘her they b for the Scheduled Castes
or for the other backward classes
Now the scholarship amount for an
ungineering co lege student may e
Rs 600, the same scholarship while
given by the Central Government may
he Rs 800 When the thing 15 taken
ovcr by the State Government, the
amount should not be reduced to Rs.
60C Whatever the student was get-
ting as a scholarship-holder directly
rom the Central Government mus$
cuntinue

Now, in the States they have go¢
this poverty test or the means test, but
hete we had the means test, and 3
belhieve that has been abolished.

7 know m Madrag State, means s
Rs 150 per mensem If that is gomng
‘o Le applied we nay find that cer-
ta:n students who would have normal-
'y got this renewal are not benefited
as a result of this So my submission
1« that this particular aspect should be
voine 1n mind and the rights and bene-
fits which were being enjoy=d by the
<ho'arship holders should not be
tal.cn back,

Mv next point would be this If on
the basis of population or of the pre-
visus year’s allotment payment s
made, we may find that m certain
Siates 1t may be in defleit § cam
rpeak from experience of the Madras
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State, Madras State, on the basis of
Ias; year, would be getting only Rs, 22
jakhs. From the applications now
coming, taking deserving caseg on the
bass of the merit consideration wh.ch
we have imposed, Madras State will
require at least Rs. 40 lakhs. At the
same time we must see that this is
not made part of the State's schoiar-
+hips and both these things are com-
bined

Even to this day we do not know
who is the officer in charge of vach
Ktate Government. The hon Minster
stated that 1t is for the State to decide
The students do not know whom 10
address for getting scholarships, to
whom to send their applications. That
will have to be c'arified. Otherwise,
even by 1st September which is the
fast date fixed by the Madras Staic
for receiving applications, the deserv-
ing cases may not have sent their
applications 1n time

Lastly, 1 would hke to know whe-
ther any discussions have taken place
w.ta the State Government since this
nues was answered and whetha:
apy -cut directive, on the basic
of wdie of the suggestions which 1!
ha'/g made now and on the basis of
sone suggestions which were invited
i the House, have been made
to the vanous State Governments

And in conclusion 1 would request
the hon. Munister that this booklet,
“Progress of Scholarships for Schedul-
ed Castes and Scheduled Tribes and
other Backward Classes” which was
published in 1957 may be brought up-
to-date oontaining the scheme as 1t
epplies now to the various States after
the decentralisation.

Shri Basumatari (Goalpara-Reserve.
ed—Sch. Tribes): The other day the
hon. Speaker suggested to the Minister
that be should consult the M P 's about
this matter. I want to know whe-
ther it wes done or not. That 1s one

thing.

Another thng Is this. Shri Tanga-
woani suggested that ten percent should

Scheduled Tribes
and other Back-
ward Classes

be cut out from the share of the tribal
people. The tribal people are so back-
ward that if ten per cent is cut as
has been sugested by Shri Tangamani,
then...

Shri Tangamani: I did not say it
should be cut. I said that the tribal
people should get, but from the statis-
tics, we find that only ten per cent of
the total goes to them.

Mr. Deputy-Speaker: All right.

Shri Basumatari: In the case of the
Scheduled Castes and Scheduled
Tribes it should not be disturbed.

Another thing I want to know from
the hon. Minister 15 whether M.P.s will
be included in the Scholarship Board
at the Centre If they are not includ-
ed and if there is some anomaly or
irregularity done there, we cannot
raise our voice here. The M.P s from
Scheduled Castes and Scheduled tribes
are very few; from each State there
are only one or two, and I think there
should be no difficulty in having them
included in Scholarship Board in eech
State.

Shri Tangaman also said that the
amount should be retained or main-
tained as it was in the Centre.

The other thing which I would like
to suggest is that rules should be so
laid down in this respect that no-
body can play on the politics. The
State Governments sometimes misuse
the money and divert the money from
one side to the other, from the Tribal
side to another side. Rules should be
1aid down so strictlv  wherein that
cannot be done This should be look-
ed into.
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Shri 8. C. Samanta (Tamluk): Is it
not a fact that when this
was being dealt with by the Centre,
individual students were receiving
money on an all-India basig on the
same standard? Now that the popu-
lation basis has been accepted, is it
not a fact that when the number of
scholars is greater in a State and the
population less, then the amount of
scholarship per individual will go
down? Will this not come about? Is
it not a fact that the Central Govern--
ment were advancing money to differ-
ent colleges? Now no amount has
been sanctioned or sent up till now to
colleges. It was intimated to the
students who were expected to get the
scholarships that they will not be
charged for tution fees and other
things but their scholarship will be
adjusted against the same I would
request the hon. Minister to clarify the
position so that the students ig, the
States will be relieved.

-

Shri N. R. Musisamy (Vellorg): |
may be permitted to ask two Ques-
tions The first is* how is this allot-
ment to be apportioned between the
three categories of people—Scheduled
Castes, Scheduled Tribes and other
backward classes? Is it on the basis
of population or is it that ad hoe
amounts have been allotted for these
three categories®* The other question
18 this. Will the rules and regulations
that have been framed here by the
Central Government while aswarding
scholar<hips be maintained by {(he
State Gavernments also or will they
have their own rules and regulations,
apart from what the Central Govern-
ment have alreadv framed? In the
latter case. would thev give a clean
go-by to the (ontral rules and evolve
their own rules?

Sbri Basumatarl: May I ask only
one guestion?
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Mr. Deputy-SBpeaker: He has al-
ready asked.

Shri Siadiah (Mysore—Reserved
Sch. Castes): While discussing the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes,
both the Deputy Minister, Shrimat:
Alva, and the Minister of State, Shri
Datar, had assured us that every stu-
dent belonging to Scheduled Castes
and Scheduled Tribes would be award-
ed scholarship this year also, I want
t0 know whether that assurance will
be implemented this year

Shrl Panigrahl (Puri)c I want to
ask whether because the scheme of
decentralisation has not been suffi-
clently publicized by the State Gov-
ernments, the Minister is going to con-
sider extending the last date for
receipt of applications by Scheduled
Caste and other students

Secondly, whether those students
who have not received their scholar-
ships from Jsnuary 1958 to June 1959
will get their scholarships from the
Central Board here or from the State
Boards there?

Thirdly, whether cases of discrimi-
nation between these scholarship
holders have come to the notice of the
hon Minister®

Shri Ayyakannu (Nagapattinam—
Reserved—Sch Castes) Sir, the Cen-
tral Government has fixed Rs 400 as
the income of the parent per month
for eligibility for scholarships But
some States have fixed Rs 100 and
some other States Rs 130 per month
80, I would like to know whether the
Centre would advise the States to
sccept thae farmula of Re 400 income
or would allow the States to have
their own limits of income
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Scheduled Tribes
and other Back-
ward Classes
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Shri Basumatari: I want to know
whether all these Scheduled Caste and
Scheduled Trnibe scholarship holders
are exempted from payment of college
fees; and, 1if so, which are the States
where they are exempted
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The Minister of Education (Dr. K.
L Shrimali): Quite a number of
questions have been raised and I shall
try to sstisty the hon Members as far
as possible My friend, Shri Tangu-
mam raised the question with regard
to the need for increasing the allot-
ment He is quite right that during
the past several years we have been
continuously jncreasing the allotment
for the scholarship fund for the Sche-
duled Castes, the Scheduled ‘Tribes
and the Backward Classes I am very
happy that this was bemng done
because but for this a large number
of students who would not have ordi-
narily got access to colleges would not
have taken advantage of higher edu-
cation. It was @ matter of great satis-
faction to the Government that there
had been continuous increases as
regards the allocation of funds.

The position now is that last year
we raised the fund to Rs. 225 lakhs.
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I think Bhri Tangamani is quite right
that unless we increase this allocation
all the eligible students of the Sche-
duled Castes and Scheduled Tribes
would not get scholarships. 1 did not
know whether additional funds would
be available. We are approaching the
Finance Ministry and requesting thém
to let us have an additional Rs. 25
lekhs. If we get that amount, then,
it js possible that we may be able to
give scholarships to all Scheduled
Caste and Scheduled Tribe students

The general policy that we¢ have
taid down before the States i3 that no
Scheduled * Caste student should be
denied scholarship In our opinion
they are thc most backward classes
=0 far as education and economic con-
ditions are concerned Thercfore, we
have said that for some time to come
all the eligible Scheduled Caste and
Scheduled Tribe students should get
scholarship. We have also written to
the State Governments that they may
supplement their funds with the grants
which they get from the Central Gov-
crnment and as far as possible give
scholarships to all Scheduled Caste
students because s0 far as I remember
Siz, the hon. Minister assured us that
all students from Scheduled Castes
and Scheduled Tribez will get scholar-

ship.

Shel Basumatari: On a point of
clarification, I want to know the eligi-
ble students

Dr. K. L. Shrimati: Those who pas
sed the examination are eligible; as
far as the Scheduied Castes are con-
cerned that is the principle we have
followed. If the State Governments
cannot supplement the grants which
they get from the Central Government
and the Central Government cannot
give additional funds for this purpose,
1t ig obvious that some kind of a
selection will have to be made among
the Scheduled Caste students. We
would very much like that all eligible
Scheduled Castes and Tribes students
get the scholarship but it will depend
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and other Back-
ward Classes

upon the availability of fumds, both
with the Centre as well as tha States.

Shr: Tangsmani reised & question
with regard to the demarcation of
funds for three categories. There is
a demarcation of funds but there is
certain elasticity also. 8ince it has
been our policy that all the Scheduled
Castes and Tribes should get the
scholarship, there has sometimes besn
a shift and as far as the backward
classes are concerned, amounts are
allocated on the basis of population.
In the past out policy was to give
scholarship to all the Scheduled Castes
and Tribes students who are eligible.
Shri1 Tangaman: also suggested that
the cases of renewals should be dis-
posed of as quickly as possible. We
have released 23 per cent of the
expenditure incurred an each State or
Union administration in the last fiscal
vear We have asked the State Gov-
ornments to renew acholarships as
quickly as possible.

A question was raised whether a
uniform policy would be followed by
the State Governments. The policy
will be laid down by the Central Gov-
crnment in this matter. In fact a
directive has been given to the State
Governments and as far as possible a
untform policy will be followed by
them Certain dificulties were point-
ed out in the implementation of the
scheme by the 8tate Governments
recently when this scheme was
decentralised. The House is aware that
at first we accepted the principle that
funds should be allocated on the basis
of population. The Government of
Bengal and the Government of Uttar
Pradesh and some other hon. Members
of Parliament also, made representa-
tions to the Government that {his
might cause some hardship to those
States where the number of eligible
students was much larger. We are Te-
examining that pasition again and the
matter will have to be considered by
the Cabinet. If thev avorove, them,
for two years, we might sccept the
arrangement which we had in the
past, that is, distribution of funds to
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the State Governments on the basis of
which we have been awarding scholar-
ships to the three categories in the
past. This will not cause any kind of
hardship to those State Governments
which have a larger number of eligible
students. It is possible that the whole
position may have to be reviewed
after a couple of years.

Shri D. C, Sharma (Gurdaspur):
Why not review it every year?

Dr. K. L. Shrimali: Well, Sir, the
question was raised whether we have
given sufficient publicity to the whole
scheme of decentralisation. I would
like to inform that apart from the
information which we gave to the
State Governments, we also have
informed the Members of Parliament,

BHADRA 9, 1881 (SAKA) to Scheduled Castes 5484

Scheduled Tribes
and other Back-
ward Classes

Press Notifications have been issued
and we have asked the State Govern-
ments to publicise the scheme as far
as possible.

These are the main questions that
were raised by hon. Members. If
tlere are any questions which are left
out I would be glad to answer them.

Some Hon. Members rose—
Mr, Deputy-Speaker: The discussion
is over.

17.32. hrs.

-

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
1st September, 1959/Bhadra 10, 1881
(Saka).
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COLUMNS COLUMNS
PAPERS LAID ON THE MESSAGE FROM RAJYA
3 ; Secretary reporfed a mes-
SfCtl_D!'l 3 of the All India sage from Rﬂ.jya Sabha
Services Act, 1951 : that at its si (ing held on
@) GSR. No. 957 ggjyazgisl;blgu%;? aérggegci
dated the 22nd August, without any amendment
1959 making cer:amn to the Kerala Local Au-
amendmen’s to the All thorities Laws (Amend-
India Services (Death- rhent) Bill, 1959 passed
cum-Rrtirement Bene- by Lok Sabha on the 25th
fits) R les, 19 58, Yy 08
4 Augus', 1959.
(7)) G.S.R. No. 958 dated
thekizznd August, :939
making ceriain 2mend-
ment 1o the ?élo I; dia) PETITION PRESENTED $335
Services nduct ; ;
Shri Osman Ali Khan pre-
Rules, 1954 sented a petition signed by
(s) A copy of the Travan- a  pefitioner regarding
core-Cochin Vehicles renewal of broadcast re-
Taxation (Amendment ceiver licenses for villages.
and Validation) Ordinance, :
195 G;Ié)‘b“ ohf 1359) pro-
mulgal Lthe VErn,
of Kgcta]a 03:!. the g?h Iul‘;}: BILLS INTRODUCED 5338
1959, under provisions of .
Article 213 (2) (a) of the (1) The Geneva Conventions
Constitution  read with Bill, 1959.
cleuse () (¥) of the pro-
clamation dated the 31st (2) The Kerala Appropria-
Julv, 1959, issued by the tion Bill, 1959.
President in relation to
the State of Kerala,
(6) A copy of Notification
Noj.lG’S'R' 938 dated the BILLS PASSED . 5339:87
1sth August, 1959, under . ..
sgb-sec:igln (4)93? s,egzion (1) The Deputy Minister
19 of the Medicinal and of Finance (Shrimati Tar-
Toilet Preparations (Ex- keshwari Sinha) moved
cise Duties) Act, 195§ for the consideration of
making certain furthe‘f the Government Savings
amerdmerts to  tihe Banks (Amendment) Bill.
Medicinal and Toilet Pre- The motion wasl adopted.
parations (Excise Duties) Af er clause-by-cla 1se con-
Rules, 1956 sideration the Bill was
! passed,
, ; (2) The Deputy Minister
PRESIDENTS ASSENT B0 of TFinance  (Shrimati
Tarkeshwari Sinha) move-

ed for the consideration
of the Government Savings
Certificate  Bill. The
motion was adopted. After
clause-by-clause consi-
deration the Bill was
passed.

Secretary laid on the Table
the folllwing Bills passed
by the Houses of Parlia-
ment during the current
Session and assented to
by the President since the
last report made to the

1+ L .
1;];;1;8: on the 3rd August ) '_T'ht Deputy Minis‘er of
Finance (Shrimati Tar-
(1) The Pharmacy (Amend- keshwari Sinha) moved
ment) Bill, 1959. for the consideration of
the Public Debt (Amend-
(2) The International

ment) Bill. The motion
Monetaty Fund and was  adopted. Afer
Bank (Amendment) clause-by-clause conside-
Bill, 1959.

ration the Bill was passed,
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cussion on pomts _&rising
out of the answer given on
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R\ sgeling, Qanic e
ric Scholarships to Sche-
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Tribes and other Badr-
ward Classes. .
The Mnister of Bduc:non
(Dr. K. L. Shnmah) re-
phed to the debate
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